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fifteen members from among them-
selves to serve ag members of the
Committee on Public Accounts for
the term beginning on the 1st
May, 1968.”

Mr, Speaker: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selveg to serve as members of the
Committee on Public Accounts for
the term beginning on the lst
May, 1966.”

The motion was adopted.
Shri Morarka: I beg to move:

“That this House recommends to
Rajya Sabha that they do agree
to inate seven b from
Rajya Sabha to associate with the
Committee on Public  Accounts
of the House for the term begin-
ning on the 1st May, 1966, and
communicate to thig House the
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As the Members are aware, thig dis-
cussion has been allowed unde;- the
proviso to rule 188. There are inhi-
bitions put down there that when a
matter iz before a commission of in-
quiry, that tt t be di -
ed in the House, but there i a provi-
sion that those aspects whose discus-
sion might not prejudice the enquiry
can be allowed by the Speaker. So,
I have, in my discretion because it
was a matter of public importance, of
great importance, allowed that dis-
cussion, but we shall have to confine
ourselves within limits.

The other day, certain remarks were
made against the Judge also, That
should not be done. We should have
full faith in our judiciary. Usually
we demand here that a Judge of the
High Court ahou.ld ‘be appohmd to
make an quiry. (Interrup )
They will kindly allow me to proceed.
The High Court has to give its verdict
daily when one party ig the State it-
self. Therefore, this confidence of
ours should be there and we should
try to enhance their dignity and not

of the bers so -
ed by Rajya Sabha.”

Mr. Speaker: The question is:

minimise it. One thing would be that
no reflection should be made personal-
ly against the judge, .The second is
t.h-t under the proviso we can have

“That this House d
to Rajya Sabha that they do agree
to inate seven berg from

Rajya Sabha to associate with

the Committee on Public Accounts

of the House for the termg begin-

ning on the 1st May, 1966, and

communicate to this Houne the
of the bers so

ed by Rajya Sabha"”

The motion was adopted.

12.38 hrs,

MOTION RE. SITUATION IN
SCHEDULED AREAS OF BASTAR
DISTRICT

Mr, Speaker: Now, we take up this
motion. I have to make a few
observations in that context.

so far as the procedure,
subject and stage is concerned, not
the other things, The terms of refer-
ence that we have before us are:
“to enquire into and report on the
disturbances in Jagadalpur on the 25th
and 26th March, 1966 resulting in the
deaths of some persons, secondly, to
report on whether the firing was justi-
fled and thirdly, to report on the ade-
quacy or otherwise of the action to
deal with these disturbances”. The
C imsi ghall ist of a single
member. There is scope for discus-
sion but that is very limited. How
these deaths occurred, who was res-
ponsible for that, whether there was
any provocation, wag any motive be-
hind it. if there was what was 1t. . . .

8hri Hari
(Hoshangabed):
cuse,

Vishnu Kamath
Motive we can dis-
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Mr. Speaker: That has to be found
out by the commission of enquiry.
Then we can also say so far as I can
think without casting any aspersions
on the integrity and the independence
of the judge, somebody can argue that
the comumission of enquiry might be
enlarged, the terms of reference
might be widened and that also can
be urged. Probably, I . think this
could also be urgad here that the
enquiry should be expeditiously con-
ducted and report made to the State.
The Parliament is not a fact-finding
body; the ission of enquiry is
to sift out factg and then report. When
the facts are known certainly the
legislature can discuss. Unless the
facts are agreed or admitted, wc can-
not have any discussion of these con-
troversia’ things. I hope Members
would ke:p this request of mine or
my observations in their view when
they discuss this matter,

Bhri Harl Vishou Kamath: May 1
mike a request? While we cartainly
agree with the limits prescribed by
you for the discussion, may I suggest
that considering that this is one of
the saddest events or gruesome
{ragedies that have taken place in
India since Independence, the time
fixed for the discussion of this motion
should be extended. You are aware
that the other House which is a much
smaller house discusseq it for 84 hours
yvesterday. 1 would pose three alter-
natives. One ig that the private mem-
bers resolutions today may be taken
up at 4.30 or 5 and carried on till 7.
Or 1 may make an appeal to my hon.
colleagues here to give up, in the
national interest, their right to discuss
the private Members' resolutions today
so that we can have the whole day
upto 6 O’clock.

Some hon, Members: Yes.

Mr, Speaker: I wil' ask the Leader
of the House.

Shri Hari Vishnu Kamath: Private
Members' Busi they agree.

Dr, M. S, Aney (Nagpur): Yester-
day the matter was discussed in the
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Rajya Sabha by the Home Minister
himself and all the points discussed
by him there are open to discussion
here; I hope that you will hold that
they are not beyond the instructions
which you had given.

Shri Frank Anthony (Nominated—
Anglo-Indians): May 1 say some-
things? 1 was extremely distressed by
the newspaper reports of what the
Home Minister said in the Rajya
Sabha, I say this with respect that
he deliberately canvassed the culpa-
bility of these adivasis who were shol;
None of us will do it but the Home
Minister did it though obviously it
should not have been done. We arc
not going to canvass the culpability of
the government; the Home Minister
directly canvassed the culpabiiity of
the adivasis.

Wo W wAET Wfgar(Féamaz):
o WEEY, O AT ey & oy
I QYO FT AT A g Aoy 1w
o1 *T 7% e § 6 e ¥ I@
™ N ywEfw Rl g ar At
ez gf IT WY AR 9T a%T WwE
o wfe @ & T g f
¥ T ¥ Ay fagw {0 Afew
qT gw ¥ ¥ faely w7 wr @A } fE
Iq wZAT & Yy adAry fawer qORC
& wg WY, qgwW A AT W wXW
FTRTT & wfag) w1 gq & A I¥ A
Y woEE qu g g e,
wifrs ag Taffaw o ¢, a8
w1 @8 g qrer A foredard af
FW & A1 vy qw Y ) ewfan
& 1wy ot w Tovas foderd
T AgH AR ET gE T A00E

wew  Wgad
T ow@r |

Shri N. Sreekantan Nair (Quilca::
1 would like to have your ruling on
the question whether we are allowed
to make ‘out the point that the judge
who is appointe.l ig the brother-in-law

% ug suw
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or a relstive of the chief minister if
it is a fact?

ll.r.s.u.ker:"l‘hucmbedone in
the speeches.

ot wo Wo wwwlt (®wqT )

THEn, ¥ fAAT ¥aw 1

& fe v T @WT ¥ X@ wEY X AW
gt o ..

WER WEAY : AT §WT H1 W
agr ff & Ay )

Wt go Wlo wnwlf . gEwrd i
Ny WA fr g ama diag
T 3 3@ ¥ oW ¥ w @S Ffg
oy ¢ s wgt a7 o afA% w9 qEr

aff e v W & wTo
agl 9 FHA @ "W
§ o T ¥ 9 e @ awx §,
afer & fragw s®n fr gak 9w
frar =@ aw foetw, § T
ag afcfeafy agt #% Seaw g€, enfac
qg Met @7 ¥ A agt | w@rd,
I NB W@ TN L, @ X AR
# gw AN £ Ao wvgw ol o
ar & guwar § 5 O feepwm W ¥
aga Aot &7 & gw A et e
g T AR P oy A fAdew
¢ fE gw o qew W & wew wRW B
TN AW AR I F AR A S
ot sz WA, Afww fow aw ¥
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o wtew : & & gor o o

The Minister of Parllamentary
Affairs and Comumsualcstions (8hri
Satya Narayan Sinha): About the res-
triction on the scope of the discus-
sion, you are the proper authority to
say.

Mr. Speaker: Objection hag been
taken here that the Home Minister
referred to certain things in the Rajya
Sabha which have appeared in the
newspapers but that will not be per-
missible so far as my restrictions are
concerned,

The Minister of Home Affairs (Shri
Nanda): The ground laid for the
discussion in the other House is difte-
rent from what we have before us. A
point of order was raised there (nat
nothing which concerned matters
coming within the wscope of that
enquiry should be allowed to be dis-
cussed. The rules relating to Rajya
Sabha were referreq to and that ruie
is very different from what is here.

Shri Ranga
the same.

Shri Nanda: Hon. Member belongs
to the Lok Sabha and he does not
necessarily know what the Rajyu
Sabha rules are; the rules arec diffe-
rent; this is permissible there although
it will not be permissible under rule
59 or so concerning the Lok Sabha.
Even then, although some of the Mem-
bers mentioned certain things relating
to those events, I did not touch that
ground except to correct one or two
mistakes and mis-statements. 1 dia
nothing else. (Interruption).

Mr  Speaker: Order, order.

Shri Satya Narayan Sinha: I do not
know what happened in the other
House, but so far as this House s
concerned, you have rightly stated...

(Chittoor): They are

Mr. Speaker: What is the time for
this?

Shri Satya Narayan Sinha: We have
agreed that 2§ hours should be ullotted
for this motion.
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st (fgee)

o g AT} ?

ot wew wrovaw feg Wik @
T g A dfag

ot @ e R Y oW
@ ? g ?

Shri Satya Narayan Sinha: We dis-
cussed it with you today, because we
have half a day which is allotted for
the non-official business, and in view
of that, we could discuss this from
1 O’clock to 3.30.

oK 1 3K 3§

Shri Hari Vishnu Kamath: They
may agree to give some of that time.
If they are agreeable, it can be done.

Shri Satya Narayan Sinha: If the
House wants to give up non-officiai
business, I cannot object to that,

Mr. Speaker: The proposal is that
we may push back the non-official
business by one hour and have an
hour. That wag the proposa] made.

Shri Satya Narayan Sinha: There
could be no objection if the House
agrees to that,

Mr. Speaker: Does the House agree
to that?

Several hon. Members: Yes, yes.

Mr, Speaker: All right.
have that. Shri Ranga,

Shri G, N. Dixit (Etawah):
want to raise a point of order.

Mr Speaker: We will be spending
the time allotted for this motion on
other things then.

Shri G, N, Dixit: I will be saving
the time and I will be curtailing the
discussion if I am allowed to raise this
point of order. You have very well

We will

Sir, 1
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to you that this House cannot discuss
at all the subject-matter before the
House. Both the Governments have
got the power to appoint Commis-
sions of Inquiry. The Government of
India hag got the power to appoint a
Commission and the State Govern-
ments have got the power to appoint
a Commission under the Commissions
of Inquiry Act. Once a State Govern-
ment appoints a Commission, then,
section 3(b) of the Commissions of
Inquiry Act applies.

Mr, Speaker: The Minister
reply accordingly.

would

Shri G. N, Dixit: It cannot be dis-
cussed here. That is my point of
order, That is, so far as the Commis-
sion appointed by the State Govern-
ment ig concerned, it cannot be dis-
cussed in this House. That is my sub-
mission. Therefore, the question of
reply does not arise,

Section 3(b) of the Commissions of
Inquiry Act says:

“Where any such Commission
has been appointed to enquire into
any matter by a Sate Government,
the Central Government shall not

ppoint another C feal o
enquire into the same matter for
so long as the Commission ap-
pointed by the State Government
is functioning, unlesg the Central
Government is of opinion that the
scope of enquiry should be ex-
tended to two or more States.”

This particular matter cannot be
extended to two or more States, This
relates to only one State. (Interrup-
tion). Therefore, under section 3(b),
this Gover t t functi at
all in respect of this matter. The
Government of India cannot act so
long as the present Commission is

said that the scope of di i of
this motion is very limiteq by rule
188. But then we have also to read
the provisions contained in the Com-
missiong of Inquiry Act, 1952, under
which this Commission has been ap-
pointed. I just want to bring home

functi It it cannot, then, no

otion on that matter can be di -
ed here, unless this Government has
got the power to do so. But as it is,
only the powers of the Governmenrt
ot India can be the subject matter of
discussion in this House, So far as
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that Commission is concerned, that
cannot be the concern of this House.

Shri  Harish Chandra Muathur
(Jalore): On that very day, when
this question was being raised, that
this may be discussed, 1 drew your
pointed attention to the fact that it is
only under ru'es 184 and 188 that this
discussion could be permitted. [ do
not know what was before your mind.
If 1 have understood you correctly,
this motion is under rule 184 read with
rule 188 and the proviso to rube 188.
I think that under these rules you are
permitting thig discussion. 1 do not
know whether you rcad out proviso
to rule 188.

Mr, Speaker: I did,

Shri Harish Chandra Mathar:
Proviso to ruie 188 is absolute.y clear.
You were good enough to elaborate
as to what can be discussed and what
is the scope of the discussion and also
you gave a certain lead to the Mem-
bers so that they may not go astray.
So far as that aspect is concerned, I
am in perfect agreement. The only
submission which I  would like to
make in this connection is that it is
only under proviso to rule 188, which
is completely restricted, that this
discussion hag got to take place. You
were good enough to say that nobody
can say anything about the judge: not
thal anybcdy can say anthing about
the judge, but nobody should say any-
thing, if the permission is under this
proviso about anybody who is relat-
ed with this incident and this enquiry.
Let it be made clear.

Mr. Speaker: Anybody who was
responsible for that—that also can-
not be said.

Shri Harish Chandra Mathar: Yes;
not against the Chief Minister, not
t the C ioner, (Interrup-
tion). My hon. friends need got get
jrritated. I am only seeking a clari-
fication from the Speaker If what the
Speaker says is accepted by the House
—and it definitely fol'ows from what
the Speaker has said—then, nobody
can say anything against the Chief

137 (ai) LS—8

CHAITRA 17, 1888 (SAKA)

Bastar District (M.) 10038

Mim'ster‘ with particular reference to
this enquiry and this incident. No-
body can say against the Chief Secre-
tary, against the Commissioner, against
anybody whatsoever. That is what the
Speaker was good enough to say, that
nobody could say anything against the
judge. You were also good enough
to preface it by saying that let us have
more faith in our judiciary, It is not
out of your respect for the judiciary
that you said it; I would like this to
be clarified: that it is not out of your
respect for the judiciary that you did
not want anything to be said against
the Chief Justice, but because this rule
does not permit anybody to say any-
thing not on'y against the judge but
against any of the officers. I only want
to have thig cleared: whether thig ix
understood by the House. " (Interrup-
tion). Voices are raised, when I just
underline this particular issue; the
implications of your ruling must be
clearly understood.

WHhat happened in Rajya Sabha we
cannot take note of. 1 was not very
happy when I read in the newspaper
what happened there. The procced-
ings in thig House are governed by our
rules and by your rulings, and we
have got to take no notice whatsoever
of what hag happencd in the Rajya
Sabha. It is not, as the hon. Home
Minister says, that we do not knuw
what the ruies of the Rajya Subha are,
My hon, friend Shii Ranga as well a3
myself have been Memberg of the
Rajya Sabha. We are fully conversant
with the rules of the Rajya Sabha. Let
him not understand that we do not
know the rules of the Rajva Sabha. 1
am quite clear in my mind that the
ruleg of this House and your rulings
are to govern the proceudings in this
House, und we have to take absolute-
)y no notice of what has happened in
the Rajya Sabha and what wag said
in the Rajya Sabha. Even according
to our rules, it is inherent in  our
rules that we cannot take notice of
it.

Shri J, B, Kripaiani (Amroha): "an
we say enything about the deceased
prince? -4
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Shfél Harish Chandra Mathur: If I
am permitted to speak, I will say
many things.

Dr. M_ 8. Aney: The rule does not
prevent us from discussing the state-
ment made by the Home Minister. It
does not come in our way at all.

Shri N, C, Chatterjee (Burdwan):
With great respect to Shri Mathur, I
may submit that we should not put
such restrictions on the construction
of rule 188 so ag to make the debate
ineffective or a farcical one. The scope
is already restricted to this: that we
can discuss it if you are satisfied that
it is not likely to prejudice the con-
sideration of the matter before the
enquiry commission. (Interruption).

Mr. Speaker: Order, order. 1 rmay
be allowed to regulate the debate.

Shri N. C. Chatterjee: This extreme
contention in respreet of this  rule
would make it completae'y ineffective,
nugatory and farcical. Why should
any Member suppose that any discus-
sion will completely thwart the in-
quiry and the judge will be over-
weighed by our debate? That is my
submission.

ot ¥o fmo wfewm (zrammer)
IET FT A § 1 A& qwr g
fraw, 188 ®1 3@ FRET .. ..
W WA ;. §T 9T 188 &7
A forw fear £ 1
ot Fo foro ofem : wigqd o

Irer WX FU FET IAT 9T ATET WH
qET §

TR ARRT :  wg §T IE

FIA W ATET A% WIET EFFr
arar € ?

WMt Vo foro arfem - & 3@
fraca & A § 0 w9x oY
frdw faar § ¥ Az F1 tw wRW A
W & T ¥ IER ok ansy
A STefRE &7 AT § oo
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13 hrs.

weow WEEW . e WEfed
T KA qEA AL L | A A
e 7 Fg & AR fede P s Efin
T wr§ WastavAa s 19 qAd
Iq A9 AT qrga I AT Afew F
1 ARt

ot ¥o fmo atfew: A7 =gaear
w9 ¥

weqw wgAT w4z 9T

=t o fwo arfem : @gA wgraqd
EwqT w1 g  wy A srdar ¢ fw
WY I RTW A A 1w WY
I¥ AT A e WY IX FTAT b
aF 3§ & @fay

oeOW  WEWAT : WTET, WIET ¢+

ot ¥o fvo wrfem : aga waca
FT EAT | WY AL wqEEqT HA
a0

wTaw ARET . g UF AEeAql
1 w9 oaE ww wy ffwy ) ww
wf & wftawras e i aq
s Afew ¥ Avedar

s o faro aifem . wemw mgreT,
A7 qraz W% WIRT 38 ¢ R e
S AT N FEATH 9T A AT 97 Wi
AT qWT ¥ WIF A T F qg v

¥ ox@ wywmma oNmr ¥
TN WEYRW T ST wer ¥

fr oeg aw w1 forw Y ¥ )
ot Ro fro aifem: K agi W

fas s @ § ¢

“That the situation in the Sche-
du'eq areag of Bastar District in
Madhya Pradesh where there has
been a prolonged state of un-
rest . .
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R @ W A @
fafrer & famr gwr &
The Report of the Welfare of
Tribals.. .

R wgRa e oS
arex ww d?

sft ¥ fo arfew . ¥ w1 47
ifemgENygatagsTIaa &
fag ar i Fr awR@ ¥ Al A A
wa & fag a9t isreny gag e
# arw fear g &1

“The following areas in the Dis-
trict of Bastar are gscheduled areas
governed by the Sixth Schedule.”

Iq F AT X o7 A9t ¥ awA §
JH  q@am T 4 f& q@ms
oftare & ST E)

It may be pointed out that the town
of Jagdalpur which is the headquar-
ters or the district is not included in
the list of stheduled area

qWN  AERA : WTEY, WTET |

He might resume his seat. 1 will
take action against him if he does not
sit down,

Shri Ranga: Sir, . beg tc move:

“That the situation in the Sei-:-
duled areas of Baster District in
Madhya Pradesh where there has
been a prolonged state of unicst
and discontent arising out of the
neglect of welfare measures
among the tribal people who pre-
Aominate there, be taken into con-
sideration.”

1 wish to pay my homage to all
those who died recently in th's un-
fortunate tragedy, under tragic c¢ir-
cumstances. Some, including the Hume
Minister. say that only 20 died. Those
MPs who have gcne there say nany
more died. There is the rumour- | do

Situation in CHAITRA 17, 1888 (SAKA)

Bastar District (M.) 10042

not know how far it is true—that more
than 100 people died. They all died
under tragic circumstances in ap iucl-
dent which can only be described a:. &
dastradly. Their leader happencd to
be the late Maharaja Bhanjdeo. ! pay
my homage to him and also to the
others who have fallen as martyrs in
the cause of tens of millions of adiva-
sls, backward and scheduled classes,
and people of those undeveloped areas
in our country. The late Mahniija ix
said to have suffered, according L. *he
Home Minister, from some illusions
and delusions.

Mr. Speaker: We have to flx some
time-limit for the speeches. Ord.na-
rily the mover takes 20 minutes and
the others 10 minutes.

Shri Daji (Indore): 10 minutes will
not been ¢nough.

Shri Kapur Singh (Ludhiana): The
mover is entitled to 30 minutes.

Mr, Speaker: I have no objection to
giving him even | hour, but the time
available ig 334 hours and it has to be
apportioned. There are so many mem-
bers who want to speak. The greater
the time limit, the fewer would be the
number of members speaking.

Shri Ranga: The home Minister,
along with others, are under the im-
pression that the late Maharaja sutfe-
red from delusions and i'lusions. What
could have been those illusions and
delusions except that he dreamt of
a self-governing administration for
his people, a sympathetic and demo-
cratic regime for Bastar . ..

Shri K. D. Malaviya (Basti): He
wanted a separate State.

Shri Ranga: . . . enough funds and
proper administrators and a sympa-
thetic administration which would
work for their welfare and promote
their development? If that was an
illus'on or delusion, I am sure all of
us would like to come under thst
category. Certainly his illusions and
delusions were not as sky-high as
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those of my hon. friend, the Home about him and to say harsh-things
Minister, who as we all know and about him But when he was invited
as he himself knows, has aimed to join the Congress and welcomed as

8o high, but has not been able
to go so high. And yet, he has besn
allowed to occupy ths very important
position after a great struggle y him-
self and his friends. With all the
goodwill of the people on his side as
well as of go many on this side, he has
not been able to rise to that level
which he, in his illusions and delu-
sions, had hoped. If that was permi-
ssible for my hon. friend, why should
it not have been permissible for that
Maharaja to have had those hopes and
aspirations for his people?

The late Maharaja was one of the
descendants of those great martyrs
and patriots who fought against the
Delhi sultans at Warrangal in Andhra
Pradesh under the army of the Kaka-
tiya dynasty. He was the last of that
great dynasty which kept the Delhi
sultans at bay on more than one oc-

casion. When in the end south-
ern India was overrun by the
Delhi sultans, those great Nayaks,

Prolaya anqg Kapaya, organised the
war of independence on behalf of the
whole south, won freedom for the
south and established an ind-pcndent
Dakshinapath. They rallied for 25
years and finally when they were
again overcome by the Delhi sultans
and Delhi imperialism, some of them.
instead of submitting themselves
to that imperialism. recedeq into
the forests. One of them estab-
lished himself in Bastar. That i
how Bastar had come to be an inde-
pendent State, during the time of the
Muslims and also during the British
times. It is only when we achieved
freedom that the Maharaja of Bastar
placed his sceptre before the united
India and accepted the Union of
India. For 18 vears, he had been pa-
tient and his people also, with us He
expected that there would be real
self-government there for his people
and they would have the benefit; of
swarajva and swatantra, But he was
- disaopointed. My hon. friends are
inclined to have wrong impressions

a Congress MLA into the then CP
Assembly and later on into the MP
Assembly when he was invited, also,
to become the President of the Dis-
trict Congress Committee, certainly
my hon. friends did not think he was
suffering from illusions or delusions.
They hailed him as one of the hon-
ourable members of their party and
one of their local leaders also, In-
deed, the late Shri Shukla welcomed
him as one of his honourable com-
rades. Dr, Katju also had to deal with
him. Now, the latest is the present
Chief Minister, He has had experience
of three Chief Ministers and the
Congress regime during all these
years. It is because the Maharaja got
tired of the bad treatment, the harsh
treatment, the cruel treatment that
was meted out to his people that he
left the Congress, He chose to be
independent and he prevented the
Congress from gaining even one seat
in his area. And that was the treal
gravamen of the charge that any of

my hon, friends can possibly raise
against him.

Sir, this country is suffering from
many ills, But the greatest disease

that this country is suffering from is
the want of a man like Mahatma Gan-~
dhi to lead us. After Mahatma Gan-
dhi, for some time the late Pandit
Jawaharla] Nehru was able to fill in
that place, He too began to fail. Later
on, we know what void we arc suf-
fering from. Within five weeks we
have had occasion here to raise five
adjournment motions. all because of
these crises all over the country. Why?
Tt is because there is thig crisis of
leadership. But, on the other hand, in
Bastar, even according to my hon.
friend, the Home Minister, the late
Maharaja of Bastar was being looked
upon as God by those people. It may
not be necessary for us to develop
hero worship. It may not be good for
us to accept any one mortal person
as God, but certainly it is good for any
nation, any sort of people, to come to
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have that much of faith, that much of
implicit faith in a leader. Then alone
your plans can succeed, then alone
your appeals will make a dent, a
mark on the minds of the people,
then alone it will be possible for your
administration to get the cooperation
of the people, their comradeship and
make any kind of administration a
success. That leadership they had.

Now, Sir, I bemoan the fate of India,
that that leadership has come to be
forced to breathe its last through
wanton neglect of duty on the part of
this Government. That is what I
charged this Government with. This
Government cannot plead ignorance
of what was happening at Bastar as
long as Shri Shuklaji was there,
though the Prince was dissatisfied
with him, though he had left the
Congress, he was not prepared to
walk the path of revolt. It was after
that, when g deaf dumb and half-
blind leadership camec to dominate
that State, when the officerg took
law into their own hands and they
neglected, not only meglected but
they forgot their responsibilities: to-
wards these tribal people, these un-
fortunate people, these under-deve-
loped people, these ducated peo-
ple, these long neglected people, that
they took this step. Is there any won-
der that the Home Minister himself
the other day exposed his own ignor-
ance of his_ responsibility towards
these people by simply saying that
they have shifted it on the other
Minister, the Minister in charge of
Planning and Social Welfare and,
therefore, he has washed his hands
off of this responsibility? That shows
the gross ignorance, the criminal
negligence of the sense of duty to-
wards these people. This duty was
cast upon the Government of India.
The other day, my bhon. friend,
Shri  Frank Anthony, made it
very clear to the House how within
the Constitution there is a definite
provision and how according tq the
rules that were made under the
provisions of the Constitution, Bastar
area, excepting , that little town of
Jagdalpur was treated as a tribal
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area and placed as a special charge
of the Governor and the Union Gov-
ernment. Yet this Union Government
had the temerity to say that this
work was passed on to the Ministry
of Social Welfare. What a shame!

8hri Nanda: Sir, if I may interrupt
my hon. friend, this word “shame” I
believe, we are going to hear again
and again.

An hon. Member:
with it,

Shri Nanda: To whom it belongs
is the point. I only want to correct a
mis-statement of fact, It is not Jagdal-
pur, that town alone, but the whole
of that Tehsil to which it relates. Se-
condly, about the responsibility of my
colleague, it is a fact. It is not that I
said something which was wrong. Two
years ago, even earlier than that, the
welfare of the Scheduled Tribes was
the responsibility of the Home Minis-
try. It has now been transferred.
Therefore, it is not that I am passing
on something just at this gtage. What
we are discussing is primarily the
neglect of the welfare of that area.
Therefore, the question of responsibi-
lity of another Department of Govern-
ment does arise. I did not say any-
thing which was far from fact.

Shri Ranga: Welfare of that area in-
cludes the safety of the person of the
leader of the people of that arca. If
the leader were to be destroyed, then
what happens? If the leader were to
be dishonoured what would be the
consequence? Timc and again repre-
sentations were sent to this Govern-
ment—whether Shri Nanda was in
charge of it or not does not matter.
the Government goes on, the Jaganath
rath passes over the heads of so many
people. There were other Home Mi-
nisters also. I charge the Govern-
ment of India, including this gentle-
man who happeng to be my personal
friend, most unfortunately, for years
and years, 1 charge these people for
the dere’iction of their duty in regard
to this matter again and again. Their
leader sent representations, their peo-
ple sent their representations. but in a

Nothing wrong
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language which they alone could un-
derstand, a language through which
alone they could make their repre-
sentations, not our language or your
“anguige ¢ anybody else’s language. T
have myself been the recipient of the
copies of many of these representa-
tiong that were being sent to them for
years and years. There was a time
when the Prime Minister was visiting
that area. The poor Maharaja was
not properly informed. Later on a
complaint was foisted on his head that
he wantonly insulted the Prime Minis-
ter because he could not go and meet
the Prime Minister at the time and at
the place that they had chosen, notice
of which wag given to him much too
late. This was considered a great
crime on his part,

Shri Narepdra Singh Mahida (An-
and): It is not correct. Even when
President Rajendra Prasad went there
the ruler refused to go and meet him.

Shri Ranga: I am prepared to amend
what | said. My hon. friend reminds
me that it was not only Pandit Nehru
but it was also President Rajendra
Prasad who visited that area. Sir. is it
such a crime? They treated it as a
crime. Now the Nagas have gone on
rebellion. It is not g crime. Their
leaders are being invited here a se-
cond time, but because the Maharaja
had had the temerity of saying that he
was an independent Prince, he was
the leader of his people, he wanted
freedom for his people, he was being
treated as g criminal.

Sir, that is how trouble started. So
many things have happened. 1 do not
wish to go into all that. What I am
keen about is, whenever he made rep-
resentations he was not given an op-
portunity to place those representa-
tions in a nccessarily impertant and
eflective manncr. He was  relegated
tp the Callectoyy and the local Collec-
tors became greater Maharajas than
the earlier Residents who used to boss
over these Pringes. These Collectors,
not one but every one of them, had

APRIL 7, 1986

Bastar Digtrict (M) 10048

hegun to bghave in that manper. Then,
thereafter, policemen also were set
on him and his people like hounds.
The Maharajas had been given the
privilege, by the Government, by Sar-
dar Patel, of their person being pro-
tected at the cost of the State.
As a matter of honour independent
India considered it their duty to look
after their person. Then what hap-
pened to him? When this Maharaja
revoted against this regime at the
State Jevel, as well as the district level,
cases were foisted upon him. Then he
was de-promoted from the Maharaja-
ship. His brother was raised high
and he was simply considered as an
ex-Maharaja; he was deposed. What
would be the feeling of his people?
What must have been his own feeling?
He did not care for his own feelings
but he certainly cared for the feelings
of his people. It has gone on. 1 do
not wish to go into all those details
because several of my colleagues
would be ab’e to fill up all the gaps.

Then we come to the present, What
is the present position. All over India
there has beep drought, scarcity. fa-
mine conditions and scarcity of food
supplies. The Government of India is
going round the whole of the world
in order to get more and more food-
grains from everywhere, The Guvern-
ment of India is hastening to rush
foodgrains to various places in our own
country, Kerala, Bengal and other
areas. And yet the Government of
India was not prepared to do its duty,
minimum duty, towards these helplese
people in Bastar. Bastar is consideivd
to be as big as an area as Kerala, the
whole of that State.

Shri Hari Vishpu Kawath: Bigiw
than that.

Shri Ranga: Its population is only 11
lakhs and they are all Adibasis. They
have been used only to podu cultiva-
tion or fugitive cultivation. They do
hot possess huge palaces, or huge pre-
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perties or huge lands above the ceil-
ing level or anything like that. All
that the Government can claim to have
done for them is first of all to prevent
them from their traditional occupa-
tion, fugitive cultivation, by making it
a crimina] offence, punishing them
whenever they were found doing that,
discouraging their traditional system
of agriculture and occupation and then
‘placing at their disposal a large area
of 100,000 acres. What a miserable
achievement 1,00,000 acres or less for
9 lakhs of agriculturists. This is what
my hon. friend claims to have done.
Then he says that for one hundred
years the Maharaja never did any-
thing. But we have done such a won-
derful thing! What is his achievement?
1le himself said that literacy has been
raised from 2 per cent to 4 per cent
or 3 per cent to 6 per cent. My bon.
friend nods his head. Let him look at
his own figures.

Shri Vasudevan Nair (Ambala-
puzha): It is hundred per cent in-
crease!

Shri Ranga: Yes, hundred per cent
increase. At what cost? The old
Maharaja used to collect Rs. 6 lakhs
every vear as land revenue and in va-
rious other ways. But these people
are collecting Rs. 34 crores or 350
lakhs from these poor people, that is,
60 times as much more as the old
Maharaja used to collect.

And what have they been doing
with al° this money over the whole
of that area? There are 3,500 villa-
ges angd for them he claims to have
established 287 primary schools, one
schopl for every 12 villages. And these
vi'lages, 1 know as one who is acqu-
ainted with revenue accounts, would
mean, opme village would mean 10 or
15 and sometimes even 20 hamlets.
There are hundreds of them spread
over a large area. For all those 3.500
vil'ages they have establisheg 287 pri-
mary schoals. one schpal for every 12
villages or 120 hamlets.

An. hon. Member: Schools with-
out teachers.
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Shri Ranga: Yes, schools without
teachers, hospitals without doctors,
that is the stary far the whole of India.
Then they talk of stipends and scho-
larships. How many? For less than
1,000 people. Unfortunately, my hon.
friend, Shri Asoka Mehta, for no fault
of his own, was made the vehicle for
communicating this miserable result,
this achievement to us, thig Parlia-
ment, And this is the take-off stage
and this is the progress they bave
made in Bastar. Are they not asham-
ed? They admit that Bastar is the
most undeveloped and backward area.
They have said so. During the three
Plans, Government claimg to have al-
located Rs 6°8 crores but spent only
Rs. 83 lakhs, or only 12 per cent, on
agricultura) development, minor irri-
gation, anti-erosion me:sures and all
the rest of it, catering for whom? Cate-
ring for 72 per cent of the population.
Can there be a more miserable failure
to wean away these 11 lakhs of people
from fugitive cultivation?

1 have glready said that they have
placed at their disposal less than one
lakh acres, or less than one-fourth
of an acre per family. Then they say
that they have introduced electrifica-
tion at a cost of Rs. 1 crore and odd.
They have electrified only Jagdalpur
city and nothing else, The rest of the
countryside hag to depend on kero-
sene oil on which three successive Fi-
nance Ministers have heaped their
duties, making it possible for those
people to cnjoy onlv darkness and not
light, not only for their rest but also
for their studies.

Regarding construction of roads,
they lay claim for 117 miles. Road to
reach up to what and for what pur-
pose” To suppress these people. The
tribal pepple themselves have contri-
buteg for the making of these roads.
They have fully paid for it. There was
forced Jabour. Oh yes, in gpite of the
1LO ban, there was forced labour for
the construction of these roads.

Bastar is not the first or the only
failure on the part of thig Govern-
ment. We have recently witnessed
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failures with serious repercussiong in
Naga Hills, Mizo Hills, with the Assam
triba] people, even with the self-res-
pecting Harijans of Mudukulathur in
Ramnad district of the Congress Presi-
sident. The only thing is in Bastar
the people gathered at one place and
for centuries they have been kept
away from development and for these
eighteen years they have not achiev-
ed any taste of progress in their area.
No proper administration is there. The
Collectors, as 1 have said, have be-
come worse than the old Residents,

Viewed from this angle, the failure
of the Government in Bastar is the
greatest tragedy and the blackest biot
on its profession of democracy and its
oath of allegiance to the chapter on
Fundamental Rights and Directive
Principles enshrined in the Constitu-
tion. The tribal revolt has been like-
ned by the Chief Minister and by
some of these friends to the Mizo or
Naga d d for independ The
wonder is not that the prince had
mooted such an idea but the failure
of the Government to appreciate this
self-respecting stand and meet him
and his people and their demands
more than half way, by offering to
these people the same democratic
rights and self-governance as was done
in the case of Tripura, Manipur and
Cachar. Therefore, this terrible tra-
gedy should at least now make the
Government realise and hasten to
make amends to the people by adopt-
ing some of the following steps—re-
leasing them from the tyrannical and
brutish administration of the Madhya
Pradesh Government, by placing them
under the direct protection of the
Union Government, by offering them
some sclf-governing institutions as in
Tripura and Manipur and by making
the Governor of Madhya Pradesh put
in special charge of this subject with
direct responsibility to the Union Gov-
ernment and without any interference
from: the Madhys Pradesh Govern-
ment, If, on the other hand, this Gov-
ernment continues to pursue the pre-
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sent policy, as indicated by the Home
Minister yesterday, then this will not
be the last of such tragedies; there
will be many more Bastars. Let God
save them from that,

But, at the same time, I wish to
offer, if 1 may, a note of warning to
my friends in the Opposition. If this
could happen to that Maharaja,
whose person was considered to be
inviolable according to our Constitu-
tion, whose life this Government was
bound to protect, what would happen
to every one of us? And what was
the crime that he committed? That
he defied this Government, that he de-
fied this ruling party, this Govern-
ment's maladministration there con-
tinuously for seventeen years, that
he rose to become their leader a visi-
ble God of these people for all these
years, that he united all these people
and guided them together under his
leadership and refused to allow them
to be seduced by my hon. friend, the
Home  Minister, who yesterday
applauded what one of his colleagues,
the Chief, has achieved in Madhya
Pradesh. They are indulging in poli-
tical prostitution. They have been
seducing people. They want to take
pride on that, that they have been able
to take away so many of the Opposi-
tion Members on to their own side
because of the beauties they find on
that side, the beauty of grants, sub-
sidies and loans and all the other assis-
tance that they are placing before
the people in order to subjugate them,
in order to pervert them, seduce them.
All glory to these poor people of
Bastar that they refused to be seduced
in that fashion even though some of
the MLAs allowed themselves to be
captured in that manner, as my hon.
friend claims.

Therefore there is this warning to
us all. 25 policemen are placed at
the disposal of the Chief Minister of
vour State, Sir, in order to protect his
person. I do not know how many
policemen are there all around the
Prime Minister here or any of these
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gentlemen here on the Treasury
Benches. There is not one policeman
for us . .. (Interruption).

Chikravmty
have so many

Shrimati Renu
(Barrackpore): We
CIDs around us.

Shri Ranga: We do not want any
protection of any policeman........
(Interruption). Thank God. In those
days when we were fighting for free-
dom, the British Government used to
keep policemen behind us and around
us in order to safeguard themselves.
Thank God, the Opposition in this
country till today has been courage-
ous enough to go about without asking
for any police protection for them-
selves. But I wish to warn my own
colleagues against this Government,
against these minions of police. These
policemen are no longer civil police;
they are not discharging their duties
in order to protect the person of our
people. They have become political
police in order to serve their interests,
to destory, to weaken, to hurt the
self-respect of and to destroy the
very lives of members and leaders of
the political parties in opposition.
Therefore Bastar is a red light for all
the Opposition. Bastar is a black
light for this Government and T do
not wish any success for this Govern-
ment I do not wish any life for this
black record that they have achieved.

In am extremely sorry that the Prime
Minister was away and these gentle-
men have made this gift for her. The
men at the helm of state affairs have
chosen to make this gift. When sche
has come back, as I said this morn-
ing—according to me—with empty
hands, they have given her this great
gift of, I do not know how many scores
of them, lives of all-those freedom
fighters, martyrs in the cause of free-
dom, in the cause of self-respect, in
the chuse of swatantra and in the
cause of the Adivasis and the Sche-
duled Castes.

Shri Kapur Singh: On a point of
correction, Sir, Hon. Member, Shri
Ranga, my leader, has said that all of

us on the Opposition Benches are un-
protected. That is not so. Each one
of us is surrounded by plainclothes.
CID men.

Mr, Speaker: Motion moved:

“That the situation in the Sche-.
duled areas of Bastar District in
Madhya Pradesh where there has
becn a prolonged stats of unrest
and discontent arising out of the
neglect of welfare measures among
the tribal people who predomi-
nate there, be taken into consi-
deration.”

There is a substitute motion, Is
Shri Bade moving it?

Shri Bade
tnove: —

(Khargone): Sir, 1

That for the origina] motion, the
following be substituted, namely:—

“This House, having considered
the situation in the Scheduled
areas of Bastar District in
Madhya Pradesh where there has
been a prolonged state of unrest
and discontent arising out of
the neglect of welfare measures
among the tribal people who pre-
dominate there, is of opinion that
a delegation of Members of Parlia-
ment be sent to make on the spot
study of the hardships of the
Adivasis in Bastar District parti-
cularly”in  relation to the food
distribution and imposition of
levy and other matters causing
wide-spread dis-satisfaction among
the tribals in the famine stricken
area of Bastar.” (i)

Mr, Speaker: Both these are now
before the House. Shri Hanuman-
thaiya.

Shri Jaipal Singh (Ranchi West):
May I know, Sir, how we are to catch
your eye?

Mr. Speaker: Only one speaker has
been there. There cannot be a grie-
vance just now.

Shri Jaipal Singh: T would like to
know whether the procedure is of
notes being sent.
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Mr. Speaker: Catching the eye.

:Shri Hanumanthaiya.
Shri Hanumanthalya (Bangalore
Mr. Speaker, Sir, the hon.

City):
Leader of the Swatantra Party unex-
pectedly deviated from the ways he
is pccustomed to, namely, the sober
way of approach to problems.

13.34 hrs.
[MR. DEPUTY-SPEAKER in the Chuir)

All the arguments that he advanced
were not so much in favour of those
people who have unfortunately, been
killed but against the Congress ad-
ministration, their principal sin being
that they obtained the mandate of the
people and had the privilege to gov-
.ern this country. 1 very much wish
that the able leader of the Swatantra
Party remembers that if per chance
he becomes the Prime Minister of
this country . . .

An, hon, Member: That would never
happen.

Shri Joachim Alya (Kanara): He
will have 51 policemen around him

when he comes to power.

Shri Hari Vishnu Kamath: He is
a former Chief Minister of your State,
Sir. Is it not so?

Shri Hpnumanthaiya:, . . . . . | he is
I'kely to adopt the very same measures
that the present administration has
adopted.

I do not want to quote the adjec-
tives that he has been pleased to use;
he should not have used them with all
the wisdom and experience that he
has behind him. I do not want to
answer his anger against the ruling
party. That I cap understand. But
1 will answer only the relevant points,
very serious points, that he has raised.

The last point that he made Wwas
that the Bastar State must be taken
over by the Centre and should be one
of the Centrally administered areas.
Thet is g copstryctive s ion he
has made. But I want him to  see
whether his suggestion would amount
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to furthering the interests of demo-
cracy and good administration. The
famous principle is that no administ-
rator can be an able administrator, a
good administrator, if he does not
know the people and the issues he is
dealing with. It is for this reason that
the unitary system of government
gave place to the federal system of
government in a large country like
India. People are expected to govern-
their own affairs in small units, if
possible.

In the context of Indian conditions
we have divided our country more or
less on the basis of language. Even
these linguistic States are so unwieldy
that I learnt that many a minister has
not visited this area of Bastar, that
Governors have not visited this area
of Bastar. So is the case with regard
to other states anq areas. This argu-
ment does not apply to any particular
area, it applies to the whole of India as
to whether we have to re-draw the
map of our States in order to make
administration more effective, more
democratic and more purposeful. I he
had put it on that ground, I could
understand it; but if he wants to tare
up the States into Centrally adminis-
tered areas, this is against all tenets
of democracy.

Mahatma Gandhi once said during
the course of one of his speaches at
the Round Table Conference that if
the Government in Delhi, namely, the
Central Government, accumulates to
itself excessive powers, it will be like
a pvramid in inverse and it will
collapse under its owp weight. The
Central Government, asitis. has been
invested with so much power and
responsibi'ity. If territories are alsc
added to the Government in Delhi fo!
the purpose of administration, I am
sure, the administration will become
less efficient and farfetched. -

In the old days. before we gave this
Constitution to ourselves, there were
three sgts of States—A States, B
States snd C States. 1 used to cal!
them, as thq were called in the days
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-of the British, dominions, dependen-
cies and Crown colonies. Under the
‘Constitution, fortunately, we abolish-
ed A ani B States and made all
.States of one class—maybe, they are
like dominions of Delhi—but to con-
tinue C States is like continuing the
Crown colonies. This idea of the
‘Centre taking over direct responsibi-
lity for particular areas in India is
against al] tenets of democracy. It
may be a temporary phase that,
we are tolerating the existence ol
Centrally administered areas. Ulti-
mately, everyone of the Centrally-
.administered areas has to join one or
the other adjoining State and you
must have only one category of
States. This balance of the British
heritage, namely the Crown colonies
system, must be abolished. It is
.against the very fundamental idea of
democratic set-up. People ruling
themseives at their own doars is the
principle which the leader of the
Swatantra Party is opposed to. If
Bhopal cannot administer Bastar
effectively, it is very much doubtful
whether Delhi  which i twice or
thrice the distance away would be
able to administer Bastar better.

Dr, M. 5. Apey: That is, the very
idea of taking Kerala's administra-
tion under Central Government Con-
trol.

Shri Hanumanthaiya: Therefore,
thig idea of the Central Government
taking direct responsibility for the
governing of this area is neither de-
mocretic nor helpful to the people of
Bastar.

Shri Ranga: What is the position
in Tripura? They are having seM-
Sovernment?

Shri Hanumanthatya: Apparently.
he has not followed may argument—
he was in consultation with others—
but, otherwise, T am sure he would
have agreed with the idea that I had
sponsored.

It was very embarassing for me,
at any rate, to listen to Prof. Ranga
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advocating the cause of the ruler of
Bastar and his family. He was
enough even to give a little histori-
cal background. He was jubilantly
describing the great achievement of
his Zamily, that they remained inde-
pendent. that there was southemn-
pat or dakshanpat and that they
were independent of the Delhi Gov-
ernment. Then, he brought in the
analogy of Nagas and Mizos thereby
very little realising what it would
lead to. He was supporting the pro-
position made to by the Chief Minis-
ter of Madhya Pradesh. The Chief
Minister of Madhya Pradesh saiq that
this raja and his followers wanted to
have a rebellion aiming at an inde-
pendent State. That is exactly the
proposition that has been supported
by the leader of the Swatantra Party
in his speech. Therefore, if there is,
what is callel, honesty in arguing a
proposition, the leader of Swatantra
Party will have to concede that the
Chief Minister of Madhya Pradesh
was right in saying that these people
were rebelling set of people.

Shri Bade: No, no; that ia wrong

They

were
of India;

Shri Hanumanthaiya:
aiming at disintegration
they were aiming at making the
small forest area an independent
State. Therelore, we must ang this
House specially must be in a position
to give the praise due to the Chief
Minster of Madhya Pradesh for the
forthright steps hc has taken and
the premonition he had about the
activities of this ruler and his band of

people.

Bastar has not been neglected. Im
the First and Second Five Year Plans,
the statement shows that the Gov-
ernment of India has spent as much
as Rs. 5 crores over the amelioration

o this ares end the adivasis. The
Third Plap has allotted Rs. 679
crores. Total amounts to Rs. 1179
crores. This Is not s small sum

whatever disqdilities we ‘are suffer-
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ing by way of economic backwand-
ness are not peculiar to Bastar area
alone. Even in the so-called advan-
ced areas, we have not got electricity
in every village, a school in every
village, a well in every village.

. Shri Bade: There is no electricity
in the area, except in Bastar.

Shri Hanumanthaiya: In the rest
of India also, you do not have
electricity and other amenities in
every village. Please verify in your
own constituency whether there is
electricity, a school, a hospital in
every village. Therefore, when
cormpared to the rest of India, it
wculd be rather an  exaggeration
to say that this area has been so
campletely neglected that the people
rose in rebellion. People have not
risen in rebellion, not because of the
paucity of the amenities provided but
different considerations. This House
which represents this great nation
and which has taken oath to maintain
the integrity o! this country, ought
not to countenance moves of the
king made in Bastar or in Nagaland
or in Mizo Hills, People who call
these people martyrs have somewhat
become so angry that they do not
find a suitable wond for description
of these activitics in this manner.
The word ‘martyr’ ought to be used
with a sense of proportion. Prof.
Ranga wag describing that these
people rose in rebellion against the
rulers of Delhi during Mughal days.
He did not take pains to tell us
whether they did so in the days of
the British. In what way did they
fight for the independence of the
country? What were his forefathers
doing when the Britishers were ruling
ing? To pounce upon the Govern-
ment ang the people who occupy
offices merely because of political op-
position would amount to taking
advantage of all these happenings,
good, bad ‘and indifferent, for politi-
cal purposes. Political purpose must
be achieved by fair means. Let them,
by all means, show the deficiencies
of Government. But in Bastar, the

Government has come out with flying
colours. Iy has taken prompt action
without waiting  Yor anybody to
prompt it. They have appointeq a
commission of enquiry.

Mr. Deputy-Speaker: The hon.
Member may conclude now.
Shri Hanumanthaiya: I have got

only one point to make regarding the
commission of enquiry. The Chief
Minister of Madhya Pradesh dii not
appoint this commission on his own.
He consulted the Chief Justice of
Madhya Pradesh High Court. It is
the Chiet Justice who gave the name
and that name has been accepted and
announced. Now, there is an argu-

ment thay a Supreme Court Jwige
may be appointed. You will kindly
sce that i we have to gecure the

services of the Supreme Court Judge,
the concerned Minister, whoever he
is, has to make that request to the
Chief Justice of the Supreme Court
of India. The Chief Justice of India
woulg certainly ask: Why should
there be another Judge when a
Judge of a High Court has already
been appointed?  This judicial sys-
tem is such that no Judge of the
Supreme Court, much less the Chiet
Justice of India, would so act as to
cast a doubt on the bona fides of a
member of the judiciary without
proof to the contrary. Therefore,
there is a delicacy in the situation.
‘We cannot just appoint whomsoever
we like to the tribunal. The head of
the judiciary concerned has to do it.
We should certainly not countenance
a step which will result in grave
doubt being cast about the impartia-
lity and integrity of a Judge either
of the Supreme Court or of the
High Court. Therefore, there is no
use blaming either the Home Minis-
ter or the Chief Minister if they say,
let thig judicial tribunal do the work.
So far as my knowledge goes, this is
not going to be an ‘in camera’ in-
quiry. Let those people who are
aggricved cngage competent lawyers
and cross-examine the witnesses.
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S):rl Bade: Where will the poor
Adivasis go for money?

.Shrl Hanumanthaiya: I will assure
him on my personal behal? that they
can approach the Supreme Court bar
or any one of the High Court bars.

They will provide free legal aid.
There is also a provision in  the
various High Court bars that free

‘lega]l aid will be given to those people
who are so poor that they cannot de-
fend themselves. There are rules in
the High Courts to this effect; the
High Court will pay in certain cases
to «lefend the accused. Therefore,
there is no question o' Advasis not
being properly represented before the
Tribunal merely because they are
poor.

Mr_ Deputy-Speaker: He will con-
clude now.

Shri Hanumanthaiya: One
point and I will conclude.

more

Mr. Bade for whom I have got not
only respect but also affection, wants
a Parliamentary Committee to go
and investigate. Let him think over
the matter. After all, when this In-
quiry Commission submitg its report,
we are competent to discuss that re-
port; we are competent to differ from
that report; we are competent to in-
fluence the decisions on that report
through the Government. Therefore,
we are in a way an appellant autho-
rity over 'the Commission. Why
shouli this appellate authority of
Parliament be reduced to the original
jurisdiction of personal inquiry. Avter
all, if you had thought of Bastar for
its own sake, gone there earlier
before all these incidents took place
to inquire into the difficulties of Adi-
vasis and made a report to the Gov-
ernment, then your bona fldes would
have been unassailable. To make a
proposi‘ion for a’ Parliamentary dele-
gation to go and make inquiries now
is neither legal nor feasible nor pro-
fitable to his own Party.

Shri Daji: I speak on this motion
with gorrow, anger and shame becayse
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1 have to speak of the torture, the
travails and’ the anguish of the bleed-
ing people of one of the largest dis-
tricts of my State, perhaps the largest
in India. As is well known, Bastar
is even larger than the State of
Herala with a total area of 13,000 #q.
miles but with a population of mere-
ly 16 lakhs.

An hon. Member: 11 lakhs.

Shri Daji: That is a story of con-
tinued exploitation, of sub-human
corrditions and, therefore, what I
speak here is merely to echo the an-
guished cry of the tortures on the
Advasis of Bastar, ¢! the shameful
mass murder perpetrated there, of
the darstandly crimes in the name of
law and of‘der. of an action reminis-
cent of a revengeful treatment Yor
dissent, unparallelled holocaust in the
history of free India and even in the
history of modern India. I say that
1 am anguished because I have to
speak of nothing less than a rape on
the people o! Bastar and it is this
crime that 1 charge this Government
with.

Let us sce what is the background
tu this holocaust. It is not a question
of legal hair-splitting as to whether
a particular force on & particular
occasion was necessary or not; that is
the term of reference of the Com-

mission. But what I ask is: what
have we given to the people of
Bastar? Bastar has no railway line;

the nearest railway line is 18Q miles
away. Bastar has no transport sys-
tem. Bastar has not the elements of
modern civilisation. People there are
still steeped in archaic, primaeval eco-
nomic condition. The so-called social
measures that have been taken are
flaunted at us. They only touch the
fringe of the problem in some of the

places. In Bastar today there are
parts where Adivasis do not cven
know the use of money. The rich

mineral deposits, the throbbing jungle
lile and the salubrious climate have
not been harnessed to modern civolo-
sation. They are living as we were
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living years ang years back. It is a
new civilisttion. The modern India,
the independent India, after 18 years
of Congress rule, has certainly money
to build hotels like Asoka Hotel, but
they have no money, attention and
sympathy to bring these backward
brothers of our free India anywhere
near a civilised state. We live in
Delhi and other places of our country.
The American Youndation may come
later, but we have taken a lesson
from the wilg stories of America to
rout and root them out as mere
blots on civilisation. If these condi-
tions obtain in Bastar, it is a blot on
free Inda, it is a shame on the con-
science of every Indian ami a double
h on the « e ¢ this Gov-
ernment which is, after all, respon-
sible for this state of affairs there..

I will just give one example because
time will not permit me to give more.
You will not believe this example.
The main industry in which Adiva-
sis engage themselves ig collecting
dry fruit; one of the most common
Jruits obtained there is a sort of dry
fruit which we all eat. They collect
it. When thcy come to sell it in
the bazaars, do you know what price
they get for it in this year of 1966,
after 18 years of Congress rule? The
contrators weigh that dry Yruit in one
pan and an equal amount of salt in
the other. The Adivasis are paid
salt for a dry fruit which sells at
Rs. 5 per kilo, and they are happy
about it.

An. hon. Member: What is that

fruit?

Shri Daji: It is something like
badam. It is Chiranji.

This is only one example. All the

labour is routeq in a llke manner. It
s in this backgrounq of contlusion
and utter backwardness that they still
lve. Therefore, if they believe in
some mystical power of this man or
that man or somhe Maharaja, it is
nothing surprising. What have we
done? The question is not what
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Maharaja has done or has not done.
The question is what we have done.
Even after 18 years o! independence,
even after spending lakhs and lakhs.
of rupees in Bastar, the Adivasis
still believe in deifled God in the form
of a Maharaja and they are so utterly
uneicr one man’s control. If what you
say is true, he could instigate them
to rise in a rebellion against the
State. That is the point. The whole
story of rebellion is, of course, bogus.
Even if that is so, what has the Gov-
ernment done? The Government has
done nothing but adding to the ex-
ploitation of the Adivasis there be-
cause these contractors. of whom I
have spoken, are the biggest sup-
porters of the Congress Party; they
are the biggest donators to the Con-
gress Party fund. No system has been
devised for even a fair purchase price
for Adivasis.

In 1947 the Maharaja wag installed.
Soon thereafter a Court of Wards
was appointed. In 1951 he routed the

the Congress from that area. Then
what happened? Then he was wooed
and he was brought into the Con-

gress. In 1957 he joined the Congress
ani won all the seats for the Con-
gress and he was an MLA with me
in that Assembly. They hed said,
“i¢ you join the Congress, your
estates will be returned.” We wecre
not supporting the Maharaja; it was
the Congress who was supporting the
Maharaja. But then they did not re-
turn the estates. So he resigneq from
the Congress. In the next elections
he defeated the Congress. Then
suddenly he was detained under the
P.D. Act. Within two months, the
High Court said that there were no
valig grounds for hig being detained.
So thev had to release him. That is
the history. Then what happened?
The new electiong were approaching
in 1962 and how could the Congress
fight the elections there, being at
loggerheads with the Maharaja? So
he was deposed. His younger brother
whom they have installed—of course,
I am not pleading the case of the
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Maharaje—is a worse person than
any other Maharaja today. It is a
famous thing in the bazaars of Raipur
as to what he wag and what he was
doing. There was an order to the
Adivasis that they should worship
him, but the Adivasis said, "he may
be a Maharaja; but we will not call
him God.”

14.00 hrs.

Shri Radhelal Vyas (Ujjain): On
a point of order. I woulq invite your
attention to rule 353. The hon. Mem-
ber has just made some defamatory
statements about the present ruler of
Bastar, which he cannot make under
rule 353 which says:

*“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has
given previous intimation to the
Speaker and also......".

Shri G, N. Dixit: Those remarks
should be expunged,

Shri Radhelal Vyas: So, this rule
is quite clear on that point.

Mr, Deputy-Speaker: Let not the
hon. Member make any such rve-
marks.

Shri Radhelal Vyas: Such remarks
should no! be allowed to be made on
the floor of the House.

Mr. Deputy-Speaker: It is not
proper on the part of the hon. Mem-
ber to make such remarks.

Shri Daji: There was a contest
there as to who wag God ami who
was to be worshipped as God; the
collector, anrd the SSP took the new
Maharaja in the jeep, went from
village to village, beating up the
people and telling them ‘You wor-
ship this Maharajah ag God.. But
they refuseq to worship. Therefore,
there is a biannual contest there in
Bastar. 1 am stating this because
you must also know the Tacts. Every
year, the Dusshera and the Ramna-
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vami days are the durber days when
the Maharaja could hold the durbar,
ani he would be worshipped. Since
the new Maharajah was brought, this
contest goes on, and the Congress
Government, the so-calleq socialist
Government with all the forces at its
comman] insists upon the people to
worship the new Masharajah as God.

An._ hon. Member: Shame!

Shri Daji: This was on the eve of
Ramanavami. Now, you could un-
understand why the people had gathe-
red there. And what happened at
the time of the last Dusshera? In
the durbar of the new Maharajah,
there was the collector, the SSP, the
sub-inspector and there were some
village guards also who had forei-
bly brought thousands oI people; they
had all gathered there and there was
a slap on their face. That has be-

come the bone of contention. This
vear again the Ramnavami was
coming, and the puja was coming,

and the people were gathering.

You are talking of industry in that
area. But where is industry there?
Even agriculture is not known there.
The widely practiseq agriculture
there is shifting agriculture. On that
too there is a levy imposed now. In
the absence of other forces operating
there, in the absence of any demo-
cratic 7orces operating there for
which perhaps you and I ani all of
us are resp ible, they complained
to the Maharajah about the levy.
That was the cause of the trouble.
But the main background cause was
the contest about worshipping him
as God. 1 would submit that this
God-contest must once and for all
erd there, if not by persuasion, then
by force. Na Rahe Bans Na Baje
Bansuri. It is with thig attitude that
terror was let loose there, and the
inciient followed. To say that there
was trouble as in Mizo Hills and
Nagaland, as the Chief Minister has
triéd to make out, is......

Shri Bade: Adding insult to injury.
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§
. Shri Daji:, . . .adding insult to in-
jury. Apart from that, there is not
an iota of truth in it.

As late as the 23rd of last month,
the Adivasis had petitioned to the
commissioner, two days before the
incident, and told him ‘We apprehend
trouble; please come on the spot and
help and save us’. Is this the gesture
of a rebel? They went to the col-
lector, and they went to the Congress
leader there asking for a morsel of
rice. Is that the gesture of rebel-
lion? I it were the case that there
was such a complete rebellion, then
why was this House not informed?
Why was the country not informed
that a major para-military operation
was required, and starting from morn-
ing, and going on throughout the
night till 4 A.M. the next day, an
operation lasting for hours and hours
wag required, an operation in which
so many policemen had to fire 61
rounds? If the situation was dete-
riorating, and it had come to all
that, were all of us sleeping? Were
the Government of India sleeping?
Was the Home Ministry sleeping?
Therelore, this tall story cannat be
believed.

What is at stake now? The inquiry
has been ordered. I do not want to
speak a single word about it, out of
deference to the stature of the judge
and the ruling of the Speaker. But
let it be on record that it was the
ruling of the Speaker which hal pre-
vented us from discussing the mode
and manner of the appointment of
the commission. I have a right to
get this recorded. What inquiry will
the commission hold? The inquiry
ig an eye-wash, berause the means of
inquiry are not obtainable. Who is
going to defend the Adivasis? An
Amnderson type of terror has been let
loose there. Every Adivasi male flies
to the jungle in the moraing ond
comes back only during the shadows
of the night when the police writ
does not run and when they are
brave enough to defend themselves.
Even lawyers speak only in whispers
in the urinals of the court about the
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%ncident. They dare not speak about
it even in the bar-room. This is the
lurid terror that you have let loose.
Even the best 0! judge with his
efforts will not be able to find out
the truth. Even we who are making
bold to give evidence may be de-
tained. Unaided, ard unhelped, how
can the Adivasis be expected to lead
evidence? In the absence of demo-
cratic forces, you want an inquiry
only to wash your guilt off.

Therefore, what I woulq propose is
this. It is not an ordinary case of a
High Court juige being shifted away
to some place. Not only a Supreme
Court should be added for instilling
grea‘er confrdence, but an indepen-
dent agency should be placed at the
disposal of the Adivasis there so that
they can detend themselves before
the commission of inquiry and vindi-
cate their honour ang faith of the
people of Adivasi areas of Bastar.

Another very important thing is
this. The Chief. Minister is being
praised to the skies. If an honest

attempt at an inquiry was intended,
if confidence was to be engendered,
then the police officers there should
have been transferred. But what do
we find? Why is it that not a single
police officer has been transferred?
The same collector, the same SSP,
the same sub-inspector and the same
havildar, ang the same forces which
killed him are still ruling the district,
and, still Government expect us to
have faith in this farcical inquiry.

The most important issue, and the
issue above every other issue in this
matter is that you are inducting
cloak-and-dagger mcthcids in polities.
It is a challenge to the democratic
processes and the democratic con-
science of India. Let it not be said
that we did not warn the ruling party.
If the ruling party inducts cloak-ami-
dagger methods in politics, then we
are ready to 7Tace it. A neo-Kairo-
nism is being practised in Madhya
Pradesh. They have forgotten the
fate of such a person in history. But
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if this is the system of Government
and the method of rule that the Con-
gress Party wants to foist on the
people of Madhya Pradesh and of
Bastar, then whatever be the suffer-
ing, we shall be prepared to face it.
Let,-the Congress also face it when
the time comes. I am not speaking
emptily. There is a report which has
appeareq in today’s papers, containing
the reply of the Chief Minister. Look
at the tone of the man. Look at the
arrogance of the man. He says: “I
have been chargeq with a reign of
terror....I am a terror to decoits,
thieves and Members sitling oppo-
site.”.

An hon, Member: Shame!

Shri Daji: He places the Opposi-
tion at the same level as dacoits and
thieves, and says that he would use
the same terror against them as
against dacoits. This is the man who
is in charge ¢! the administration
there. It is this background that
brings complete lack of confidence in
the capacity of the Madhya Pradesh
Government to continue there even
for a minute with any justification
and with any regard for decent
human values. It is not any question
of quibbling that we want to invent
or indulge in. I would submit
that the Centre must step in. If
they want to maintain confidence,
then the entire administration of " e
district must be changed. Central
officers must be posteq there to create
a modicum o! confidence.

I shall conclude now, but the chapter
will not conclude here. The suffer-
ings of the Adivasis and every Jrop
of blood that has been spilt there
will be avenged by history. Let there
be no mistake about it. I pledge in
the name of my party and the work-
mg people of this country, I piedge
in the name of the workers of
of Bhilai and the workers who are
building new India, that whatever
the crimes of the Congress, we shall
not rest content; the recent rape of
Bastar will be avenged with interest,
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with compound interest, and avengod
fully.

ot QNI T TN WEIEd,
o 8 a3 mEyds e fre s
T ATEE F WO FY gAT | IAH
& o Ay qrq AT T oA

4 mﬁmatz%#ﬁ" v
W SaN & ? WX IA%T &gl
T & AT A AF TEET AL WG
TREE A wT A, AT TG 12
ey 7§ a@ gaTdd wnafwat Y a1,

ot qere fig (wEy) ¢
i wrf w oA

Nt oRa™ sare o gi, stafegy
w wifwe | gw A dae § 1 owdY
RO FFCAEH . (vmawndA)
% fadgw & @@ § f§ awmw
# ot g Wt g 3w ¥ fn e #1 o
TAEAT TEY §Y AT § W W w4
fral ®1 39 9T g@ § AY gARY 6T IFAT
fgmd . & fragw wwr wwga
A ERCEDER EE
ga faedt s s Ry & faum
/T & I A awred far g qrAv
wx ug wgr d e S A g X
|19 ¥TIW A1 48 gaw A qwet § W
A & A §frar o R FETE
fra w5 @ & fr og ox S g
agi W FT A X wer § awt o
o7 Y wwar & o wvf wr e F Ay
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[ TieTer ]
& $T aFaT & 7 @ F A-federd

# ad ¥@ A §F A qEE G
won g ) Horn g fe
TG W% qWT A W Toq N0 ¥ AR
g ¥ ¥ AEAIT G g T W

@t g Y IR
@Yo wrfo o AT AT |

Shri Dajl: He was prevented offi-
cially by the Collector from meeting
the Adivasis. He wuas told that gince
he was not a lawyer, he could not
meet anyone. An M.P. of the country
ig treated like that, and you are talk-
ing of an enquiry,

oY e s sy
& fore ﬂi‘amﬁﬁlﬁmtl

w1 s waer faofadt ¥ @ @ far
g ¥ oAy ¥ wEw A
g 5w wAw ¥ weafam

N Fe qawﬁw%u o AW

¥ oW, sOEE s oagt ®
g B wfenfaat & wfr gaedd
¥ Wik I dewT & fao TRl &
fom, 37 o qoa ¥ fog ok 9T &
g & faw dvoeme § 1 R iy
fzﬁwau’kw%ﬁwmwa
A dar W & f e AT faereed
o agEfa daw farQd g & wee
B Y (weww) @ adR ¥ A
# myay & st Tl £

ot ®wo Ao wolf : & wEAT
fi5 I %1 7z faet grow A JqH T ™
fwrml

ot ™ e g I AGAG
§ e fir o Tt ¥ ope ¥ wy s e
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W R, aw ad T §, ww e
o § s ag frem wfE w10 0w
dar g & Afew ¥ ug frdw s
TgaT g feoogel, QoW @l
qudim  qoAare § Tow H oo @w
g § T IEY TR A N & g 4
I F qEES § g ST e fear
T, ST WS T & | WX Aqg
W a0 ¥ WA o ol
wiig oo & s fasl & e
wifgy ak qEEd ¥ awe ¥ A
¥ frig er @ fem mar § | ag
g ¢ % gard farag aviy ameY
¥ frwd gt 41w ag e
@ e Awew ¥ oaw ww
§) W g ag aw ¥ e
g@ & frdzw o 9w § 5 T
SRW A €2z qunT FEA FEew ¥ qgwl
& AR H g ST 6 § | W
fwr & awy & @ fowwr g
§ @ oo A ma s fwew &
amy ¥ aga woner faewr gwn @
(smaarm)

JqTeqW WENAW : WIS, WIET |

Wt whww ww el
Tt frar @ ameT § o o o
qgIaT g FT q@R § fa gedy
¢ 3 fefwex fode & ww=ra &
foaer ¥t wfaw & wiww w0 & qwar
q  wg fear s @ e fear o
W) W g g fe ]
TR EEH E AT IT ¥ T
gaw 1 gwarwgd § 5 ooy
ufaw gt w1 @ W} @ T
W W ¥ |rEr @« w7 AR AR
gy fatnit wwew @vr WY 99 F woeAr
wfR  qTE WK ggEN S 6%
oY wy T Y vt < Qe ag A
T W Ay e oag e Jw g

!
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iﬂ:tttgitwr&wﬁﬁ%‘ sfer Frersredt
feare ®E et g8 & g @ A
¥ T fawer gur W ar sfawd
ufawfag oI fro@t waeqr ¥ a2 @
tﬁi%&wn%mmmﬁ
Rfore frm o & a9 A a e
oY ag W ¥ 9FF IT & I A IorE
UL

shrag: XAl d

oY WeTe saTe ¢ W 3 JeTE
# 3 3ok 2 ofeT msw w_W F A
* gEmar W W Tl & A ggr 9%
o Wz & NfE o e gt
foaer @ & WX v X @ K
IR W ¥ O T ATy T A
For§ W T w6 AE 6 ?

aﬂ

|
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T342%.
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R
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121

CHAITRA 17, 1888 (SAKA)

Bastar District (M.) 10074

qHA A AT A A WY A
WRoagt gew ¥ frm oqdw &
T A A FG AT aw § | a0
¥ ¥y wW oag Fr g IeRew
T ad ¥, ag Nk oF  woraifaw
e gy wfAy & e ¥ faw
A WA g e L

ot wrh T e () : e
T T 4TS B AT KF T3E |

Q€ AT \ORT : §E W 99T
[URCUE A

! oNww e AR WA
AT A wEy A ag v e g
Iw A wgh wfed o fFogw
IO R gy ¥ Y W W A
T wE E (smwwrr) ¥ e £ AT
T wgr 21 ¥7 @ oy wwr § e aR
weE  AE ¥gA rfgw 9 fE A
oA e

Shri Daji: Mr. Deputy-Speaker, he
is casting a reflection on my speech.
Probably you have not followed his
Hindj speech. He says I have made
irr ible stat here as I

woul;l speak in the bazaar. Then, I

say he is speaking as in a fish market.

ot uvrerw wave ¢ & fier @A
agx A frdea s wgan § i for
woE IR w2 § AT W A I 6T
i aawd § o7 99 £ foerh
@ TN FE A A FTag afa
wdsy #Y s & ¥ ag AT
sfawa & QY AT F7 q9AT WA
& 7ff 14 afer 38 & gwda A @
i & ara ¥ qeg aw v & arfaer
T T FTA FL |

ot T Frarwr qré & Aar § IR
*g fear 5 agt 100 wrmh e &
oA
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qTftT weew O Shri Khadilkar: As hag been ascer-

BN ©oare & tained by the president of the SSP
g qy | party and stated in a reputable jour-

nal Kesari recently after his visit,

Y THew ww : ow W
T REM soo TN FE w
fie 1000 arX ¥ | ¥fEw s, K
ag P wear =g g fr & e
mr g ¥ STeAg A R § o
o fefgme N gn g | wT
4|7 98 WY} agt a< T 9 (suwenA)
T aw W g1 ag gee § e faw
# mr ar |\ ag IAATAT W& g
& §Y ST AET T QI § @ CH
AF  ATEAYT F v § A& § afew
A7 FRAT X FA@ ¥ A AT
faad fF A ATH AT FATIAYL FT
ToaT WrETE & WO A% I9 &
sratdr &1 3T HA CF HEH WY
JAM A A GT FT T X AT ARy
§ag o @ g g K Adwd
qrq  wgar g fF ot 12 wrey amt
L E IT F AT UF WY FATEY AEHY

gl | A WU & ) (swwew)

Q% WAt aged qF gt
ArEdt 7Y § 1) 7z avg vt &
R A N A wg R § Ag faag
AT E

ot qrewTw sTE . WA A
N FZ qgT W0 &7 qifgd w0 A
AT FZA Y FH TG ST (vawwT)

Iqreq ANA ;. ALY, WET

Shri J. B. Kripalani: May I ask the
speaker whether he went and counted
the dead bodies there that he is mak-
ing such a statement? It may not be
500, it may be 200 or 300. He has no
right to suy definitely that he is sure
that only 12 people died.

Shri Khadilkar (Khed): Regarding
the number of the dead ,.. . .

Mr. Deputy-Speaker: Let him give
his own figure.

there were thirteen deaths,

ot oAww ST ;A a7 A
af) frdam § fa gaeht e waw wwact
¥ agr & e fafaees § oY a1 A
7z & 5 12 wifea ot oF &
Feefaw 7% &, 9w 13 W 7Y
g AT A A Faw wwrT @ AR
IA dex FT AT HT W G § )

o X ¥ W7 ¥ Faw 37 wEAT
srgen § e agt snfeanfoat #t werema
1IN F1 feaT waw avEt ¥
I T 91 W IT F " q@T FCH
ITH) fawra & i § amI & qam
ITH FEA AE FAR T & faeg
o F IMAL FOA FY AW WA
A {78 o ©: 9T ¥ g7 wwr
LG

WY T 7 AT U T qrq way §
ITHT A 2 FF d3 S o
AT A Fg1IF B A7 Hoed W
I 1% A7 WA § TrET § M
s § mfaq gg IR ww fw
WHE STE! 9% dAw feqr ar s
Ffs o wwER e & S,
qfea o) Tt 7 Fgr fd IAaT SrwErT
F1 At BT /X ITHT TG F) SrEgAT
T W FUY T e femr g
dY ag TR AIRT F IW FH WSy
a1 wfETqEr A 91 a@ ey
v ¥ UG H AT weg
1 qg F19 74 & f fady ®r aw
THIYUA F faerd ) e wE s
& @ Iu¥ fae @@ FT IR @gew
& W1 wT FE 997 wrar § A Iwwr
T F1 AR TE Y
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Mug:  FTANT ITERNT WENT,
oft N =9t H W T F IR
qf g w1 § f awaT F g e
g7 ¥ ae & gTa g v @ W
T g N & s aarar . 6w
£ SgEgT WX FAEET w7 709
faar ar | AW agt w1 afifeafa qom
¢ I A wrs wre mfEET @Y
{ RE ¥aAF awad 9gAq §, @y
g gt 9gAT § | FAUEAr ¥ A
oTIRT AT qIEHY fAST 1 s @AY
wi%g g7 AN fgrare w7 @Y
A 18 @il ¥ wigq ¥ favaww ¥
gt faar M 18 el ¥ ®WY AT
¥ gy A & fag o 4 frar
N N foav fau o § t& gaq1 sqan
sfeefea & faw &< faar mar ad
¥ qar smar g fF fraar e
¥ war SR frqar srfrarfaat 97 aw
frar T

oI A FEAL BT 97 99t gEw
AN WY TEE IR |97
JAIAGT A A 4xq 3 I8 AQd @ngw
¥E 1 wmEAgT ¥ 24 A w7
1 gorT anframEt gey w1 gwne
fegat qraw whra & fou g wg
Fragal gdoe famd & im0
agi drw afai ® gfaway foay
IR OFT AT ATog AT X J0A
fear) &% giswd 1BAIg fr Swaw
Iq @17 A} gfow F IaFT a@r oA ¥
Y 74 T 1 3TN wg =@ifew
fegn A argegT Ay war ahea
gar 7dt foar T (swew)

Shri G. N. Dixit: Sir, on a point of
order. The Speaker gave a ruling
permitting this motion subject to this
condition that matters sub judice shall
be excluded. I have a copy of the
terms of reference to the, commission,

as all Membeérs have. What Mr. Bade
is speaking about and what Mr. Daji

CHAITRA 17, 1688 (SAKA)

Bastar District (M.) 10078

and Mr. Vyas talked about, all these
are covered by the terms of refe-
rence, and they are excluded by the
Speaker. The terms of reference of
the enquiry commission are (1) en-
quire into and report on the disturb-
ances. in Jagdalpur...(b) report on
whether the firing was justified and so
on. All these are out of order and
should be expunged,

Shri Bade: I am not referring to the
March 25th incident but prior to that.

AU wg wer & f§ www WAy
sl efer it agt & ot o ar
I AW A OF §RW woT 97 forw ¥
g wgy ar fe & s ar ot
* Ty qw A T gy wifegd Wi
THEAT F1 AAGH AT NEY | IWR
I FRW §-qg HY qT:

‘gratfe & & aw W wify
watfer gt & 9% g womm w R
AR g g W 1 a9 57
mm&x@mnfmh@w
W srrii’rg,wm'(w
I Y o ¥ e w7 o T
T B T frwrar® § o & ot g
QT wfsATEnl ®7 aMAT AU qE 1

¥ wer w0 wrEA A I W @)
¥y it gfe Ay w) wehe
T Wifs wRT oo § ag ea]
gwTir €Y 7Y fis weg sRvr o AN
I g mfemfw'iﬁrﬁﬁw’?hﬂ
ﬁmanmamﬁw

Mr. Deputy-Speaker: He nhould not
speak about anything that led to
these incidents. Y

s

Shri Bade: 1 am not referring_ to
that incident; I am saying about things
which were prior t{o these incidents.
If you want I can speak in English
also,
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Mr. Deputy-Syeaker I have been
following 'your speech. ... (Interrup-
tions.)  There is no pomt of order.

st wd: Aqag wETAEE
THA A AT W AN TRest

Bastar District (M) r1oo8o0

TAT ATHEATS A 4-3-66 #T forl-
o ¥ fuwrga s Fg EFF T
99 ¥ {ur ¥ ofF o= B W@ oF
5 yATT

aﬁf&mwnmﬁﬂqmw@m WA dFuSE w3 wETOen
@ 3g T9T FQ@ | T@ F F qGHF g A Al Fra@ ¥ (et ¢ fE

mm%ﬂtaﬂtﬁﬁaﬁ%hﬁ

¥ qf TR fsadac feat m ar,

Tt @ e | fe o o f w T 9@ 43 w09 1 I w1 o
NI @ RE AT @30 deda orw g QT Wk I
TR YT v5I § T 1F dav & A wia w1 ore faar, A @ e
g N UF IEFE AN R AN ¥ q@E@T I v

@Ry o K

shal] quote from the book, I Pravir,

WY TAAT e g A F fm{ the Adivasi Cod, written by Shree

m X w7 oW feaT 3 \ Pravin Chandra Bhanjdeo who was

shot dead in his own palace in his
AT gAY AW F AEER 9 ﬁ owit bedroom:

e, 1Sa¥frary:

‘gfe wETRR—ET®  § € ¥
W ¥ AW X wfearEr afgar oF
qeNt & qrq gfew grer Ay Y s
ﬁﬁy{mm‘i’tmﬁaﬁtw
T o § T3 AT & et W A
iwm'( A wAfaE T
a’@@iim rﬁtmm‘tﬁ
dgm
R e ot

a3 faod a o g & aaman e
JEEGE g Iy fady mmew ¥
T F q, VAT T OT g A
faer &< QN gafedl o oF O FEl
T g o qx forar gfes seites oo
it T s Rar B QY1 @ I
o G} 3qT 9T T FT ®F § /A
T () )

1 am not referring to the incidents
which took place on the 24th March
snd' 25th March. I am relating the

indidents of #th March 1968 and how
the police gave them a good beating.

ufwtﬁﬁﬁﬂfm%ﬁnﬁu
«wﬁuﬁﬁmx

“gra 107 ¥ wwnty frowT
afger ¥ vl b oy g

“For thig purpose, an AICC
observer was sent from Delhi
along with the Maharaja of
Kanker who had lotus ‘eating
dreams of making Bastar his
future empire. I was given the
Congress ticket instead of Surya
Pal just to serve their ‘political
ends. They now wanted to give
me their party ticket and all alle-
gations that I was ‘made were
ruled out completely by them after
their coming to this decision.”

T & A A, oY I FAweT 9T T
qrfmgmu’tt WY 4T ST AR
HEIT g A fAer

“Nahronha joined them in their
nefarious designs in order to pro-
long hig distatorship in Bastar.
Nahronha used to think that he
was Claudius the God. It was
lucky for him that I behaved like
a’ gentleman towards him. Shri
Vijaya Chandra Bhanjdeo who was
a boy soon fell a prey to his
scheming machinations. The Gov-
ernment wanted to make my
brotner Shri Vijaya Chandra
Bhanjdeo an mstmment m their
own ends.”

TETTAT ST WY wrfeammt € sy
§ ug 4 %1 O W T4, ke
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Ao dro WX gl qfrw wwed, fios
St R FAHET F T FAET T
FIAFIT, WHAY, T T & agr 437 g
2\ T g e & qewa< @y ar, /Y
# 39w Faarey ¥ g & of fw
%) g foram qr 1 wRTOAT TEE=
g AW AT AW TN @
foar a1 & T sfuwifa) &1 2@ &
FaTfas fiFaT Y oK ag =T gt AmwT
agi Y afifeafa M1 2@, Mifs 37 wfa-
FriEt ¥ wTor & AT H AW < RS
iy & TOa &wir #7 faer gefr g v
wfgamt &1 d-wraE feqr o & o
AT AEX FB Aqfgemad  w AW
Ffawe ® @ ¥ faq o @, aifr ag
< % ardy ofdfeafe aaved | K ag
gematga g fF efrwe 24 ard
% fiere & fag ®O wer W,
x@ fF gr o & 5 @i 9 AvTeE
W s fger Y @ & Gl
e gr ) & gy ot S T g
ﬁﬁwrmoaﬁotﬁo%m!ﬂﬁﬁf
foe @ g, ﬁwwwimé’r
tﬁ-(ﬁmfﬁrkm fie
mmlmimmm
< famig ¥ faw v A gu ¥, afew
18 qTdE Y TATHY A O ¥
Hywed gu i

aifgfedt A s A fowa
¥ T O AGICOT ATEA X 8 T,
Y qyA dJ| & A v fear an
I T w0 a1 fr mf«nﬁa’mw
T RE R T W @ A A e
s s e fee, somw o
AT & AW I T R0 A A & g
fem o | FAwT AR F FWRA
TR 10 TG A Gor wAvT A
faar | 3w & @ A ATCEwgT ¥
fox gwm fegr 1 @t s wioAr
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m@'ﬁaqa‘o'ﬁo%!ﬁ*‘h
w7 fegr | @ WY 3T S EY s
Ff fear w1 wrfzar | A
OAT /IE § 1 AgH 9% fad WA
AW qr WX wifeafaay & Weaa
a7 g ST raw fr Ty °r )

m fe oF Fv ag WY a1 fE
TETTIT TR WHAW T O HFTTAT
qref fTe Y | 1957 WK 1962 %
T Iw e & wg IRl e
Y %< farer W F W Mo

Mr. Deputy-Speaker: He may place
all these before the Enquiry Commis-
sion,

Shri Chandak (Chhindwara): He is
referring .to matters which are all
before the Enquiry Committee.

ot ¥} : AT FNR W R
LLUNE A

ot wwfowe W (7ge)
g M d gD S & s
§ agf = I W fay s gt
T trmAamm sy W@
fog A T & 99 AR # A we
wgT §, IF W TRES $T 3T g |
agi T A Wi wmE Y, 9w W
wifearfeat , Fawd ar sl @
& arar §, afew ¥ & wfierl @
T 3 ) g AT WY wae
93 W A, TZAT I HF WA} |

o : agt & e we 3,
forx ¥ ggroen ot § qury dH Wi
ffa¥c &1 ov A T § fo
T & gt wgrow sty & g &
T ¥ It oY o | ¥ IT AT g R
Tror g & wrewg o up g
tmafmor ¥ fmwmemer @ L,
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[ =]
sy wrow & faeg §, SN Ao
off 3wTE & Fa H ¢, wife

ot faw 7 w3 e ag el
AW AT T &Y qag A | A T
£ I fgma $8 g€ ! W w1 FRW
7z § fr ag aawd § fr et wfe
T & suT Helt ¥ F I &7 A
g ¢ WK T fag sl ofea
ey HR o FTHOS & qHGT F T
g W AT F qHA & |

o7 & FwT @, @ AR DS A
o mréo ¥ro F mrEHy W fa¥ WU
o qE et Y 7Y feew fear mn
30 & # g ww b g fE
&ré Wy sfed ae & fordr dae Y
¢ F ow i W dwe o amn g
fom ¥ faer & fF agr o wee w=
gE & WX AT T BT FT WET @ € )
™ feafa ¥ 9w aw agt & gfe swet
WMo Yo THo , THT TEART , WAL
wifE ®Y T azer omav g, oW woew
A FATC 2, a9 q qgF & AWT FAWA
Famw w ot a@ A w /9
SN Y ag wew g f T & aww
a9 v oen &y v g, Afew &
T ard B ggq o fafa A Al §
wafaq  w4waw ag & weed w0
Foe fear s |

faq TR AT fAwewT
wwan oft §—% wgm fx afx ag somew
W WOET 3 §, afg ag sead
woiva 98 w0 WAgy ¢, uafz &@
wifaanfagt &Y fawarg # ST WRY &
T I JET FET AR & A, 97
Y AT $T W9 W, WO w9,
ey afew) w0 W R TEAHE
gamier e famaaff g—anq
¥ Wi ®1 FS AW AR ¢ 9
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agt a7 gfew i wE { g § oA
et & fF #9 w9 wgroeT ot W
F@T &, | A AU TT B B FT
M ® gl TFRIeF A A
AEOST R AREET § SR AW
Y W ST | W agt 9 gfew
Y ge arer FE A |

wafay & @a7 ¥ aepegan & aw 9%
farely F<am § 6 oF il &0
M AT FT T &7 feafa w3 WK
Ty qw w2 fF agn 9 A fRe |
fef @t @ 2, agt o fran vraw
3, forw & Fwr #E W Ao ¥ fol
fa T & o feafa § e
forr o s g, wifs Sg &
R FrE o e g

oS WA F 3| 1 0w 0
Tea, fore o< & ¥ amr §, faem @ %
fe fimre & w1 wrfedt Y, R
agT TH F AFTANT W wifz avfaai v
[T ) wEF AT A g, K
ST A Fg A g f5 oafz 3 s
= B W, @ I A Y el qeg A
=T ST | 3 G & qeae faear
FT Fg @ & & Toma Y Aee g s
ifgr W) @ F@m ¥ faeg wwd
AT IS iy | Afgai w &
AT Avgar g f agr o & v wfgamt
*Y oy ard ey &, f= @y ey & AT
T 91 | 9 Agfaral & @, ag,
wft nfe feedt WY o A Ty
famr 9= %1 xwr faar wm

xafeg & wmgan § 5 a wx A
W A B S W), B & &R
Ty 2, fF F ofama SeEE
T HT N fFawed ®&y fafa &4
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Shi Mahesh Dutta Misra (Khandwa)-
8ir, I rise to a point of order. I just
want to bring to your notice that dur-
ing his speech and other speeches that
have been delivered so far in this
House, there have been many refer-
ences to the incident thut took plac
on the 25th and 26th March last, and
conclusive arguments have been given,
regarding the incidents. All that
cannot come under the discussion
now. I do not know how you were
allowing all that. The hon. Member
just now said that thousands of peo-
ple have been killed and there has
been a murder of the king. I do not
know how these two points can be
referred to.

Mr. Deputy-Speaker:
point of order.

There is no

Shri Fatehsinhrao Gaekwad: (Baro-
da): Mr. Deputy-Speaker , Sir, as I
had originally feared, a lot of things
have been said which 1 personally feel
need not have come into this discus-
sion. It is really unfortunate that
they have. The very sad incidents
that recently took place at Jagdaipur
are agitating the minds of the people
and especially Members of Parlia-
ment. Feliow Indiang have been kill-
ed and therefore, naturally, it should
be a cause of great concern to all of
us. I can particularly well appre-
ciate the indignation caused in the
opposition benches, for I must admit—
I aem sure the members of my party
will also admit-—that a -great error
was committed by the State Govern-
ment of Madhya Pradesh. What s
the error? In the past, under similar
circumstances, State Governments
have taken time in instituting enquir-
ies and in such cases, the opposition
vociferously demanded an enquiry.
Governments have then instituted an
enquiry and the opposition has taken
all the credit. In this incident, the
manner in which the State Govern-
ment had acted in immediately insti-
tuting an enquiry has robbed them of
the chance of getting the credit which
they had got in the past. (Interrup-
tions).
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Mr. Deputy-Speaker: Unless the
hon. Member yields, nobody can get
up and interrupt.

Shri Fatehsinhrao Gaekwad:
appealing to the Home

I am
Minister to

-take serious note of the mistake that

I was referring to. After all, it seems
that .the opposition is here to defend
democracy and not the ruling party!

Ag far as the opposition is con-
cerned, it boils down to tnis, If the
State Government institutes an imme-
diate enquiry, they are accused
of trying to cover up wu dark deed.
If they take a little time in doing so,
they are labelled callous and negli-
gent.

Shri J. B. Kripalani: Both can be
correct. That depends on the circums-
tances in every case.

Shri Fatehsinhrao Gaekwad: It ap-
pears that the State Governments can
never be correct. In fact, I believe a
large number of things that have been
said here and outside against the
State Govermment and the Chief
Minister may never have been said if
an immediate enquiry had not been
ordered. It does happen sometimes
that when one trics to do the right
thing, one is grossly misunderstood
and an attempt is made to establish
mala fides.

If the opposition want to say that
they are more concerned than we are
over what has happened at Jagdalpur,
they are sadly mistaken. This partly
fully realises its responsibilities and
election after election the people have
endorsed it. No opposition is ever
likely to rule this country in the fore-
seoable future. Therefore, gerious
incidents such as this do necessarily
cause more concern to us.

In this case wmy party has been
accused of committing a political
murder. If that is so, I would cer-
tainly like to understand how the
Congress Party stands to gain by the
death of Shri Pravin Chandra Bhanj-
deo and a number of adivasis. I had
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[Shri Fatehsinhrao Ggekwad]

expected that Shri Ranga and the
political party which he represents in
this House would naturally talk of
the princely order and bring forth the
argument about a Maharaja being
killed. I too happen to be a Maharaja
(Interruptions). The late Shri Pravin
<Chandra Bhanjdea, his brother and
his two sisters were childhood friends
of mine. 1 would like to ask the
opposition, what would be my posi-
tion if tomorrow, say I lead a demons-
tration before Parliament, of a union
of Taxi Drivers, and that demons-
tration takes a violent turp resulting
in police firing, and resulting again
in grievous injury to myself?

Shri Daji: What would be the posi-
tion if you were killed in your own
house? He was shot down in his own
drawing room. That is the difference.

Shri Fatehginhrao Gaekwad: I con-
cede the pdim that Shrl }‘{anga made
that it is the duty of the Home Min-
istry to give protection under normal
circumstances. But if I am going 10
lead a demonstration in the cause of
the people, and things happen as I
have just said, at such a )uncture,
would I as a Maharaja, be rnght in
seeking the protection of the Home
Ministry? (Interruptions). Obviously
I have said the right thing.

Shri Ranga: You have not said the
right thing: you are incapable of say-
ing the right thing.

8hri Fatehsinhrao Gaekwad: It is a
matter of argument.

The tact remains that what has hap-
pened at Jagdalpur should never hap-
pen again. An enquiry has been insti-
tuted and the whole country awaits its
.verdict. 1 would appeal to the Home
Ministry, let the verdict, whatever it
may be, be given as soon as possible,
If it is established that there were
excesses on the part of the any Gov-
ernment agency, the officers reaponsi-
ble must be dealt with severely. If
the State Government is held respon-
sible, they must pay the penalty
(Interruption).
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Mr. Deputy-Speaker: However un-
palatable if ‘may be, he must be given
a patient hearing.

Shri Surendranath Dwivedy (Ken-
drapara): This is a most legitimate
parliamentary interruption I am mak-
ing. Is the hon. Member aware that
in the terms of reference of the com-
mission of enquiry, there is no men-
tion about finding out whether the
responsibility of ‘the firing wag that of
the State Government or not?

Shri Bhagwat Jha Azad (Bhagal-
pur): I would only remind him that
parliamentary interruptions can be
'made from this side also and it will
be difficult for them to speak. Mr.
Sheo Narain will act.

Mr. Deputy-Speaker: We cannot go
on with the discussion like this.

Shri Fatehsinhrao Gaekwad: 1
would, however, like to make an ap-
peal to both the State and Central
Government. It is a well known fact
and, whatever information we have
been supplied by the Home Ministry,
1 regret to say that my information
is that conditions in the district of
Bastar are not as they ought to be.
It is a well known fact that the deve-
lopment of that area has been com-
paratively neglected. If it is said that
the late Maharaja exploited this, it
only goes to prove my point: that
there was something he could exploit.
1, therefore, earnestly request Gov-
ernment to look into this question
rmmediately. The district of Bastar
is part of India and the Adivasis are
no less Indians than us.

Dr. L, M. Singhvi (Jodhpur): Mr.
Deputy~Speaker, $ir, I must congra-
tulate the Maharaja of Baroda for at
least one emphasis that he laid, and
that was that the adjvasis are also
Indians and that we should be con-
cerned for any Indiean who has lost
his life in this way. But.let us exa-
mine the jmplications of the. position
that the Maharaja has taken, and the
implication clearly is that if Indians
had been killed and if an impression
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has arisen in the country that the rule
of law was violated in any part of
India then, of course, we have very
rightful concern in the matter. The
House has given expression and the
country has given expression to the
feeling of the deepest distress and
disquiet, of anguish and of sorrow, of
bewilderment and of alarm, on what
happéned in Bastar. Let us candidly
concede that this discussion is 'because
of 'the national c n, our
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people. At that time the plea of insa-
nity was not advanced. Later
.. (Interruption). Of
course, the Congress Parly is entitled
to have, if they want to—I assume
they would noy want {0 have—any
insane person. The manner in which
he was deposed, aiso left much to be
desired and it created a legitimate
doubt about the causes which led to
his deposition. Be that as it may, it

minds are seriously exercised about
the happenings and because Parlla-
ment is really the conscience of the
country. The moment Parliament
ceases to be the conscience of the

pp that this incident was the
culmination of a sequence of events,
and if it is so viewed then, of course,
the Parliament has Jegitimate con-
cern in the manner in which the
Central Govemment had dealt with

country. the moment Parli t

to beé the focus of events and affairs
in the country, the Parliament would
lose 'its pnmacy and its central impor-
tance in the country's political life.
Therefore, it was quite observable
that in the maze of technical’ mcehes
and various points of orders that were
raised on the fioor of this House what
was clear was that there was concern
in this House and this House was not
prepared to abdicate ils concern in
the matter. 1 agree that some of the
points of order raised here are sus-
tainable in strict law, but the House
has waived those points of orders
and they are suspended and kept
in abeyance for theé purpose of
this debate.

1 quite agree, Mr. Deputy-Speaker,
that it is not right for us to cast as-
persions without foundations either on
the judiciary or on a particular judge.
It is also right for us to ensure that
the course of inquiry which has been
instituted is not ﬂﬂ.er!ered with.
But the question that this House is
very much concerried with is the ale-
ged inequitous way in which the
Maharaja of Bastar, Shri Pravin-
chandra Bhanjdeo, was dealt with by
the Governmenf of Imdia and by the
Government of Madhya Pradesh. I
am told that his estate was put under
court of wards on the plea that he
was’ insane, but this plea was easily
dispensed with when he was allowed
to enter the Congress Party and when
he sat in the Madhya Pradesh Assem-
bly representmg nnrly a lakh of

the ‘, d and d sed ruler.
" Sir, there Have been many allega-
tions that evidehce has beén destroy-
ed. This is for the Commission of
Inquiry to determiine. But the ques-
tion 'is, when aspetsnonn are cast on
the Commission of Inquiry, when an
insxstent demand is mnde that ‘some-
one from outside may ‘be nppomted to
go into the questmn precisely in qrder
to safeguard the dignity and mdepen-
dence, the reputatlon and mtegrlty,
of the Judicmry I think the Govern-
ment should go more than half way to
constitute an inquiry which  would
command thé respect, the unquestion-
ing respect of the entire country. I do
hot Know on what basis these asper-
sions are cast. I do not know if any of
these aspersions has any foundation
whatever; nor is it proper to cast any
aspersion on a sitting judge of a High
Court or the Supreme Court, even
when he is heading a Commission of
inquiry. But the question is not
merely of questioning the bona fides
or the integrity of a judge. The ques-
tion i of giving a body of inquiry
which would command the respect of
the whole nation, and that is where
I think the Government of India
should act in a manner so as to en-
thuse and iusplre that confidence.
'l'hg of reference are extre-
mely  disappointing, they are very
much limited. I would plead with
the Home Minister to revise and to
widen the terms of reference substan-
tially in order that the whole matter,
the manner in which the euler was
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dealt with and the consequences that
followed from the inequitous and
unfair dealings of the Government of
India with the ruler, should be gone
into. What should also be gone
into is the question of the general un-
rest in the tribal area of Bastar, the
manner in which development pro-
jects and prospects of that area were
treated by the State Government and
whether that had any consequence in
building up a hard core of dissatis-
faction and discontent.

Mr. Deputy-Speaker, a suggestion
has been made here on the floor of
the House that a committee of Mem-
bers of Parliament should go to Bastar.
The other day the hon. Home Minister
was prepared to say that he had no
objection if a goodwill mission were
to go to Bastar. I do not see why the
hon. Home Minister chose to charac-
terise it as goodwill mission. Thereis
no need for a mere goodwill mission
from one part of India to another
part of India. What we need really is,
and no words should be minced in
this matter, is a body of people going
to that area to satisfy themselves not
on the specific incidents but what
surronds this whole Bastar incident.
It is shrouded in mystery. The ver-
sions that have been put forward are
so radically varying with each other
that it is impossible to know as to
what was actually happening. I have
heard it said that there were only as
many as 12 or 13 persons killed. I
have also heard it said that as many
as 1200 persons were killed, Where
is any fair-minded person to find
the facts from? The Government
therefore, create conditions where a
modicum of information about what
happened in Bastar should be made
available to the country at large,
because it is not merely a question ol
a particular incident, it is a question
of the maintenance and upholding of
the rule of law in this country.

I would also like to plead with
this House that the time has come
when there should be a radical re-
thinking on the question of the role
of the Central Government. There is
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no use in the Home Minister trying
to adduce the constitutional provision
or that rule of procedure in this
House. The fact of the matter is that
we are concerned in the matter and

the Parliawment has certain basic
dutieg in this respect. Sir, the Con-
stitution contains clear provisions

where, if necessary, and if deemed
appropriate, the Government of India
can extend a proclamation of emer-
gency and, through this, in the even-
tualiy of internal disturbances, it can
extend its control and its administra-
tion. If this is going to give confidence
to the people of this country, then
this is not a measure which the hon.
Minister should shirk for any political
reasons. The Government and the
governmental operations in the coun-
try, must acquire a distinct unitary
bias and this should be uninhibited.
Every time the federal principle is
paraded in defence of inaction, inertia
or disinclination of the Central Gov-
ernment, I think this should stop.
The Constitution already has  that
unitary biag and has been described
generally as a quasi-federa] Constitu-
tion. These are the provisions which
must be pressed into service because
that alone will give confidence tp the
people at large.

15 hrs.

One last thing and I would have
done. In the name of regional auto-
nomy this House will not tolerate any
regional autocracy or exclusivism.
That is what is sought to be encour-
aged, that is what is sought to be de-
fended and that is what is sought to
be adduced as a plea in defence and
extenuation, This must stop.

15.01 hrs,

[SHRIMATI RENU CHAKRAVARTTY in the
Chair]

I feel that the hon. Home Minister
was not right when he claimed that
the statement that he had made - in
the other House was of no concern of
this House. Nor was Shri Mathur
right in thig respect, because rule 51,
which prohibity this House trom taking
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into consideration the answers given
to a question in the other House, does
not apply to a debate or a discussion
or the speech of the Minister.

Shri Nanda: I did not say this, It
is a wrong assumption.

Dr, L. M. Singhvl: Shri Mathur did
say this and you said that there are
different rules on the subject.

Shri Nanda: I did not say that it
cannot be discussed here. 1 asked:
why is it that something I had to say
in answer to some questions. which
could mot be allowed because nf the
circumscribed scope of the debate, is
being referred to? Then I corrected
a few mistakes. I explained what was
said there,

Shri Harish Chandra Mataur: If the
hon. Member will yield what 1 said
was that it is the rules of this House
and the ruling of the Speaker which
will govern this House; nothing be-
yond that.

Dr, L. M. Singhvi: If my recollection
is correct, the hon, Members also
saig that the speeches and what had
gonc on in the other House are of
no concern of this House. 1 suppose
that would require looking into
records. 1 am perfectly willing to
stand corrected if my recollection is
not correct, but I have a distinct and
definite recollection of that speech,
Anyhow, particularly when the state-
ment or speech of the hon. Home
Minister, delivered in the Rajya
Sabha yesterway, is circulated to us
along with our papers, then, Madam,
there is no reason for the hon. Home
Minister or anyone else to claim that
that speech could not be discussed.

Shri Nanda: I have never said that
it could not be discussed. Why is he
making that point again?

Dr. L. M, Singhvi: I have great res-
pect for the sincerity with which Shri
Nanda has tried to deal with the ad-
ministrative problems of this coun-
try. But this must be clearly stated
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that it was certainly beyond the scope
of his ministerial duties to canvass
the culpability of the deceased Maha-
raja or even to suggest that the
Maharaja had no one else to blame
but himself for what has occurred in
Bastar. T hope that this matter would
not be carried further and the hon.
Home Minister would be prepared to
make amends, particularly in respect
of the advocacy of the causc of the
State Government, especially by say-
ing that what happened to the Maha-
raja of Bastar was his own fault,

1 hope that this debate is not cited
as likely to prejudice the course of the
inquiry. If this discussion could be
cited as likcly to prejudice the course
of the inquiry, then, of course, I think
by that token we are reposing very
little confidence in the intelligence
and integrity of the judiciary itself,
This discussion shows our willing-
ness to impose a measure of self-
restraint on ourselves. The self-res-
traint whick we have imposed on
ourselves is so as to skirt round the
incident and yet discuss the various
questions relating and leading up to
that incident. But, I think, to say that
this discussion is likely to prejudice
the courge of the inquiry is really to
underestimate and to undermine the
quality of our Judges.

Why I am pleading for a reconstitu-
tion of the Commission of Inquiry or
the body of inquiry is not because I
have even the slightest doubt about
the integrity or the intelligence of the
Judge concerned but because this is
the only way, consistent with demo-
cratic principles and democratic res-
ponsiveness. This part of the House
does not command any numerical
strength in this House in order to
force issues. But, certainly the Gov-
ernment would 1 think, in its keen-
ness to build up healthy traditions,
respond to some of these suggestions
that have been made here and would
by supplying more information, by
furnishing more facts, by being not
as reticent as they have been and
by, if necessary, widening the terms
of reference, would . try to inspire
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confidence in what is now being

done in Bastar and, what is more, the
consequences of the inquiry must be
fearlessly faced and  this assurance
should be forthcoming when the hon.
Home Minister rises to reply to this
House,

Shri Jalpa) Singh: Madam Chair-
man, I am an Adibasi myself and I
have worked for the last 28 years
among the Adibasis, who are the
prescriptive citizens of this country,
the, original people of our land. Per-
sonally I woulq like to say as little
as possible about Bastar, because the
way the whole thing has been circum-
scribed is most unfortunate. Things
ode would like to say, one cannot
say.

The position ig this. . Just because
a Mahargja was slaughtered, massa-
cred along with,, his  worshippers,
people who worship him, this parti-
cular incident at Jagadalpur has
attracted the attention of the  whole
country and, for the first time, of
Parliament. Adibasis have been
slaughtereq right ang left ever since
independence. On the very first day
of independence what happened at
Raj Kharsawan? On the market day,
when my people were leading a pro-
cession, Bren guns were used against
them, to frighten and stop their
movement. 87 Adivasis were slaugh-
tered in the open market place
on the market day, When I raised
this point in Parliament, I was told
by the then Home Minister that there
was no such thing as the Chota
Nagpur Stateg agency and so it was
ruled out. It was because of that
massacre that the State of Bihar got
back Seraikels and Raj Kharswan,
There is one Jallianwalabag that
never seems to receive any response
or respect in Parliament.

“o“ﬂ.w\!"!‘!"'i’m # Frar
geta,

Shri Jaipal Singh: What happened
in Mayuibhanj? When there was an
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agitation, the army were let loose to -
terrify the people. Let us not talk
any further about that. The army had

to do their job when they were asked

to do that. It is not because the

army wants to kill the people of our

country. What happened at Simko?

Poor Adibasis had gathered in a small

village, in Simko. They were sitting

in a house and discussing how to get

the land rent reduced. 28 of them

were slaughtered. It was left to one

Epglishman who happened to be

somewhere near in a mine to bury

them. Like that one can go on

repeating incident after incident. This
ig the first time that the conscience

of Parliament has been struck, and .
all because of the prominence given
to this terrible, shocking, discreditable

and disgraceful incident of the death

by slaughter of a Maharaja.

What have you done in Nagaland?
You send punitivie expeditions des-
pite the fact that General Cariappa
said “I am a soldier; I cannot kill my
own counirymen”. Why have the
Nagas become hostile? Let us go to
the root of the whole problem. I am
telling you that the Adibasi millions
are highly inflammable material. If
you think you can browbeat them by
shooting them or even by slaughter-
ing them, you are very much mis-
taken. As I have said in this Parlia-
ment often, the security of this coun-
try at the present moment depends on
the loyalty of the Adibasis, especially
in the North East Frontier Region,
You cannot defend your territory
by talking big here on party lines.

It is not a .party matter You
have completely derstood
it. It is a national matter.
I am agh d of Congress! here

who have been thinking of it as a
party matter since Professor Ranga
brought it up.

Shri Khadilkar: We do not think
on party lines.

Shri Jaipal Singh: The behaviour
of all of you has been like that.
Believe me, I never hit below the belt
like some of you.
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{ This is @ national problem. We are
1 Indians. How have the Adibasis
oeen treated anywhere in. any State?
In the Constitution the Central Gov-
wi erament has special responsibility
about them, whether they are in
scheduled areas or not. Year after
year 1 have been asking, ‘What
directions have you given to your
States about the Adivasis, about the
tempo of development and everything
else like that?” There has been no
reply.

In this particular case what is the
President’s Special Officer doing, I
want to know. Has he submitted a
report? Why not? It is his specific
task to tell us something about this.

What hag happened in Jagdalpur is
not something that has suddenly
happened. The ruling party have
been gunning for this Maharaja and
his followers for years. It has al-
ready been said that he was a wonder.
ful man so long as he was in the
Congress Party. The moment he
refused to contribute to the Congress
Party funds or belong to it, he
became a bad man, an insane man. I
have known Pravir Chandra Bhanj
Deo since his childhood. I have been
to Bastar several times. The biggest
mistake that was ever made, what-
ever hig mental condition might have
been, was not to pay any heed to the
feelings of his lakhs and lakhs of
followers. The cultural imponder-
ables of the Adivasis have to be
respected. Do not try to be too
clever here ag if you know better.

That is a mistake you arp making
everywhere. That is the mistake you
are making in Assam, for example. It
is xot merely Nagaland; what about
NEFA, what about the Hill Areas?
What about the Jharkhand Move-
‘ment? Why ig it there? Have you
ever tried to understand it? No.

My fear is that if you are not care-
ful, the Adivasi millions will have
to resort to violence because by your
own behaviour jn the past it would
appear as though you will do some-

CHAITRA 17, 1888 (SAKA)

Bastar District (M. 10098

thing only whep people are violent,
whether it is the question of Andhra
Pradesh, of Gujarat, of Maharashtra,
of Nagaland.

Shri Lahri Singh (Rohtak): But
in Punjab they have done al] right.

Shri Jaipal Singh: Whatever it is,
you just see what will happen. I am
not talking against Punjabi Suba or
whatever suba there might be. That
is not my point. My po!nt is that this
dandaraj is not going to pay you.
That is exactly what you have done
in Jagdalpur, in Bastar.

.

Shri Asoka Mehta is a very dear
friend of mine and he ig genuinely a
great lover of Adivasis, at least as far
as reading books is.concerned. I gave
hira one book “Mundas and. Their
Country”. 1 am a Munda. He read
from the first page to the last page
and he almost became an Adivasi.
Now he ia put in charge of it.

Sh;-i Vasudevan Nair: Only the
first page and the last page?

Shri Jaipal Singh: From the first
page to the last page.

What 1 have been pleading with
you, the Parliament and the rest of
the country ig that you have treated
the Adivasis shabbily. You have been
bragging about the crores of rupees
that you have spent. The crores of
rupees that you have spent has been
to employ Congressmen, block deve-
lopment officers, this, that and every-
thing else. The actual benefit out of
the crores of rupees that you may
have spent over them has not reached
them. I am not talking of Bastar
alone. You go to any place you like.

Take the Tribes Advisory Councll,
for example. In my State after inde-
pendence for two years the Tribes
A'dvlsory Council never met. There
it is jn the Constitution; you have got
these various schedules, How are
they being implemented?

So, all that I say is this. Please
look at this as a very serious national
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[Shri Jaipal Singh]

problem. I am very grateful that it
wag left to the Opposition to force a
discussion on this. How are we
respecting the Adivasi problem? There
is a special officer; he submits his
reports. How many times have we
discussed it? How many hours have
you allotted for the discussion of his
reports? Year after year it is just
put aside and if there is a discussion
taking place it will be right at the
fag-end of the session for a couple
of hours. That ig your concern for
the Adivasis, who agre the real owners
of this land! You are all newcomers.
If you think of ‘Quit India’, the whole
of you should quit and then only

Adivasis will be left here. You have
to accept that fact. As a result of
adult franchise Adivasis are now

beginning to realise things. They are
not people whom you can leave out
by throwing around them your cordon
s0 that nobody else can get near them.
They are going to assert themselves,
not because the Maharaja wag killed
along with his worshippers—not only
because of that—but because of so
many things you have been doing all
along. There was never any commis-
sion of inquiry held about all the
slaughters that took place at Mayur-
bhanj, Seraikella-Kharswan, Deogarh,
Simko and so many other places.
This is the first time a commission of
inquiry is being held and I am rather
surprised that somebody from outside
the State has not been associated with
it. Tt is an extraordinary thing, I
do not want to say anything because
the report has yet to come but per-
sonally I do not think it makes any
difference whether you hold any in-
quiry or not. Thig is the way I look

at it. The main thing is that you
have hurt the Adivasi milliong and
they are going to retaliaie. Let there

be no mistake about it. You can post
your regiments and everything against
them, but until you learn to respect
them as your equals, you are not
going to make any headway. I do
not want to say anything more, but I
can myself prove to you within 24
hours as to what I could do with the
Adivasi millioas. But that is not the

APRIL 7, 1866

Bastar District (M.) 10100

point. The loose way the Home Min-
ister and otherg talk, ag though we
have no sense of citizenship, decorum,
respect for law ang order—just say
tribalism, tribalism, tribalism—sucha
man has no business to occupy that
chair there. It is a wrong approach.
Unless you approach the problem in
a sympathetic way, treat them ag your
fellow citizens, I am afraid, the future
is very very dark as far as Adivasis
are concerned.

1 do not want to say much more,
but I give a warning, whichever gov-
ernment comes in, whether Congress
or anything else, that Adivasis have
been silent sufferers for centuries
and centuries under varioug domina-
tions. Do not get away with the
belief that just because you are an
Indian, you are a devotee of non-
violence—you are a devotee of that
but the very next minute you try to
run this country with bullets; that
is what you have been doing in most
Tribal areas—you will get away with
it. It is a disgraceful thing.

WMo TW wAET Wifgar : weaw

e, o A wE & & oW s
AT E W TR ¥ R A N
faw woh Wiy, o W A
& St a7 W Ag 7 i Aoer
* S 9T a1 Ia% §6 fgeat
Ty eAAT STy gar o @1 & fE
TF ATt WERT I A AT
¥ fow qg @ wiar & faq w9
g AFd ¥ fag I o™ &
ol W@ § 9@ A ¥ e
T & & ¥ faw oo v e
w4 W &t g oAy Ny T 3g PRy
TE w3 ¥\ WA qg A W A
¥ A W at FAY W A g

g ®EY & ax ww & wow
s fr qwudfe #d wafoe &
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HIT €T T | qZT & qE § T IA
o gt @ W @ ¥ @ 9w
HA I T FT I F &
fae &t 1 ot aF T qar w@n o
Teyfa FAA T gy F S w7 B
7 @ ggi A T WiW qaw ¥
T 991 A a%AT & 7 wwEd A
oy ¢ fr fed 17-18 aut & o
g a¥Y & gk, owla gd, oW W
mr, ¥} TS Wy | few gER
o grq wEA A qEdwr  feerd
o w o @ & fow oA @
A &, FTOETA ¥ T TN Y Fomrd
TN a7 TS gy &, SHY v
¥ v AR T & sEgen #
foram €15 93 ag aremaE ) o £
WX 7g &g aX § s wew # ww
¥ | & aga s o @ & fa
UF AT qEATT SEY awd fasr &Y M
fow awr fr ag wer gf ) Afew &
oy %) 1% faeTe " 1938 ® oW
feear &gz ®1 1 WA g &
TT ¥ I a3 939 & A9 39 ww
& fawrs agd M ¥ AYAT WA
Jaré of orafe fraeaw § Mo wey
qr fT A gTeTT A A AT ¥
gFed 1 e faeg @ 1 9w oaw
0 gu or wtw fagr i fom ®
e & wey Amie wfae fer
g fagagtaa wg W g | f®
ST % e AET H /AT o7 T
AT ST W @ A% ar qatew
rarag ®7 wré ~qrane, a9 wfRe
AT ATaT a9 T qg AT W JATY
Y 1938 ¥t wiw ¥ yETaw F o
farerger <@ & W #vE wawa A Tl
2 Iwoxw w gwnfy  wgE,
I¥ w27 T oFT ww ag ¥
form & ox are ofY for w1 WY AT &

wen ey § 3 Wi faary AW Y gwear
137(Ai)LS—8.
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T w o dar deer fewr 1 oow
T A W dEAr W gt
ey ¥ W 9X T fem oo
ag oW Fur dAwT 3 wwr & R fins
& qw & oY fr wafew mmaew ¥ w
frrdrwadv &, ..

Shri G. N. Dixit: Madam, this is a
very serious matter. 1 want to raise
a point of order. Under article 121
of the Constitution....

ot gew wT Y™ (mE)
wr a9 fafre @A o § ?

sft nivonto ¥iferer: oy #7 FETEET
T AT E AfE W9 S T A
w1
Article 121 says:

‘No discussion shall take place
in Parliament with respect to the
conduct of any Judge of the
Supreme Court or of a High Court
in the discharge of his duties
except upon a motion for present-
ing an address to the President
praying for the removal of the
Judge as hereinafter provided.”

What Dr. Lohia is saying about the
conduct of the Judge that he has done
something in favour of the Chief
Minister is a violation of article 121
of the Constitution. This should be
expunged.

Mr. Chairman: I do not think that
Dr, Lohia made any such allegations.

Mo T woge wifgan : Awrafa
wgvear, v H famrt fed wae
Erft wft ar oy § fie & =Y o feg
¥ g fir w0 & w9 & R wror § dar
wredt g § ford g o
o faors Jrf d X an £ fe
g & Ay §Y #er & qgen
fegerht o § fre W 4 f oy
Ffegigren anr & & wiw 9T 1 IW
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[ero T wivET W]
& g a9 & aow q@eE; fF o
T F s Wy X A quow
amt # gfea # garona F g @ 0
@ | R wEEIE ¥ A9 v qEar
& 9w a5 oY gw SR 7 geeT wur
o1 3% AW F w@A o dwr ALY wT @
fram fF ag oF  wETTer A g @
B9T | I g a9 &1 9§ A
T GEUR AR G BT AGHT AT
®T XQAT AT AAT T TG AT | gfera Ay
g # o 0% ¥ fobw g Y
Y | o T A 4=t g
TP & wETO Aga wEy § R 9
o9 WAl A T A | I IAH
forameft #Y Y & geTar m@T Qv A W
Wi Ax § 7 woar o Hfed | qg A
w7 e @ e wwar & f s
qdf arey A, g wwar & T Qe
Al A WY g RETOATH Y O AT
feag &Y fr S Wt gefae <& A
# g Sgar § e owe W ogw ¥
arwa wrg A S W @ fRR s
feT o I qefE @R o we
I ww fer it Afew o &
fema & o wgraw @ s N gETH
R AR R a1 & mRw
waRg N fawrfan A FT @ g, o
WaRA AN WA FATH 6T AAT AT IH
o, wgTen @ 9 W H TR
agraaTat ¥ wradr gl g ! owadw
¥ N o ¥ A ¥ awrafr A,
wTe wRiEd fE w93 3w F wga & W
AT ® T agT FEA AR qHAT-
ardy g) v § Afew Sfrew A S §
wh AT aed } feooF age @
HWYL AT W9 FE 100, 500 AT
EATT TR T MIF g § WK 9@ 7T
rar § A 3@ feara ¥ g R faaw
TaT § Tafe 7 ¥ FOefy, T Her
Wi e WAt 50 wAF WR 1 W
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A et ax & o TF @
Ao # Frwa # e aTad @ o
T 5 aA% F FT W} ywE H)
foramé sy @0

W qEET 9 AR ¥ 0% WK
Wit frrf g 21 fox Y A g go
qE F} oA T O A
& ft aEaTg | ¥e W a7 AR
Wt oW ¥ R i SR T T
fear AfFT o @1t 9% @« T aw
I FE & I wwivga @ amn )
g W g ol A o wwy fn @
T & i ot oR o fewEy &
fd ag & 31 SEEE g
AAET Wi I q@r 99 T 6w
FTF WA ¥ Iq g ¥
IATT W A IR WL & I qE
qE B A | f wtde  for W oE
g §f aemaE W R I el
TN ®T A9 IS § fawrer ange e
g7 | 99 a%q S99 sAwdr  gfea
e &1 wgra faAr | 9w G ¥
Tfew W Fikg § o) 9T AR
IR Wy afgar aEe, §12 T ager
Iwmar  fF W g 7 @ &y sy
g it Wiy WY e del A O
T Y QY ag QY &7 oF [T "oy
¥ 9w wr g fomer o adon @av
fe a7 o e Ao gEAl A AR
¥ AT FET § T, A A FAA A
AT FI@T §, FF A T TE W
qIET § I FAAT g R § 6 qg
T ? AR TN SN
O aTFd & g AT A A
Y aTHa & AFR WA Aefgd A e qa-
TA R awg F @@ I @ aOF ¥
s oyt 9 fox fear Ty @gw w-
foe ot & awmafa ol o ww
aifsawT M ¥ fiear a1 & I W@,
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g, ol AW ¥ IR a3k | o
gfra & a3 avAR § A S A -
ia gt a1 gfom ¥ e Y wy e e
TR A T AT G G A AT
A e T | Wl Ee g o ?
agi &1 Jar @ew & foqr @, Awe
@ Fgf v g ? g & wwrew ¥ afaga
wife g & 39T F GH K w94
mar @ wfed gz Aar fadA awar ww
o #E gEer w<Er & fad dan A
T gAY | 98 §F Al & feam F am
ey gg @ Wi aeaa § wnfeanfedt ¥
Y # gt W ® 44 FOI o
ST & WA A G WIHTT T AT v
w| & Gew qque fag X ool &y
3w [ ofeq & 9@ qg@  waren
e fF ag g AOAT a7 WX a7
@ wfgarfadl A 9 A
T o | WY w@rd A g ?
oy wEY € R qm W oo
A AT Ay AR ¥ g ? s
oy e ¥ e ger 7 feon iy
AR A g, R § oy g ?
Efraw & oA ¥ owvgwn ! @
g M T @R Y | FE fwaer
HTHAT TEAT E AT & | WA A ;T
Twg 97 | wH e we T fr 9w
TG G O WI { aga af o
e Y 3 & & guaT A o
wargar AfeT gl Wy e A ¥
fora a® &Y § | wior Ot & TN WY
M AT WIEd &, AT & [T WY
A FET ABY A Ay W A0 ¥
sy ToAfe @ ¥ fe gy o
R Y FEET ST TR T ¥ e
TR Y1 9T 7 9 A oA Ry
I9 & IqT agw Az # wwmr ¥feT ag
fray gt Y a3 & 7 Sawr wAw
e T wg o T ¢ 1 o g
&y w Agw Ay dw g w A
TR A feafedr qn qET A= Qg @
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fFmimsromew waomd ag
TaRer wriww w1 o whafafee
axar § | qw o faew gar #< frd ow
At ad wawrd W T
R AAH W R gy W
I FATE A § W o g &
Wt e o Ao wen #
T[A ATITE | qg T 6T Q@ A
W wEte O W w9 Ay
e WX At ST g gEr
Aragat A faa v 1w ¥ g ag
e g, AT g, R g, e
I Arqert & o iy W Ewd &
o ®rE worde v g Wi A o
w1 W dorel frew waT @ @Y 99
ey ® gk agt wrf org Ad @
sy &1 weifad ay s WA W
omr g & W ® awafa sy,
st Ry ¥ Ry & agy W I
Tl W a7 IaF §9 fEEy e
garr g W ww & oft ag wpw
fiF o wreeY 7T T &, Ay AT M
o W T Iy AN e
afad | Iawy ag I T aq W qinf
T Iw w1 gy wifed e
WA & 9IH qT Rt wTT wifed )

IET Y e awT & e &
W g ¥ oofw @ owh g,
uifenfagi & fod v oY onfw
AT 7T §, qgt e fr wwrT & A W
ugy ATy ¥ weHt qwey T WY
wfawe 7f) 3, wfenfrgl & adfg
qT A FFE §, ITEY WAA ¥ ;T
o N g R Wk A
g9 WX gp Wy oy mar @ fw § Ae-
O g6 79 fad #T qEwmT
AT ¥ B T WA WY R A
F oy ¥ e ¥ Al famie s
¥ g woeft W wy g o -
9T WX & |
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[z10 ™ wARR Wfear]
TH AW AT Fa g
g g1 wifEd FuE

Dr. L. M. Singhvi: T move that the
source of this statement be disclosed
and the statement be laid on the Table
of the House.

Mr. Chairman: The particular state-
ment which is desired to be placed
on the Table may be forwarded to
the Speaker who will look into it and
then permit or not permit its being
laid on the Table. I would request
Dr. Lohia to send ‘the statement to
the Speaker and ask for his permis-
sion.

7o frar O% am frm a5 g,
o 9T aETY g #T g A" qer
g S & g W der & wear
sReTTGm I @ g frsm T
TT qgaT QT & G Har A AEA
AR BRI R—u™ Wl A TEAT
A Ot 97 g AT EW gAT A
T g & IEE) QAT AR g
s Tan f5 & foaw oy A o
FRE | SaF A & ol gg el
t 5 gw mgr 9T 9 Tl 9 wser

o 7w wAET Mflgan ;& oo Y
T A E |
Mr. Chairman: It will be forwarded
to the Speaker,

o TIW wAYET Wi : A3 fordk oY
oy W &
Dr, L. M. Singhvi: You have the
rights of the Speaker in this matter.

Mr. Chairman: It will have to be
examined and then the Speaker may
or may not allow it. In any case, he
can forward the statement to him.

[Dr. Lohia then laid the statement on
the Table—Placed in Library, see No.
LT-6068/66.]

o TR wAET Mfgm : w7 Ik
¥ qgq w1 T fgar a¢ Wt TB Tgw
T e g g & fger Awe
F@E | & wlt Ao o Ag
war g fr ey fgan &1 srmq s@n
1 fgar & fear o | Afer & faeger
T o o & gwT § W rwfed &
Ty qE AAT F WY FEAT A0@AT
—wfmad 5% sgmg e
art N o wd, dfew gfoge W
o frardf g & 3 & vy @ E—
ff g %1 g gL AW { W 9%
¢, WO 9T A AT, GEAR AR 9T
S AT, FIAYT H TR T T T |

g agq fear w31 s & 4R
FER AT A F AR § g sy
s & ¥ gwe far €, sEEr
F1q feay o, F91 g FTEA T
o AN T W faT g7 ST
-

¥ oot ag WY wEAT Svean g fR
NTEH G, WITTEA TR
oA & AR § § wpwm fE e
s § 5 feg @ A o= aF FHar
AT A ey, @ aw ™
T 3 frarl & WY ae-agEt wRl
T Y | It & aw wE wmA ¥ 0
WA & foay w  f faet &Y
e owe T AT & @ o,
Ia¥ A wr-ae A AT e
WAEACR I LN dag @1
W wyer duwr HF o ¥, v fee
o A TR & fF aeeT qeww Wy
wat wfafwr Hraw

gl 9T st Wy w1 Af@-ga
W W T Fifew A T qE I
wr afe aard N wEww @ 8 ) afwa
@A A g e N aw T wRw
& ger afew § a@ f&dr 9w &
TR wfaw & sfaet g 99 aw
=Y kg 7 faRey qefoi @ oawr
@ § oag i fRar 9 Al



Iotog

am & ag ave ek € wiad o A
qg TI0 T FM | IT faTEua & wa
¥ I fowmr ¥ @z dar 5wy
Faa § 1 faw ¥ femer & & aRe
T mafFrRimI s N AT E,
WX I geT faur o, Y wear &
& | fRT Awey St &7 fawTT T ww QET
A 5 ow avs Sy E™ A & W
a0 a0 IF fEWOT w9 A Iw
forart folt o =y g 1 ek
¥ 3% §—a=TaRd g8 E—, W W
W faArn <@ Afed | ag A @
fF famm 7 agem &1 3 g Ag WA
FATAT AT AT EY, AT AT A
R AR AT, AfFA IEF A9 /T
AW FT @IS FT AN | 7 WA TG
Fa9 @i fE v I fomw &
T Ag waeh, ;i o w1 s
T TEATT FCAT &, ST fEHTr
WA AT A003q

TgT AR g WY AT A9 T Y
Fiferer £y ¢ fir wokw fromy % amqr
foer #7 WK &Y wwar #1 @feq v
qEA A | FT I N I I A 7
I T A AV SATA HAA WG
INT TG T q7 | AfFT I Gaw ¥
#gT g g e aomg & wgroen
TFF T WE § N wrEr § 1 I
FAFT @ AR F qo fory 919 1 -
T3 ¥ wETeT % TH Y Jeer faear
T g fv 9w e e ®
drEAT WY ¥, I TR 4G WK
from ®t Fgat & faare wne &
qTT A, FT @A |

W E mE WA fewn §
T I AW AT WS G qZAy
&3 A 57 Iaa w1 7 v, foa
¥ g & Hrfam g ) A
g Al ¥ faers W g5 Ao o @
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& T Agw wmm aEATw fear o
wWE AT A § fr frr g Y am
@ a@ wfgg @t & qear fadw
FANTAT  WTEAT § R TE wEw e
TRAT XA FTH AAGHET Y 7Y
W & worw vt faw wa-
v wrgan g f gme & awedt w
AT FH T & qufad $TF €@ a@gw
¥ afaa foar mar & vl wEea,
THAFA WG A7 WA TAAT IQET
feart wifgx e 37 AF w1 amE
agt @ |

oft @@ : Iy e ¥ oy v
wrfed |

To W ANFL ®ifgar : T+
forty ¥ qum A Ay s ak wF
@ U HE ¥ Ag AT E 5 ww W
T U@ Ay w1 g, AfeT & i
FXar g e @ 37 AW wr Awe
WA frrar o }, wafad sy A
ax A IF qE w1 AW fwar amd o
7O q99 ¥ qgi T @A frmm ek

The hon. Member
I have to call

Mr. Chairman:
may conclude now.
other Members also,

Shri Harli Vishnu Kamath: You may
extend the time by another hour.

wTo T wWgT Wifgar ¥ W
€7 fagga & 0% A fa ¥ ard aw
TR EIAE |

& v A faAy o et w7 )
& Tak and ¥ oy el qvzw & g aww
¥ g il TE¥ wg o fe Aol W
T qaTe e & famy war §, ow o
forary Forsefy 7Y g AT 1 oo Ty
&6 ol w9 W & e ey A ey
t e far Swxfadl & o Gy M
o wead i Ay oo
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[w10 wm wAYER wfgan)
Tad 5 e —feh w1 R
Y g3 ¥ W WA & e Hel
g1 1 Tgt FE I R v ara e
@ < fear g W) wEw ¥ g
wraT § fF adfY, ag s wrai

Shri Nanda: I must rise to interrupt
him here. . ..

10III

Mr. Chairman: Let the Minister not
interrupt now; he can reply later.

o TW wAge wifgar © Wk &
ST g, AT sgfs wd
& g A, afew g a_@—
WA AR §, a9 1 7 IAE wwr
FTE

Mr. Chairman: Since the hon. Mem-
ber did not give way, I have asked

him to reply later. There is no time.
Dr., Lohia may conclude now.

o W WA Mfgan ;@@ A
@A A A wor g e o
# oich sw ¥ A 9% g aga
B IFE |

Mr. Chairman: Please donot bring
in Mizo Hills here.

o A AAET oy : F |F q3
g aaw § , &« wifearfeat & wam §
qq ftaw & Awa F @@ § T W
af g 5 offaw A A o\
Iy o § e awr wiedr
§, ®\7 TR arwr wred d, Sui |
N ¥ e it WA v
oA g, W wifzane § 9fe 3 w0
T T gAY &, wwied A o
o g wW P A ) F A eI
¥ 5w 91l s N w1 767 % dar
W ARl Yo WWiow g
wifg@ 1 e Wi A SR & s
weit 9N ¥ 9N, eI S & A
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Y 33 T I WIN Ay fauEr A9
¥ WG & FW G 99 qEm |
|, NEY gt I o F e W@
A I FTEE FLREN
AT TG G GRT I ¥ w43,
@ A e A @ ¥, FeR
¥ A SEfmm ¥ g & § wreH
faw @& ®ix oWy W@ WEr &
qrel, qat g W & o ag @
LU ,

Shri Hari Vishnu Kamath: I move

under rule 292 that the time for this
debate be extended by one hour,

Shri Nath Pal (Rajapur): I second
it.

Shri S. M, Banerjee (Kanpur): I
third it,

Mr. Chairman: That means that
the House will have to sit longer....

Shri Hari Vishnu Kamath: My con-
crete proposal is that we may sit till
5.30 p.m., and the Home Minister may
reply on Monday next,

The Minister of State in the Depart-
ments of Parliamentary Affairs and

Communications (Shri  Jaganatha
Rao): No, no.

Mr. Chairman: That means that
private Members' business will have

to be pushed off till 5.30 p.m. and it
would go on till about 8 p.m,

Shri Hari Vishnu Kamath: Once in
a while, for a change, we can have a
night sitting.

Mr. Chairman: That will only mean
that there will be no quorum at all
for the private Members’' business.

Shri Hari Vishnu Kamath: Even at
5 p.m. there is no quorum in the
House nowadays.

Mr. Chairman: I want to take the
opinion of the House whether we
should extend the time or not, al-
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though personally I would not like to
extend it til] 8 p.m. because it makes
it very difficult for the staff.

Dr. U. Misra (Jamshedpur): Is my
name there?
Mr. Chairman: Yes, his name is

there, That does not mean that there
is time and he would be called. I
am discussing the time and not the
speakers.

Shri Jaganatha Rao: The Speaker
had accepted the demand and had ex-
tended the time already by one hour.

Shri Hari Vishnu Kamath:
House is sovereign.

Mr, Chairman: I am seized of the
matter now. The question is whether
we should extend the time by another
hour. Let me make it clear that if
the time is extended then within that
hour, the hon. Ministers are to speak,
and the hon. Mover of the motion has
the right of reply and everything has
to be finished within that hour, if at
all the House desires to extend the
time,

Shri Hari Vishnu Kamath: The
Home Minister can reply on Monday.

Shri Nath Pai: I want to make one
submission. My submission is differ-
ent....

But the

Mr. Chairman: His submission is
under rule 192 or rule 292?

Shri Nath Pai: My submission is a
different one. If we agree to extend
the time and if Shri Nanda agrees to
reply on Monday, it gives Shri Nanda
some time to digest, reflect and come
with something new rather than
repeat what he has already said in the
Rajya Sabha. It will be good to him
also.

Shri Jaganatha Rao: The Speaker
had glready extended the time for the
debate by one hour, and a request for
further extension cannot be acceded
to, because the financial busi-
ness would then suffer, and we are
already behind schedule.

Shri Hari Vishnu Kamath: The
House is sovereign in this matter. It
has happened before also,

CHAITRA 17, 1888 (SAKA) Bastar District (M.) 10114

Mr. Chairman: On this point, I shall
have to take the opinion of the House.
I shall have to put it to the House and
it is for the House to decide whether
it would like to give an extension of
time.

Shri Hari Vishnu Kamath: The
Chair has alwayg got up its sleeve one
hour.

Mr. Chalrman: That extension has
already been given. The debate has
already been extended by that one
hour. Now, the question is whether
a further one hour’s extension should
be given. I shall put it to the House.

Those who would like to extend the
time may please say ‘Aye’.

Some hon. Members: Aye.

Mr Chairman: Those against may
please say ‘No’. ’

Several hon. Members: No.

Mr. Chairman: So, the ‘Noes’ have
it. ...

Some hon. Members: No, the ‘Ayes’
have it......

Mr. Chairman:
lobby be cleared.

Shri Surendranath Dwivedy: Why
should we waste time on this? We
do not press for division.

Mr. Chairman: I shall put it again.

Shri Vasudevan Nair: We know the
fate of this motion. So, I would make
another appeal. We know the fate of
a motion when it is opposed by the rul-
ing party. ...

Mr. Chairman: No speeches can be -
allowed now.

Shri Vasudevan Nair: The objection
of Government was that the financial
business would suffer. Our suggestion
is that we should have more time
today and not on Monday.

Mr, Chairman: I shall put the
motion to the House, and I would re-
‘quest the Opposition also to realise
‘that if they want a division they will
only be taking away the time for the
‘debate thereby.

All right, let the
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Shri Surendranath Dwivedy: We
are not pressing for any division.

Mr. Chairman: Those who are in
favour of extension of time may please
say ‘Aye’.

Some hon, Members: Aye.

Mr. Chairman: Those against may
say ‘No'.

8 1 hon. Members:

No.

Mr, Chairmian: So, the Noes' have
it, the ‘Noes' have it; the extension of
time is riot granted.

oft g (WEar): awmrdy agT,
TRT & A sz ¥ foast g g,
I ga ¥ oy g@wawr gw ¢, g
QF T BT TET g | LA QF O F
M F FT EW FO@ A, W AW &
a1y weard ¥ Wi g ) 2w ¥ wvfz-
arfagt g3 o wrafer gar §, S At
wwf &, T T q ATH A T AR
wq aray § w7 Frar § 6 sttt
¥ g wamne d T § ) o B 0w
sifgardy § 9 ey fasr # 1943
¥ safw agr ox faaraa €, 39 &wg
¥ gz w1 A a% qEr g RO
e fa & mfenfadl & 39 avq
¥ o §, qeac far § wfrnfaal &
T Y &, ¥ wrfgar w@y e <
¥ ? fograa ¥ on @@y IIRT WO
Rgrat i faely i ¥ wvar Srrew AT W
s agl 9T A wrfear w g
& iy Wt worT 78N FAT 9 A TaEY
fet a¥ ¥ AT s 9 5 3z =9
a1 FIgT T 3 WK T A A
a% Xq-AEA Ay 9T i www X
J¢ W7 IX 9T A A AT § Q@
¥ ¥ o & sfar Ik w2 WA
o, $hrsaT oY, T qT & FRO Iq®
AT A frrad & s o v IR
ooy wE o ogar we w3 foy )
q far oY AT @ § wfgemel w wwer
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¥ w fay 1y § Y ¥ o A
Fqer TgAT F fodr wx &

ggi ox mfeafaaY & mvaew #
1 A FE AT, & WOET 95 @A
gar § 5 mfenfeai § semo w7
FCAT TAAT TCA AGY &, WG F 5 Iqvw
L, ATAT Y A I FAE | FEALH
Q. TFIT & AT JIA AT @, IAR
HTHT FTH FIAT LA AG & | OF
4% fad w16 FT7 T &, Y A
o FTT g, 70 1| @ W ag dn
g AT 91l av =g e 9% FH AT
=fed, swaT ¥ 7 grar & wafs @
fa ¥ g & Surer Gav @< g )
7eg g3w ¥ 43 faaAt & 66 wrE wfe-
FrE & M Ay 9 e & 30 @@
srfear wifeg 13 a & & | @ w7
Taaa § 5 ow F03 wfcam
3w A | 99 1@ oF &1 9 § s
dar @€ g gu T Y ar MY =AY
FEEET § 1961 F MAT A7 ;T
frT ggQ qUe M w4, Y oF & faw
EECIEAR e iC e CIREE IS TR
¥ fagra &1 1% AF § T gran, Wi
FITATT TAA T §, Wl A gt
¢, e a9 wmaR gy e
THATA FIRIT TF & §—TF aafeq 1
Ageaw e, TF safey v @@rqidar

wW-we, wig-wran 9 sg-
tawarar & WY gu sfzarfeat 1 3m@w
9 iw ¥, I AW 9T, T ;A
@ & fa femr

1961 & MY wi% & avx & yefaq-
& % agrmr AT ATy e qEr )
IE 9gH WY gAY qWTH T Fwrch
Y § W aga & awrl F1 el
o fear. ..

Shri Bade: I have received a wire
from Jagdalpur just now....
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Mr. Chairman: This kind of thing
cannot be allowed,

Shri Bade: I have received this
telegram from Jagdalpur....

Mr. Chairman: This kind of thing
cannot be allowed, Shri Bade may
resume his seat.

Shri Bade: All right. I shall pass
it on to the Home Minister,

ot ICH ; IT X W AAAT 8,
Wt |

Shri Bade: On a point of order.
The hon, Member’s son is the Deputy
Home Minister in Madhya Pradesh,
and so, he might be knowing certain
things. But he should not be giving
them out here ex-parte. His son is
the Deputy Home Minister there....

Mr. Chairman: That does not matter.
All that we have to judge here is

Shri Bade: His son is the Deputy
Home Minister in Madhya Pradesh,

Mr. Chairman: What is the point of
order?

8Shri Bade: The point of order is
that he is giving out things ex-parte,
which nobody knows. He says that

Mr. Chairman: As far as I could
make out, he is not giving out any
secrets. He is only speaking about
some delegation on which he went,
So, there is nothing secret which he
has divuiged. What is the point of
order in that case?

Shri Bade: He says
against the ex-Maharajah.

something

Mr. Chalrman: That does not matter,
Let him state the facts as he knows.

oft 3% : & g% wg wWr qr ¥
nefrer frvm # & mar a1 A% dfea
JAET ATH ARE At # A o wra
qex &t ag ¥an fean a1 e aere w5y
e quTeTEl ¥ R agr s
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AW g T § W a9 OF 7 0%
fem TSt S®lY 1 30 AT 1961 WY AWT
WY XSt | g wrEHr R aw ) F
W 3@ & PR wo W gw fag
& 979 FHTR welY § gt Y ¥
frer qr Wi 37§ #5 %7 a7 fr wgi
T faw dw 94X W e wmow
qar A fer At a<EmE €1 9T agh
fT eag gyt | a7t o & g g A
Y =gt & W & Qo 9 fE S T
& sfa w wraAr 3 SR A R we
TN T TANIFE g IA®
|Iq T T § | SEAYT F i
TATE g ¥ FOF wrfaare § | o 3¢
gy wray & fr @ Shwdy 3 Y A
&, ST qur W §, SEwY AqAr AT
§ ag o e 0 TAvE A I
Tt AdY § | Al i WoRe SuR
oot fiFaT w < ¥ ) 3 IEF QT T At
ITHT G GATHT Fprery 4 | A ofy o
& 9 a7y ¥ | ww w1E 41 Fgar
reg ey 7R §, wrE Fpar & ame ay
7T T *f wgam & fE oF gw W
& | ¥fiwwr & o 7 oz e  foF a=re
F ORT A § T ¥ IEET 9T
fan maisnfaanfagi & fay wa )
W& § | Avrer & A & w9 & wgm
fir forg fiely & el oY g1, For foely
w1 w4 7@ A, A aw Howge 0w
gfe &7 F1€ SYer waar a7 wfawry
& " a5 ), a1 w7 N g
qEET Y Ia%) GhET W)Y qur ey
arrfedr 1 77 frg &Y aran el fr 989
ey oY § W wrrT oy fag €Y o §
A Taw St £ g g A wrfEgy
v 8y fgfe g1 g @ AT gwE
frowd arad ¥ fere g weftmr wagr
wix @ | ¥ g wTA N Ay Ag
87 et ¥ o ¥ o | TEW o Ay
o1 fo wgar A § qor QA
arfgd | oty g argy o
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[ 9e3]

dafs W @5 @ g, W oA
% avent A awt A w0 A g
Ia # & o A TEATE | W R
faare wan | afEw sfearfaat &t
e W fgg gy & a1 & g9 O
w9 ¥ wEAT AgAT § | wikanfaa) £
A B K gmar g | § SRR @
w wfErt A g g WA
g fag off aga S & @i § )
aifearl agg & &R W WY §
g € &, Tga @@ § 1 9wy wfa @
F9T FT WY T ¢ | wfEanfaat & a
¥ o qgr a=t ey & 39 991 w6
wT 7g freear & 6 g oW aE &
STH AT I WIS WIS AT $Y WEHE
W T MY Fo A A A wg At ag
WA AT G | EWY Zrea @< gy
STl | @Y TR & fea W 3o
@ T W

TS AT qET I TH HeAT Y WA
AW & § I graew ¥ WY wE 0K § )
WO JA qg § ff s aga | E ?
avr Sy ag § fF e At wi @
T ¥ wn wfgd, W g@ faar
AT wifgd 1 AfeT & qew q@eEr
a5 wew welt & o woka &
§Iq qgE W3 gEd q | WoRT o
wq A 93 ¥ aw gew w7 e
faq age w1 frar o1 | IR N 7B
wifeafaat & fog ffear Sae WY wiw
@ | Fy ) o w7 Wk femr AR @
IR TR Tu qEy A g W
AgE o vy e aw< O & st o)
i qaTat w7 T W W } | WX
I Ifaa fawre feay so Y 7 daw
WG NRAW WY @A AW T Tfew wR
Fw ¥ wfw wwen WY gw @ a4
IR = Do Ao woHTATY ¥ WY
TR W@ AT AT AW T W
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TR gt | 9% a7 gl faww w
WE ZHT | A 9y & Al ¥ o Ay
TR qE WA |

E T I YA YW FATELTAT
AT § wgr fF 9@ q mfzafaay
#¥ mfes feafa 78 qu §, 9@ T
T T I T F wifeafaa) @ gn
T 9gEY & T 9% T ag WY
FATATR §, qg AT ? 0@ 4K 9 59
W fawr @ Iiv 67 & & wa
TJAAT AT § |

TN AN F AR IFA A AR
w7 Qo fed Fe ety &
T o w aAelar A wTaw F3 frar
o Y I agw vgw faey o

W AT IR wrfran fwe
frm earfi fear | a8 fm oY S
T B IUT A § Iuw! AT w@T
2o W 7 1964-65 ¥ T@T &
¥RL 64 I F AT KT | GA qg
W ST AT e w @ A 1 g
% ag free f sgmorfaY wy e
g9 | Tgw wifgarfedl # 8 W
AAEO & Aoy ¥ W) W 9w 39
T Aug fae @ 8 ) 98 Wi o A
¢ afis ger et ¥ faars adY 0

g T AAMA A Y T AR
SR & WieEl A gean faar | @A
¥ T H TR g A AR o
o I FT W § WX W15 T TN
qiEt arely ¥ ot & 1 FAT w<F G
o qifafrrw ifgw o X ¥
e ot € 1 & wwan g f Qar IR
T ¥ freow fear § ) o A B
and wEa ¥ aga X & | wfcarfeat
A F ¥ fag w2 W wnfeanfaat
) TG T T T9ww | § qm
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finish his speech within the next two
minutes.

T W § 6 9w agh q¢ AW

mﬁwmmﬁmﬁﬁﬁ

Ay ;W WEEET, s
@ N AR FT EFT & 7 W IR
wR ey

Mr. Chairman: Order, order. He
must address the Chair, and not the
Jana Sangh,

One more minute.

N e : To "o g A
o ww | & arw e ¥ aw w1
AUl

# F@ ¥ wfeanfaa) # awafas
feafs ook @y @ @ |

N Tve™ ww o Afenn
grgx ® foaar 9w faar &, Seew
wE W AW d

He is the leader of the Adivasis.
You gave so much time to Dr. Lohia.

Mr. Chairman: I told Dr, Lohia
several times you may remember that
because he was continuously going on,
the people who were left would have
to shorten their speeches, and as a
matter of fact, it has been very diffi-
cult for me to accommodate the last
two or three speakers.

Shri Bhagwat Jha Azad: The treat-
ment that was given to Dr. Lohia may
be extended to him also.

Shri Hari Vishnu Kamath: The time
may be extended by half an hour at
least,

Shri Bhagwat Jha Azad: We plead
that the same time given to Dr. Lohia
may be given to him.

Mr, Chairman: It is not possible.
Dr. Lohia has taken more time than
anybody else. Therefore, I would
request Mr. Uikey to please try to

ot Ie@ . xgt i fafrex
§ qg oF ® ueEEw e Ay
W AR fwar v g e @ 9 A
wifear  qwaE A GEd WA
Aagd § WY wHr qz AW o

I qgT 9T I fawrw e
o ot o A gw &1 ERR
wifearfedt # g2 @ G JEH AF

i
T ge foR &) ag fod
& ﬂtﬂtﬁmwﬁﬁ&!ﬂégn

vq § qOFR ¥ §6 gETT AT
wgar § | & qgen guT a3 &
e § 6 wifcardt s & fag
awre fody #1 4 forel # @iz faay amg,
Jan Q@ foy aw ey ol | qwd
aa ag § fr sifcam ager foel &
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sifgardr s FEt & A R
HYFR T T T 6 AR TFX
ey wmg

dea g ag § fo sicar
aga foai HOT FW T FE A
sl #1 a9 & ®7 & 9 90
ST & 3% & favar STg qar wrfeatat
& T Y T AR A q9T IS
AR AR A vl B Tgl
q AT ST FT L Ay dET dar
Wi @R = fEF g

ot ¥ ogEE A ¢ R EER
FEt FT OF  EWTAT & Agt W
E (el

it geTE 4 & f gfe Teww
Y wem agt F@rt I qUTET gfew
e ¥ Tew e o fear
T |

& WOR WA & ST 9 W
qg wa e § 6 d @ qefaw
fm T @ o @ @ gEw fa
§ s 97 gwEl 9 T AT |

e s Y agt aga fadw @ @
¥ eTOw ag & e gt & Ao
Ff  F wwrawmeh  safwe ¥ wrIOr
ogs &Y faurT @ ¥ wrafea
geIT 141 ¥ ag wT 174 Q TE
et 33 SEX s oW T § 1 WX
#§ wrow ag Wt waer 3 e §
R o W AT G I st
) gEr 274 @ ACH | TG A9
¥ W fr frdfiel ) wew @ @)
& Tz omx & f5 SRy @ gem
mer SR A O wA FT L AT &y
vy ff A g WA FT A W
wmd frg woT STEA & 1 ToARs
aw YIS AR &) FE AWM A
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TTRINTA G W AT | TF o Fo
' THo wHo Wio ¥ wifaw g mv &
AR @ wwEr 8 fauw qvm &
Fgl qX SES ¥ wWifAe g1 0 § )
Y FAG T FE AV AL ZAT 8,
oW g o ¥ afEw &
Fgarn g fF o A ¥ T W
R & TR IGE A | WA
O vy S I o Wi e
afgal ' a9g ¥ TR @A @
T FY § A T gw < frmn @
g & faaegEs I 9w § 6N
9 99 aF sfcarfadt ¥ a9 w1
fFr g s ma W F @ AT
|qra SfiEd  wifearfadl F wl (@S
g ST S w1 & gwmar §
% fawaegas g swaT g & 7
sfgarfaal. &1 Iy FEE FEAH A
TR FGT |

oS % AR o 97 5 serad
FEm g fau o gar & afe
o AR dar war @ R s
snfearfady 1 fam FW qT R )
fFe s & A9 2 WL TR HIfE-
arfeay & a1 for § T & wowy
TAAET AR E | A€ AT A
a2 ) Wy X wT I Fg feaqy fw
T WY o qE WOy & Sy @
WR @ a@ ¥ TR FOTQ I Y
e fear § | T g w1 WY AT qW
zremed q¥r g€ & Y fr woffaat
¥ IR T A 'y ¥ w7 famaErd
¢ ot I o ®&w A it T gk
¥ & grew ¥ AT w4 fiw wrfz-
Frfedl & ATy 9T qg gISW WNIET
¥ A w1 fm o9 ¥ @
wre ST fag off A #gy § AR A
FEA ¥ FTH AH AW THAT § | A
W ¥ 66 Frw wifewrfaat N AW
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=T @IS ) I Y S wY )
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16.00 hrs,
Mr. Chairman: I must say a few
words. Mr. Uikey is a fairly elderly

gentleman of this House and when
he speaks he does not listen to
anybody, neither the Chair nor any-

body else. Now, he has taken
full fifteen minutes, just five minutes
less than what Dr. Lohia took.

Most people have been taking fitteen
minutes. He should have realised
that we are so much short of time.
He has taken his full fiftten minutes
even though I was ringing the bell.
Now, Shri Kamath may take ten
minutes.

Shri Hari Vishnu Kamath: Fifteen
minutes; the Speaker promised me
fifteen minutes. Otherwise I will not
like to speak.

Mr. Chairman: If you follow Mr.
Uikey yoy can take fifteen minutes.

Shri Harli Vishnu Kamath: Chair-
man Madam, this is an occasion which
comes seldom in the life of a govern-
ment, an occasion for earnest heart-
searching and humble self-introspec-
tion for Shri Gulzarilal Nanda and his

colleagues here as well as for
Shri Dwarka Prashad Mishra
and his colleagues in Madhya
Pradesh. What the Chief Min-

ister of Madhya Pradesh described
as a rebellion, Madam, but what in
reality was the eruption of mounting,
pent up, long-standing socio-econornic
discontent and political dissent and
opposition has been ruthlessly crushed
by the efficient weaponry of a modern
government. The gruesome, grim
cvents of the 25th and 26th of last
month have irretrievably sullied the
Constitution, have besmirched the
Gandhian heritage of which Shri
Nanda and Shri Mishra proudly boast,
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have indelibly stained the democratic
escutcheon of the government. Shri
Mishra has said in Bhopal that peace
has returned to Jagadalpur and Bastar
but in the words of Mahatma Gandhi,
it is only peace of the grave.

What manner of man was Shri
Pravin Chandra Bhanj Deo? He has
been described as a wayward and
eccentric man. But that certainly
cannot be a reason for shooting him
down in his own home. He has been
described in various ways, and even
Mr. Ravi Shankar Shukla when he was
the Chief Minister in the late 40s and
early B0s tried to get him certified as a
lunatic. But even a lunatic has got
the right to live, not to be shot down
in his own home. The gravemen of
his offence in the eyes of the Cong-
ress Party anq the Government was
that he has been in persistent political
opposition to the Congress govern-
ment. May I read out what he him-
self recently wrote? He had some good
points about him; I knew him some
fifteen years ago. I met him once or
twice, and he could talk on the Gita,
the Ramayana, and Freud and Have-
lock Ellis.

Shri Khadilkar:
you.

He has influenced

Shri Hari Vishnu Kamath: Unlike
Shri Khadilkar, he was a tolerant man
and was not narrow-minded, as my
hon. friend Shri Khadilkar is. This
is what he said in his book “I the
Adivasi God”, prompously titled but
excusable:

“Let there be no misgivings: 1
stand for scientifically designed
and oriented plan; it must start
from the down-trodden and less
fortunate sections of gociety. To-
day the Congress government's
planning is modernisation or in-
dustrialisation plus contractors’
welfare.”

He says that “this conspiracy must
end” and so on and so forth. I wish
1 had more time so that I could read
some more from it.
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That was the position even in Shri
Shukla’s time; in Dr. Katju’s time and
in Shri Mishra's time. I remember
when Shri Shukla went to Jagdalpur,
when he was Chief Minister of old
Madhya Pradesh—with Nagpur as
capital—Shri Bhanjdeo did not go to
the airstrip to receive him. That was
one of the charges against him. But
Shri Bhanjdeo said, “Why should I go?
I am not the Collector here. The Min-
ister is welcome to my residence. I
will receive him when he comes to my
place there.” That was the position
which he consistently took in respect
of all the Chief Ministers every time.
The Congress party was reduced {o a
cipher in Bastar district, and so he
was an eye-sore to the Congress party.
the Congress minions, panjandrums, in
Madhya Pradesh.

It was not that the Congress party
was not warned in time; the Congress
party, the Home Minister here, were
came to Delhi about a month and a
half or two months before this tragedy,
and I am told he met some members
of the press also here, but unfortu-
nately no paper publisheq whatever
he told them or conveyed to them,
that he felt that his life was in danger:
he wrote to the Home Minister and I
believe to the Prime Minister also,
conveying td them his sense of in-
security and the sense of insecurity of
the Adivasis in Bastar district, and
*he Aisenntent that they were feeling
n Ba tar district He wrote a .ctter
wn the 1st February tn my partys
Shairman, Shri Narayan Geresh
Goray. If I had the time, I would like
to read some portions of it, but I will
read only one sentence

An. hon. Member: It may be laid on
the Table.

Shri Harl Vishnu Kamath: I would
lay it on the Table if I am permitted.
He says: “Bastar has been victimised
for years on end by the Govermment
of the bureaucrats”. That is the gist ot
the letter he wrote to him. He req
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ed the Chairman of my party, Shri
Goray, to request Shri Jaya Prakash
Narayan to go to Bastar and enquire
into the complaints anq grievances
there. There is much force in the
suggestion made today that a delega-
tion of Members of Parliament should
proceed for an on-the-spot study of
the gituation in Bastar district and go
into the complaints and grievances of
the Adivasis there.

Just before the tragedy, my party
in Madhya Pradesh tabled and Ad-
journment Motion on the 22nq March,
three days before this happened. My
party colleagues who had gone to
Bastar and seen what was happening
what| was brewing there, tabled an
Adjournment Motion, but that Ad-
journment Motion was held over and
was taken up 15 days later, something
unprecedented in the history of par-
liamentary democracy. I do not
know when it was taken up exactly,
but it wag not taken up in time, and
three days later the tragedy happen-
ed. If action had been taken, the
Government would have been fore-
warned and the people would have
been forewarned, but nothing happen-
ed, and the tragedy took place on the
25th and 26th.

Coming now to the welfare projects
of the Government, for the Adivasis,
my hon. friend and former colleague
in the party, the Praja-Socialist party,
laid on the Table a very plebeian, dry-
as-dust, dull document, showing what
has been done in Bastar. It was done
before he became Minister. I do not
know whether it was before he be-
came Deputy-Chairman of the Plan-
ning Commission. I am sure that it
does not come to his expectations, in
the light of the excoriating criticisms
that he used to level from these Ben-
ches when he was in my party, from
the Opposition Benches. But there is
nothing in the statement of which he
need be proud. There is only a cata-
logue of wells dug without water, and
as my hon. friend «md schools with-

out teach di ies without goc-
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tors. The whole
problem is wrong.

approach to this

Now, why should they be called tri-
bals—Indian citizens, who are proud
to be Indian citizens, patriotic Indian
citizens—why should they be called
tribdls in a pejorative and derogatory
sense? Is it not high time that we re-
garded them as full-fledged Indian
citizens, and worked for their welfarc
just as we work for the welfare of
other Indian citizens? It is mailodor-
ous. Don't you agree, Mr. Chairman,
that it is malodorous in this context?
‘The government must first reorientate
their psychological approach towards
the advisas problem.

Just before this tragedy, even in
those villages of Bastar district where
land revenue was suspended because
of drought conditions, a compulsory
levy was imposed and collected. That
was one of the reasons why the adva-
sis felt discontented and were strain-
ing at the leash. The poor, simple
adivasi cannot be bludgeoned, cannot
be won over with the lathi or bullet.
He can be won over only by friendly,
loving service and that is what the
government has failed to do and has
been remiss about. Three days before
the tragedy, a few advasig were com-
ing for their Navratri puja with fire-
wood ang fuel. Shri Bhanjeo was
their high-priest, their pujari. When
they were coming, I am informed that
some petty panjandrums, some petty
minions of the law, stopped them and
seized what they had in their hands.
Perhaps they wanted to challan them
for illegal cutting of wood. That is
the way the whole problem is being
tackled.

Now comes, on top of all this, this
inqgiury commission, as if that is an
expiation and atonement for all the
sins and crimes committed. Some-
thing happens in the evening of the
25th March. The Chie Minister makes
a statement in the Assembly on the
26th at 12 noon. But there is no
word about this tragedy—I would not
call it a massacre—about this killing
of Shri Bhanjdeo in his own home.
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At that time, he refers to thisg disturb-
ance as a rebellion like the Mizo or
Nagas rebellion, There is no word
about the firing by the police. Then,
late in the evening, at 5 o'clock, ncarly
24 hours after that, Shri Mishra comes
out with a statement that the police
going into his palace in the morning
found him dead. Look at the lles that
have heen uttered. That is what he
said—“found him dead”. But later on,
when confronted with the realities
and truth—Satyameva Jayate—

Shri Hanumanthaiya: That is a sub-
ject-matter for enquiry.

Shrl Hari Vishnu Kamath: 1 know,
but this has been admitted. When
the Chief Minister announced that he
was dead, at the same time, he an-
nounced that he had appointed a High
Court. Judge to conduct an enquiry.
We have nothing against the Judge.
We do not wish to cast any slur or
reflection on him. But facts are facts
and realities have to be faced. When
Shri Mishra was a Minister in the old
Madhya Pradesh State, he was a Sec-
retary—Law Secretary. Then he was
promoted to be a Judge of the High
Court of that State. There is a pre-
cedent in this House. When an in-
quiry fon was appointed by
the U.P. Government, of which Shri-
mati Sucheta Kripalani is the head,
to inquire into the firing incidents in
Banaras Hindu University, Mr. Chagla
tolg this House that the Judge ap-
pointed by the UP Government did
not inspire public confidence and
wrote her a letter also. That letter
was read out in the House. But per-
haps because—I do not know why—
Mr. Mishra played a valiant role in
the election of the present Prime Min-
ister, he is In a special category. We
do not want to change the personnel
of the inquiry commission. Let Shri
Pandey be there. But along with
him—there should be a broader-based
Inquiry C o there should be
a High Court Judge from another
State plus a Supreme Court Judge.

I would have been happy, Madam, if
the Mishra Ministry hag resigned suo
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motu pending this inquiry. We have
got precedents here in this House
when the Cabinet Sub-Committee and
Shri Chagla held in the past very re-
cently that the former Chief Minister
of Orissa was not worthy of that office.
Shri La)] Bahadur Shastri, our late
Prime Minister, resigned suo motu be-
cause of a tragic railway accident at
Ariyaloor. He could have lived up to
the expectations of the people and
the high standards of public life if
Shri Mishra had also resigned from
office. (Interruption).

If this cannot be done, I wish under
the Constitution the Centre could take
over the administration of Bastar Dis-
trict for the nonce, during the inquiry.
I{ even that cannot be done, I demand
that here and now, straightway, all
the officers, including the Collector
and Commissioner, of that division
should be immediately transferred
pending the inquiry (Interruption).

Lastly, a special officer of the Cen~
tral Government should be appointed
immediately to look after the affairs
of Bastar District. That is the least
that should be done. If this is not
done, I appeal to my friends to search
their own conscience. The grim trage-
dy has aroused the indignation of
the whole of India, this gruesome epi-
sode. It has awaken their conscience,
has stirred their conscience to its very
depths (Interruptions). But if they
have no conscience nothing can be
done

What has happened. Madam, in Bas-
tar is a cold, calculated, political ven-
detta ruthlessly executed (Interrup-
tions). 1 believe, I repeat with all
emphasis, it is a political vendetta
executed mercilessly and ruthlessly in
colq blood.

Shri Mishra prates of winning 282
seats in the next glections. I am re-
minded, Madam, of what he said in
1951, when he left the Indian National
Congress and founded the Bharatiya
Lok Congress, that the same ominous
232 scats were going to he won by
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him. He did not win even a single
seal (Interruption). If action is not
taken in time to save the rot that has
set in in Madhya Pradesh, I am con-
strained to say that nemesis, grim ne-
mes's will overtake this Government,
the Government of Madhyg Pradesh;
and they will go down in history as
the prave-diggers of democracy.

Some hon. Members: ruse—
Mr. Chairman: Dr, Misra,

Dr. M. S. Aney: May I know,
Madam, whether I will have any
chance of catching your eye,

Mr. Chairman: We have not yet
finished the parties. Shri Misrg has
bean given the time of the Marxist
Communist Party.

Shri Kashi Ram Gupta: What about
Shri Chatterjee?

Mr, Chairman: His name is no* be-
fore me. He has not stood up.

Shri Kashi Ram Gupta: I have sent
it in the morning.

Mr, Chairman: After Shri Misra,
Shri Kripalani will have five minutes.

Dr, U. Misra: Madam Chairman,
while thanking you for giving me an
opportunity, I want to say that when
I heard of the Bastar incidents, I went
to that area far an on-the-spot study.

Shri Priya Gupta (Katihar): Is he
speaking for Marxist Communists?

Mr. Chairman: I would request Shri
Priya Gupta to seek a clarification
later. We are fighting against time.
We are very hard-pressed for time. I
would request the hon. Members to co-
operate with the Chair. I am trying
to accommodate more Members by
trying to give the shortest possible
time without success. All the same,
I would request hon. Members not to
interrupt.

Dr. U. Misra: I want to stress only
onc point. The myth which has becn
created by equating the condition in
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Bastar with that in Nagaland or Mizo
Hills is an atrocious attempt. Bastar
is a most backward area, as described
by our Adibasi leader and my hon.
friend Shri Jaipal Singh. They have
no other aspiration except that they
should be treated as human beings.
Their condition was no better when
the State was there. Their condition
today is no better than what it was
then, in spite of our achieving inde-
pendence. But, why then have they
rallied round the Maharaja? Because,
they expected human treatment from
the Government after independence,
which they did not get.

During the time of the Raja their
economic condition was the same.
But, then, they had a social order, a
pattern of life. That pattern of life
was exploited by the police and other
officials. But. then, there were very
few officials those days. There were
four rangers who used to take four
murgis. Today there are 300 or more
officials to be fed by the adivasis
who are exploiting the Adivasis.

We have been given a list of what
welfare work has been done there. I
and my friends have seen a dozen of
such people. There are 3,000 welfare
officers, properly trained, in narrow
drain pipe and terylene shirts, very
handsome and nice to look at but they
have nothing to do with the Adibasis.

An. hon, Member: They are Cong-
ressmen.

Dr, U. Misra: T do not know whether
they were Congressmen or not. I do
not speak very often. I got a chance
to speak on the no-confidence motion.
Then I said that the Congress has
created a new class. It is no slur on
the honest Congr b 1
was also there till the other day. We
have now got a new class, called con-
tractors. So, in the name of Congress-
men, there are some vested interests in
the village level. Such a man with a
vested interest was engaged for the
levy collection in Bastar. I do not
think that he was ever a Congressman.
Anyway, since he was engaged in levy
collection, the Adibasis went for rice to
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him. He was not found in his house.
Therefore, they did not meet him. But
they did not do any damage to that
house or the members of his family.
They stayed there for the whole night.
Then the police arrived on the scene
and dispersed them. They came back
to their Praveen Chandra and com-
plained that they did not get their rice.
I want to say this because if they were
militant, if they were like Mizos, they
would have done something violent be-
cause 400 people were there. But
they did not do any such thing.

Then, on the 18th the Adibasis were
beaten when they were carrying their
log of wood. So, there was some
tension there. On the 22nd a petition
was given to the Commissioner, signed
by 268 Adibasis, a copy of which I have
got with me.

What have they said there? They
have said, “We want to remain peace-
ful” Some people think, to go with
bows and arrows is “militancy.” Bows
and arrows are not militancy for them;
carrying these weapons is rather a cus.
tom. They submitted this on the
22nd. There they have written, “We
have approached your District Magis-
trate to remain peaceful, to keep law
and order but your District Magistrate
has sald: @7 w5 B #r oy
This was the application they sent. If
they were after something Jike Mizo-
land or Nagaland, they would not have
submitted such an application on the
22nd. T am sure, if the Commissioner
had taken note of this. there would not
have been any incidents there. It
would have been averted.

They are a people who are very
simple people. I was told that when
our late President, Dr. Rajendra
Prasad, went there, they danced before
him and our President was very pleas-
ed, so he wanted to give them some
money; but they refused and they said,
“Why should you give us money? We
have danced to give you pleasure and
for our pleasure”.

Such are the Adivasis. I am work-
ing there in Adivasi areas as a medical
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man, not as a politician, for the last
30 years and Shri Jaipal Singh is a
friend of ours. We know, they are
very simple people. They are satisfied
with very little, that we cannot even
imagine.

So, the myth that has been creatcd,
about another Mizoland, has shown
that it was intentional. The occur-
rence which has been there—massacre
or murder or whatever you call it;
some say it is 13, others say it is 1000;
I am not going into it—but what has
happened is to my belief calculated
and political horsetrading.

I do not want to take much time. I
had this much to submit.

Mr, Chairman: Now the House
should be taking up non-official busi-
ness at half past four o’clock, but since
we have been under great pressure,
1 propose to ask Shri Kripalani ond
Shri Chatterjee to take a few minutcs
just five to ten minutes, and then I wili
call upon the two Ministers who want
to participate in the discussion, so thatl
in any case the desire of the House i<
met that we do not start the non-offi-
cial business before half past five
o'clock. Does that meet with the
wishes of the House?

Some hon. Members: Yes.
Shri Hukam Chand Kachhavaiya

rose-—

Mr. Chairman: This is the maximum
that we can give.
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Mr. Chairman: There are many
others. Shri Banerjee also wants to
speak.

Shri S. M. Banerjee: Give me just
three minutes.
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Mr. Chairman: Shrimati Minimata
also wants to speak. We are shutting
out many. That is why I am asking
Shri Kachhavaiya not to press for il.

Sari J. B, Kripalani: Madam, I am
sad because I think that even the most
optimistic person in India cannot but
bewail the condition in which we Lind
our country. I am not going to talk
about what happened at Bastar. Pre-
vious speakers have talked about it.
But I am going to taik about now this
matter has been handled from the very
begirning.

The Home Minister here said that
a commission of inquiry has been insti-
tuted and this matter cannot bc dis-
cussed. He also said that it was a
matter for the State to decide upon
and the Centre had nothing to do with
it. Then, he took 48 hours to get
information from the State aad after
43 hours, very surprisingly, he said
the same thing that he khad said 48
hours before that the Centre nad wo-
thing to do with it and that it wus the
State's responsibility. And curiously
enough, he passed off the buck tv the
Minister for Social Welfare gud the
learned Minister for Social Weltare
placed on the Table a description of
the region, its geography, its tupo-
graphy, what had been done in the
past, elc. ete. but nothing of what had
recently happened there. He placed
the paper on the Table of the House
and, he went away, his responsibility
was discharged. This is not the way
in which the House ought to be treat-
ed. Whether it is a question of the
Opposition or it is a question of Cong-
ress Members themselves, the House
shou'd not be treated in thic cavahat
way.

Madam, for the Centre to say that
it has no responsibility is tbe most
absurd proposition. No Indian State
can exist without the financial helo
from the Centre. No State cwy exist
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without the support of the Centre. In
the last resort, if there is confusion in
a State, the Centre sanctions that the
army be used and when thc army is
used, that means the Centre is suppott-
ing the State. When the Centre is
supporting financially and militarily
and also in the way of police, when the
police is wanted in one particular State
or the States are requirea to send
police to other State on the bidding of
the Centre, the Centre caniot escape
responsibility for what happens in the
way of law and order and in the way
of many other things. I kncw that the
Centre does it when it wants to inter-
fere. When it does not like tc inter-
fere, where the person is powerful,
when the head of the State is a hot
favourite of the Centre, then nothing
is done and the Centre says that it is
the concern of the State Government.
All right. Let us leave that aside.
Our Government has been crying from
the house-tops that every international
dispute must be settled without re-
course to violence, perhaps, except our
internal disputes. If people consider
it as sanctimonious humbug. I cannot
blame them. Every international
quarrel must be settled peacefully but
every internal quarrel must he rettled
with bullets. If this is not sancti-
monious humbug, I do not know what
it is

I am very much sorry for the Cong-
ress. I remember, under the British
Government, even when there was one
firing and only one man died, our
anger rose to white hest and we
denounced the Government. Now, in
every State, day after day, murders
are committed in the name of law and
order. If this is the way thui law and
order is to be kept, I think it would
be more honourabie for the Congress
Government {0 say that they are un-
able to control this country, that they
have no hold on the people and to say
that they have no influence on thc
people. They might get the votes.
But where is their influence? When-
ever there was any disturbance any-
whera 1n the past we ourselves went
there.
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We made enquiries; we consaled the
people; we said, “do not use violence;
we are here to support you; we are
here to take up your cause”. Did the
Chief Minister of Madhya Pradesh go
to the spot there? 1 do not think that
he has, even uptill now, gone to the
spot. What did he do? He came
running to Delhi. (Interruptions). 1
did not see him. I heard that he was
in Delhi. Why was he in Delhi? He
was in Delhi to tell the Home Minis-
ter and other Ministers, “do not inter-
fere in this matter; tdis is my affair;
this is none of your affair’. This is
what has happened.

Then again we are told that the fir-
ing went on from 11 on one day to
9 the next day, i.e., almost 24 hours,
and I cannot imagine that the Dis-
trict Magistrate or the Superintendent
of Police would take the responsi-
bility upon himself to go on fring
for 22 hours.

Mr. Chairman: These are points
which should be covered by the
Inquiry Commisaion.

Shri J. B. Kripalani: Did the firing
go on for 22 hours? I want a denial
of this. I have nothing to do with
the judicial inquiry. Is 1t a fact that
firing went on for 22 hours?

Shri Hanumanthalya: It has to be
inquired into.

Shri J. B. Kripalani: It is for the
Government to say that it did not go
on for 22 hours. 1 cannot imagine
that firing can go on for such a long
time on the initiative of the Police
Superintendent or a District Magis-
trate. (Irterruptions).

Shri Mahesh Dutta Misra: There is
a staten.ent by the Commissioner of
the Division that there were only 61
rounds. Government have oontradict-
ed that the firing went on for 22 hours.

Shri J. B. Kripalani: I did not know
that the Congress had fallen on such
foul days that they raise their voice
against those who are raising their
vo.ce for justice, for fairplay and for
equily. (mterruptions).
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Shri Mahesh Dutta Misra: I have
all respect for him but he is basing
his arguments on a wrong data.

Shrt J. B. Kripalani: I am really
very sorry. . ..

Shri Mahesh Dutta Misra: I am
also sorry for him. ...

Shri J. B. Kripalani:. .that Congress
should have fallen so low. I thought
that there might be Congressmen who
would be indignant at what had hap-
pened, who would not support what
had happened and would at least say
a few words that they were sorry for
what had happened and that, in
future, such things would not happen.
This story of Bastar is not a question
of law and order. It has a previous
history and I do not want to go into
it because my predecessors have des-
cribed that. If the Congress people
do not feel ashamed, I feel ashamed
for them.

Shri Hanumanthatya: I cannot allow
that. I cannot allow the Party to be
defamed. (Interruptions).

Mr. Chairman: The hon. Member
may please sit down.

Shri Hanumanthaiya: Please listen
to me. You have to give me a chance,

Mr. Chairman: Mr. Hanumanthaiya
may please sit down.

Shri Hanumanthaiya: You have to
go according to the rules,

Mr. Chairman: I am going according
to the rules.

Shri Hanumanthaiya: Please listen
to me first.

Mr. Chalrman: Why should 1 listen
to him first?

Shri Hanumanthalya: I am not going
to sit t?own You have not given an
impartial hearing. (Interruptions).
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Shri Hanumanthalya: 1 can under-
stand arguments. But I cannot allow
the whole Party to be defamed.
(Interruptions).
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Mr. Chairman: Order, order.

Mr. Hanumanthaiya may please sit
down.

An hon. Member:
point of order.

He is raising a

Mr. Chairman: Let me control the
House. What is the point of order
that Mr. Hanumanthaiya wants to
raise? He only said that he wanted
to say something. He cannot be per-
mitted to say something. The hon.
Member cannot rise and he cannot
intervene when the speaker who is
on his legs is not giving in. The hon.
Member never said even for once—
at least jt did not come to my ears—
that he wanted to raisc a point of
order. Without rising on a point of
order, how can he insist that he must
be heard?

Shrl Hanumanthalya: That was
exactly my point. There was so much
noise in the House, and I could not
make myself heard.

Mr. Chairman: He is & very elderly
Member of this House and he has been
in a very responsible position. He
must realise that when the Chair is
asking him to sit down, if he refuses
to sit down, it is a very unmannerly
conduct, and I should not be put in
the position of pulling him up. It is
embarrassing for me also. So, I would
request him that if he wants to raise
a point of order, he should please
clearly state that he wants to Taise a
point of order; then only I can allow
him. Otherwise, 1 cannot allow him.

Shri Hanumanthaiya: Please allow
me. I agree. I want to raise a point
of order,
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Mr. Chairman: Let him speak. Let
him put forward his case.
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Shri Hanumanthaiya: The point of
order is this. As you have correctly
said, I do not generally interfere when
the Opposition people speak. I am
the most tolerant man. But when a
senior Member like Acharya Kripalanij
violates the rule, then I have to bring
it to your notice; the Speaker has
already given a ruling that thosc
matters which are the subject-matter
of inquiry should not be brought in.
That is one point of order. As you
know, insinuations and aspersions
must not be made on the floor of the
House, when an hon., Member specaks
and especially of the stature of
Acharya Kripalani.

An hon. Member:
on the point of order?

Shri Hanumanthaiya: When he
blames the whole Congress organisa-
tion and says ‘Shame’ for this and
that, it is cowardly on my part to
keep quiet and allow such things to
go on record.

Is he speaking

Shri Vasudevan Nair: That is hard-
ly a point of order.

Mr. Chairman: I have not under-
stood his point of order except that
he wants to come to the rescue of his
party. The only point which I could
make out was that the hon. Member
should not touch on matters which
are to be covered by the inquiry. As
the hon. Member knows quite well,
I had asked Acharya Kripalani not to
raise those points. After that, he made
hig own judgement with regard to the
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Congress's actions in Bastar, The
hon. Member Shri Hi thaiya has
made a point that there were certain
insinuations. If there are any insinua-
tions which are of an unparliamentary
character, the hon. Membe: may raise
it by way of a point of order. But
as far as I could make out, there was
nothing unparliamentary which was
said.

The hon. Ministers will be speaks+
ing just now and they will be given
full chance to present their case and
to answer the charges. So, it is better
for Shri Hanumanthaiya not to take
up the cudgels just mow and raise
these things on a point of order,
There is no point of order.

1 would request Acharya Kripalani
to wind up his speech now.

Shri J. B. Kripalani: I shall just
finish. I have very great regard for
the gentleman who had just interrupt.
ed, namely Shri Hanumanthaiya. 1
was saying that I was sorry for the
conduct of some Congressmen, and I
was saying this as an oldest Congress-
‘ran in this House; I was identifying
myself with them; I consider them as
my own. 1 have fought shoulder to
shoulder with them in the freedom
fight, and I want them to behave in a
manner which is befitting the old
organisation, and I think I have a
right to remind them of the traditions
of the Congress.

Finally, I have only one thing to
say. I have nothing to say against
the judge who has been appointed. Ia
public affairs, it is not that you shousa
do what is right, but the people ghouta
feel that you are doing the right thing.
1 am afraid that the people will not
fee] that the Madhya Pradesh Gov-
ernment is doing the right thing. If
you want to convince the people, the
best thing to do is this. Let this
Judge be there, let some other Judge
from outside be associated with him,
preferably a Judge of the Supreme
Court. Also, because this is a politi-
cal matter, there should be a com-
mission from the two Houses te geo
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[Shri J. B. Kripalani]

into the political matter, not the
matter that is referred to this Com-
mission. That is all I have to say.

Shri N. C. Chatterjee: Bastar raises
a very serious problem for us, and
poses honestly a threat to the inte-
grity and unity of India.

We were very happy that a few
months back the country had a
wonderfu]l demonstration of loyalty to
India. The country stood by the Gov-
ernment when it started its operations
against the aggressors. But today,
what are you finding? Disruptive
forces are operating everywhere., We
are condemning the so-called spread
of the cult of violence, but what is
that due to? Kindly try to appre-
ciate. It is because there is so much
of starvation, so much of frustration,
so much of indifference by people in
authority towards the exploited and
the downtrodden, that this kind of
violence is going on. You must put
a stop to it, not only violence on the
part of the people, but also violence
on the part of the Government.

I am one of those who, along with
Mr. Anthony,—you were not in the
House that day-—pleaded, for what?
There was no question of any refiec-
tion on any Judge. There was nn
question of any insinuation. Having
spent my whole life in law, I could
not possibly cast reflection on any
judge. I never said that he was the
Law Secretary, therefore he was not
it to be appointed, that he was a
Munsiff or a Subordinate Judge,
therefare he was not fit to be appoint-
ed. There was mo such allegation.

We said, when it was a question of
Sardar Pratap Singh Xairon, Chief
Mipister of Punjab, you appointed
Mr. S. R. Das, Chief Justice of India;
when it was a question of making
mvestigations into the oconduct of
Bakshi Ghulam Mohammed, you
appointed a Supreme Court Judge,
Mr. Justice Rajagopala Ayyangar; so
What is the objection to foRowing the
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same thing here? My appeal to Mr.
Nanda was this, that the Union Home
Minister should convey to the Chief
Minister of Madhya Pradesh that, in
his own interest, as charges of a
serious character have been made
against him, as charges of complicity
have been levelled against him, he
should welcome the appointment of a
Supreme Court Judge or the ex-Chief
Justice of India. I mentioned Mr.
Gajendragadkar, regarding whose
position and juridical ability, complete
indifference to any political pressure
and his highest integrity, we are all
convinced. He would have been an
ideal Judge. But Mr. Nanda pleaded
pathetic inability. This is nothing
but a pose. He is a good artiste, but
that artistry will not work. When it
is a question of other States and he
wants to put people under arrest
under DIR, he issues orders, and other
States follow him blindly, but when
it is a question of conveying to the
Chief Minister of this State that it is
in his own interest in order to effec-
tuate a proper enquiry, in order to
galvanize the people, in order to en-
sure public confidence, that we should
have a Supreme Court Judge or the
ex-Chief Justice of India, he pleads
inability.

Shri Surendranath Dwivedy: He is
too powerful.

Shri N. C. Chatterjee: Not only
that. At the same time, in his speech
in the other House, I read it today,
he has cast very serious reflections
on the late Maharaja of Bastar saying
that he was exploiting the loyalty,
allegience and devotion of the poor
Adivasis. That is not fair. That is
very unfair. If it is sub judice, it is
sub judice for all.

1 only want to point out to the hon.
Home Minister possibly he has not
read it, the judgment of the Supreme
Court of India. Mr. Pathak, who is
the law Minister, argued it. It is the
case of Mr. Dalmia. In that case the
Supreme Court has said that the

r dation of a Ci isgion of
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Inquiry is only to help the Govern-
ment to enable it to make up its mind
as to what action it should take, it is
not a court of law and it does not
function like a court of law. It has
turther said that the Commission
cannot be asked to make any recom-
mendations for taking any action by
way of redressal of any grievances.
Therefore, its powers and functions
are limited. Even within that scope,
although it is not a court of law,
although it is not purely sub judice,
we are not discussing those things,
but in the interests of India, in the
interests of the poor Adivasis, at least
our suggestion could have been agreed
to.

As you know, we have given tn the
citizens of India a glorious Constitu-
tion, guaranteeing liberty, equality,
social justice and economic justice. Is
this the social and economic justice
which you are giving? They will all
ridicule this. If -we do not on this
solemn occasion make these things
really effective, they will not believe
your word when you say: we are
going to uplift the downtrodden
people. What were they fighting for?
They were fighting for hungry, fami-
shed people. I am told that they were
having a very small quantity of rice,
possibly one kilo per head per month
or not even that. They were shouting
for more. They were promised some
redress but that was not redeemed by
the Commissioner and therefore this
upsurge took place. In guch a situa-
tion it will not do for Mr. Nanda to
plead pathetic inability. India will
be completely finished and disrupted
if the centre becomes weak and allows
the provincial chief ministers or the
governments to assume these powers
and behave like the old Moghal
nawabs sniping their finger at the
Moghal Emperor. That is the way to
ruin. Therefore, I say that in the
interest of India’s unity, integrity and
cohesion it is thoroughly imperative
that the Centre should assert its autho-
rity and make the provincial govern-
ments know what they are. They
should not be allowed to dominate the
‘centre. I am pleading that the centre
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should be strong; that they should
assert their authority and this should
be done in the interest of the Chief
Minister himself, in the interest of
social justice, economic justice, in
order to prevent an;, further mis-
understanding and cleavage between
the oppressed and the frustrated
people and those in authority.

Shri J. B. Kripalani: Madam Chair-
man, as I have made a speech jt is
but courteous that I should git here
and hear the speech of the tremsury
benches. As I have sat for long hours,
I may be excused if I go.

The Minister of Planning and Social
Welfare (Shri Asoka Mehta): Madam
Chairman, as one currently responsi-
ble for the department of social wel-
{are, I am grateful to the hon. Mem-
bers who have participated in this
debate and evinced keen interest and
sympathy for the adivasis and their
welfare. Their interests and their
goodwill will be greatly needed in the
coming months and I would parti-
cularly like to invite my friends like
Shri Jaipal Singh and other repre-
sentatives of the adivasis in this
House s well as the other House to
extend to me their co-operation so
that we may be able to formulate
development programmes for the adi-
vasis that can be included in the
Fourth Plan that is on the anvil now.

16.54 hrs,

[MR. SPEAKER {n t’hg Chair)

Various working groups have already
formulated proposals but I would wel-
come further scrutiny of these pro-
posals and I would be willing to be
guided to a great extent by the advice
that may be given by my hon. friends
like Shri Jaipal Singh and others in
this House and the other House.
Madam, I am saying this.... (Inter-
ruptions).

Mr. Speaker: The same thing hap-
pened the other day and I remarked
that at my age it does not make any
difference.
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8Shri Asoka Mehta: Mr. Speaker, 1
apologise for not having noticed your
coming and taking the Chair,

Mr. Speaker, Sir, as far as Madhya
Pradesh is concerned, it is one of our
under-developed States and in that
State the most backward districts
happen to be, and perhaps naturally,
those that are inhabited largely by
the Adivasis. Bastar is not the most
backward district. The most back-
ward district happens to be Jhabua;
then comes Surguja, and Bastar is
the fourth in the order of backward-
ness. All these backward districts
will have to be given special atten-
tion. Unfortunately, it has taken con-
siderable time to develop the capacity
even with the limited resources that
were available for the development
of this area.

In the first Plan, Rs. 186 lakhs were
made available for tribal welfare in
Madhya Pradesh. Only Rs. 66 lakhs
or just 33 per cent of it could be spent
during the first Plan. In the second
Plan, when Rs. 807 lakhs were made
available for tribal welfare, Rs. 574.5
lakhs should be spent. So, the absorp-
tion capacity went up from 33 to 55
per cent. It is only in the third Plan
that something like Rs. 1,385 lakhs
have been provided; 98 per cent of
that amount will now be spent. At
long last, the administrative organisa-
tion has been built up and the absorp-
tion capacity created for us to under-
take in an adequate manner the vari-
ous development programmes. It is
for this reason that I suggested that
we would welcome further sugges-
tions that our friends and colleagues
may have to make.

As far as Bastar is concerned, I have
already placed on the Table informa-
tion about whatever work has been
done so far. Whether it is adequate
or not is a different matter. Perhaps
it is not adequate. It is a district
which is very large in area and it is
not easy to develop communications,
to develop various facilities, where
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a digtrict is so very large and so spar-
sely populated. The fact, however,
remains, as has been pointed out, that
Bastar receives a much better treat-
ment compared to other districts in
Madhya Pradesh, For instance, Bastar’s
population is only 11.68 lakhs, and
in the third Plan the provision made
for that district was Rs. 710 lakhs,
while in the neighbouring district of
Drug, where the population is 18.85
lakhs, the provision made was Rs. 783
lakhs. In Raipur, with a population
of 20 lakhs, the provision was Rs. 8156
lakhs. It will thus be noticed that
Bastar has generally received some-
what favourable treatment. But the
area is so large that it will take con-
siderable time before all the resources
are fully developed.

Bastar also forms part of the Dan-
dakaranya project and therefore it
has been receiving some special atten-
tion; as was pointed out, I believe,
by one our colleagues on this side,
sometime back, a Committee was sent,
led by the Industrial Adviser to the
Planning Commission, Dr. Nagaraja
Rao. A detailed survey of the indus-
trial possibilities of the district has
been made. As we all know, the
industrial possibilities of this district
are immense, but it takes a certain
amount of time before all these possi-
bilities could be fully tapped. 1 say
it takes time because in some of these
areas, development programmes are
very costly. All of us are fully aware
of the urgency of providing drinking
water to people living in rural areas.
But even this programme of provision
of drinking water to people in rural
areas would require an outlay for the
country as a whole of something like
Rs. 500 crores. Obviously, all this
amount cannot be .found within a
single plan period, and therefore the
programme has to be phased out. It
is not enough to say that so many
years have gone by since Independ-
ence and ask what has been achieved.
We have to decide ultimately on
deploying the limited resources in a
particular manner. One would wel-
come every opportunity to provide
large resources for the development
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of the tribal areas, not only because
they deserve these amenities and
these increased facilities, but also
because some of these areas happen
to be potentially so rich that the
development would be in the interests
of the country as a whole. But if
this is to be done, ultimately we will
have to decide how much more re-
sources we are willing to deploy for
development, and it is here that I
hope that the sympathy that has been
shown, the interests that have been
evinced, will have to be given con-
crete shape, when the question of
mobilising the resources for these
hapless people is brought up for con-
sideration before this House.

I have only one more point. In
the statement, which I placed on the
Table of the House, one mistake has
crept in and 1 would like to correct
it. On the basis of information that
has been received later on, I would
like to point out that there are 1145
schools in Bastar district of which 931
are primary schools.

1 would like to say that while we
are not satisfied with what has been
done in Bastar, it needs to be realised
that in a place where nothing what-
ever had been done, God only knows
for how many decades and genera-
tions, a new momentum has been
generated and with the interest now
shown, the momentum will be carried
forward. All I would like to say is
that if we are genuinely interested in
the well-being of the adivasis, let us
realise that the problem is not con-
fined to Bastar alone, but there are
many districts in Madhya Pradesh
itself where the conditions are more
difficult. I hope and trust that our
interest and goodwill are extended to
those districts also.

Shri Nanda: Sir, I thought I would
not have to intervene at all in this
discussion, since the basis of the
motion moved by the hon. Member
was—

“discontent arising out of the
neglect of welfare measures
among the tribal people” ete.
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I thought when my ocolleague has
pointed out what was being done for
Bastar, that would have sufficed for
this motion. I hoped, at any rate, that
minding the directions given about
the scope of the discussion, hon, Mem-
bers would refrain from bringing into
the discussion those tragic events
which are the subject-matter of
enquiry and that things will not be
said here which are within the field
of that enquiry and which impinge
on the ground to be covered by that
enquiry. I feel very sorry that this
temptation was not resisted....

Shri Ranga: We are not sorry.

Shri Nath Pal: By the Speaker or
by the Members?

An hon. Member: What about the
other House?

Shri Nanda: I had already explain-
ed that in the other House it was
permitted by the Chairman....

Shri Hari Vishnu Kamath: Mr,
Speaker, it is a reflection on the
Chair, How can he make such a
charge against you? (Interruptions).

Mr. Speaker: Let us hear his reply
now.

Shri 8. M. Banerjee: No aspersions
on the Chair should be made.

Shri Hari Vishnu Kamath: He
should behave himself.

Shri Nanda: In spite of persistent
warnings from the Chair, this was
persisted in. Several points of order
were raiged,

An hon. Member:
over-ruled.

But they were

Shri Ranga: He has no business to
talk in this manner, He is saying all
these things in regard to the Chair.
Whoever might have been the occu-
pant of the Chair, it was with the
permission of the Chair that we have
spoken. Let him confine himself to
the more important problems raised
here.

Mr, Speaker: Let us hear his reply.
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8Shri Nanda: I shall be very brief,
because I am not going to transgress
those limits, Let me place before the
House the kind of things said here
which could have been objected to
and were objected to. For example,
when there is a commission of enquiry
looking into all the circumstances
which will give its findings, here I find
the findings are already given and
everything has been prejudged. It
was said, it was a mass murder and
not 12 or 13 but 500 persons were
killed; it was deliberate and calculat-
ed, Some hon. Members had gone on
in that fashion. But the hon. mem-
ber, Acharya Kripalani, has much more
latitude. Not only he said that it was
deliberate and calculated, he also said
that it was not the officers alone who
did it, it must have been instigated
from somewhere else, All this cer-
tainly is prejudicing the inquiry and
it should not have been said (Interrup-
tion). When you give currency ‘o
such huge figures that itself creates a
sensation. We were asked. how do
you know, did you count whether it
was 12 or 13. I ask, can there be u
shade of foundation for this figure
which is being bandied about every-
where. that 500 persons were Kkilled?
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Shri Nanda: That creates a basis, a
toundation for a new kind of agitation.
1 feel sorry for the use that has been
made of this occasion to say that
what happened there is going to be
uvenged with compound interest and
other things not less serious than this.

You
timely

Shri Shinkre (Marmagoa):
should be thankful for the
warning (Interruption),

Shri Bade: 3000 persons were inside
and 500 perscms were taken out.
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Shri Nanda: It was said that firing
tasted for 24 hours. All these con-
jectures, I thought, should have been
avoided.

Shri S. M. Banerjee: Acharya
Xripalani never said that.
Mr. Speaker: Order, order. It is a

subject of inquiry. It has to be found
out by the Commission. How can the
Minister say one way or the other?

An hon. Member: All this has been
referred to in the House.

Shri Tyagi (Dehra Dun): Sir, quite
a numper of misunderstandings could
be removed in this respect if the Home
Minister was in a position to give the
definite number of persons killed.

Shri Nanda: I am not in a position
‘0 do that. I can only say this, that
if such a large number of persons have
been killed, these are not unknown
entities, they are people who have
families and it can easily be verified.
Therefore, we have to wait for the
inquiry to know as to what exactly

d (Interrup ).

The hon. Member, Shri Kripalani
said that if people lose their lives as
a result of firing anywhere in the
country, it is certainly a thing about
which we are distressed. I agree. But,
at the same time, to promote the cult
of violence in the country is also bad.
If people go about encouraging, insti-
gating, making use of every oppor-
tunity to create violence, that is a
tad thing. If it is a matter of food,
they will do everything, not to see
that more food is obtained, but to see
that even the food that is available s
cut off from the people by stopping
trains and other means of communica-
tions.

ot v ;oW AEw ¥ wETawT
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1 want to make: one
It was said

Shri Namda:
appeal cu ULS decasion.
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that this should not be made a party
matter, it should be dealt with ag a
nationa] issue,

Shrl Harl Vishnu Kamath:
ent and corrupt Government,

Shri Sheo Narain: On a point of
order, Sir. What is this? A senior
Member is saying like this (Interrup-
tions).
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Shri Nanda: Apart from all that 1

am not dealing with the debating
points. The most important thing is,
for the sake of this nation, for the
sake of democracy, and the soeial
economi: progress that we cherish.
So, all parties have to unite to ensure,
to see that such occasions do not arise
at all in the future. We, on our side,
give our pledge. With the co-opera-
tion of everybody, we want to see that
no occaslon or cause remains for such
trouble. But if violence erupts and as
a result of it the property of the
nation or of the individuals or the
lives of the individuals are in danger,
then it is the duty of the Government
to protect the lives of the people and
save the property.

neffici-

In this connection, a question was
asked as to what steps would be taken
after the out of the C ission
of Inquiry is known. I ean assure
that the severest penalties will be
imposed on those who are found to be
guilty in one way or the other. Irres
pective of the rank of the persons, all
that can be done in order to ensure
that such persons are delerred from
any excesses will be done.

! had explained in this House that
under the law, as it stands, once a
Commission of Inquiry is set up by
the State Government, the Central
Gavernment cannot do anything more.
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We in Parliament have to act under
the law. I cannot give any assurance
here that the State Government wili
do something else.

The question of tne Judge arose
again and again . . . (Interruptions).
‘There was nothing against the Judge
or that State. The Vidhan Sabha has
expressed complete satisfection with
the appointment of that Judge......
(Interruptions).

Mo TR FAIge Wifgar oo £,
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Shri Nanda: I am prepared to pro-
duce the record of the proceedings of
the Vidhan Sabha to prove that. There
was not a single person....

Shri Hari Vishnu Kamath: Have  a
three-man Commission, including this
Judge.

Shri Nanda: All kinds of sugges-
tions can be made. They wil]l all be
conveyed to the State Government.
1L is for the State Government to take
u decision. We cannot interfere in
that and there is ne reason for that...
(Interruptions).

I was questioned as to why I said
something about the person,

Mr. Speaker: Is he referring 10
what he said in Rajya Sabha?
Shri Nanda: No, Sir. They were

saying that I brought in the name of
Shri Bhanja Deo and that I had said
something which was wrong. Not only
that. they have told me in this House
that Shri Bhanja Deo was doing
something good to the Adivasis. he
was taking up their grievance, he was
agitating on their behalf, there wat
growing discontent and unrest and 1"
was because of that that something
was done to him. :

Now, What | want to expigin very
briefly is this. 1 never mentioned
anything and I do not want to men-
tion anything here about those nci-
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[Shri Nanda)

dents. But I want to make one point
clear. As my colleague, Shri Asoka
Mehta, has stated, the neglect of wei-
fare in that area had nothing to do
with the present situation, It is true
that area suffers from extreme back-
wardness, They are deprived of the
minimum basic amenities and their
welfare is at a very low level. Su
much has to be done there. But has
that neglect, if you call it neglect,
anything to do with the situation over
there? My answer is that it has not.
The facts that have been adduced
bring out very clearly that this has no
bearing on that situation, There are

several districts inhabited by the
Adivasis.
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Shri Nanda: Among those districts
this one, that is Bastar, has been
treated much better in every respect.
The expenditure on development 1s
much more than in other districts,
because apart from the Rs. 7 crores
there were another Rs. 2 crores spent
during this period under the Centrally
sponsored schemes, The per capita
expenditure in this area is higher than
in any other district, N

But I am not justifying the existing
state of things. We should do much
more, but the point ig different. The
point is whether the discontent there
was related to our failure to do what
was possible for that area.

Shri Hari Vishnu Kamath: Why do
you not visit Bastar?

Shri Nanda: Therefore that neglect
of welfare was not the factor.

Then, another thing was said about
the levy, that it was because a severe
levy was imposed when in that arem
there was drought. I do not like to
take much time, but I can state briefly
that in that .rea the production was
more than 1n o. \er areas.

Shri Bade: Question.
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Shri Nanda: The levy was a very
low levy. It was only on larger pro-
ducers, a very sma]] percentage of the
Adivasis were affected. Whatever was
procured as a result of the levy was
only for the Bastar area, No grain
was being taken away from that area.
It was only from some surplus pockefs
that something was taken and given
to others.

Shri Hari Vishnu Kamath:
was collected even where
revenue was suspended.

Shri Nanda: Much more was
brought into the district, Therefore,
levy had nothing to do with it; welfare
had nothing to do with it.

o T WA sifgar : I
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Shri Nanda: So far as the levy is
concerned, what was being done was
that they were being instigated to
surround the officials who were coi-
lecting the levy and snatch away the
levy from them. There were all kinds
of provocations and, 1 believe, still
there was a grcat deal of restraint
used there.

Levy
lana

What wag it then which brought it
about? I am not speaking in connec-
tion with those recent incidents, but
the situation previous to that—a series
of agitations, several times disorders
and several times action taken.

Shri Hari Vishnu Kamath: Ag-
tations are democratic actions, Undex
the law agitations are permissible,

Shri Nanda: I do not want to say
anything connected with these dis-
turbances even remotely. 1 was say-
ing this because the subject matter of
the motion is “the growing discontent
and unrest etc. because of neglect of
welfare”. I am pointing out that that
was not a factor; the levy was not a
factor, I want to say that dpart from
that, the situation there over a period
of years....
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Dr. L. M. Singhvi: On a point ot
order, Sir. I think, the hon. Home
Minister has wholly misconstrued the
Resolution which you were pleased to
admit. If you will see it, it says:—

“That the situation in the Sche-
duled areas of Bastar District in
Madhya Pradesh....be taken into
consideration.”

The rest of it is descriptive, namely,—

‘“Where there has been a pro-
longed state of unrest and discon-
tent arising out of the neglect
of welfare measures among the
tribal pecople who predominate
there.”

All that is descriptive, The substan-
tive part of the motion is:—

“That the situation in the Sche-
duled areas of Bastar District in
Madhya Pradesh....be taken into
consideration.”

Mr. Speaker: Not the present inci-
dent that happened. That cannot be
taken.

Shri Nanda: I do not know whether
it is for me to say....

Mr. Speaker: No, not about this
incident,

Not the incidents of
that month or two months, three
months or six months. I was talking
of the growing unrest and was going
to point out that although we deplore,
we are very sorry and deeply dis-
tressed about the death of this gentle-
man who, as somebody said, said, “I,
Pravir Chandra, Adivasi God"—we
may forget the personal aspect of his
life; I am only thinking of the role he
played as a factor in that situation—
all the time whenever there were de-
monstrations and agitations, they were
al] related to certain demands on his
behalf, that the property which was
taken under the court of wards should
be released.

Shri Hari Vishnu Kamath: That is
democratic.

Shri Nanda:
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Shri Nanda: I have full information
about that. Afterwards, when he was
derecognised, there were about 10 or
11 occasions and every time the
demand was: Release his property.
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Shri Nanda: Since it is not palatable
to them to know what the real causes
were, 1 will not labour this point
more.

The conclusion to which I am com-
ing is, and to be shared with the
House—about all these things which
happened there, we ure very greatly
distressed and that we leave to the
commission of enquiry to settle—that,
in this case, let ug not pre-judge the
things and let us not, at any rate,
introduce the speculation, the myth—
the hon, Member said about some
myth—about the number, the myth
about the role of this gentleman in
the situation.

ot Wt gk Osg # fead
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Shri Nanda: Sir, 1 would not take
a long time. I want now to say about
the adivasis because this ig an occa-
sion to stress that point. I have
some knowledge, some idea, about the
situation of the adivasis. I think that
if there is any test of any progress
that we can make in respect of wel-
fare or, as somebody said, soclalism,
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|Shri Nanda]

the criterion will be as to how ‘much
more We aie able to do for them. As
a matter of fact, today, the standards
of living of those people are extreme-
ly low. It is something which we
have inherited, extremely backawrd
conditions, and they were isolated—
no communications, no education,
nothing—and in a short period we
have tried to do something relatively
considcrable. But the impact has not
been as much as we should have
desired. It is meagre although it may
be said that in so far as the resources
available to us are concerned, we have
done a good dzal. I personally feecl
a kean sense of dissatisfaction about
it and, I think, as somebody said,
searching of the hearct, I believe, is
needed because in spite of all that we
have done, those adivasis have reason
to be discontented. They are not as
'much discontented as they should be
because when they look at others,
being so much better off, and as they
are brought into contact with the life
outside their own areas, naturally
they should feel, “Why are we like
this?”. While efforts are being made
to level up their standards, there are
those factors of exploitation also. We
do not want to feel shy of the facts.
1 believe, on this occasion, when this
subjeét has been brought up—the
comnission of enquiry will deal with
those incidents—it has served a very
good purpose in highlighting the facts
that much more needs to be done for
adivasis than what has been done.

Shri Ranga: Mr. Speaker, Sir. . ..

Dr. L, M. Singhvi: Sir, before the
hon Member is allowed the right to
reply, 1 want to submit that precisely
the questions which you said at the
outset were pormissible and could be
raised were laised: as to what would
be done 1o the staff that is there,
would it be transferred, whether th:
enquiry will be entrusted to the C.B.I,,
whether the ierms of that enquiry
could be widened, whether the com-
position of the commission would b~
enlorggd. These questions have not
been answered.
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Mr. Speaker:
bring them out.

Well, Mr. Rangza will

Shri Ranga: That was the very rea-
son why 1 specially did not even
-mrake a mention of that so-called judi-
cial enquiry that has been o-dered by
these people.

Shri Hari Vishnu Kamath: You
were pleased to agree that these points
about the enquiry commission could
be raised. He has not replied to them.
12 has replied in such a cavalier
fashion.

Mr. Speaker: I can only give the
sope and not force the Minister to
reply to those points.
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Shri Ranga: 1 cannot congratulate
the Government on the performance....

Shri Hari Vishnu Kamath: It was a
honeless performance.

Shri Ranga:... of the Home Minister.
He has tried to take four hcids on
hims21f in order to become a Brahma,
but he has failed miserably. He made

an appeal to the Opposition parties;

then he asked the tribal people not to
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be discontented; he has asked the peo-
ple us a whole not to develop agita-
tions; and fourthly he has said, “con-
fine yourself only to tribal welfare;
oh! my heart is crying like anything”.
On all these four counts, he stands
condemned.

My hon. friend has made an appeal
to the Opposition not to give any kind
of chance for violence. Was there
any violence in Calcutta during the
second bandh? Was there any vio-
lence in Ke:rala during the first bandh?
Yet, who is it who is indulging in
violence?

Sccondly, 'my hon. friend wanted
this question and other questions also
to be treated on a national basis. On
a parly basis, their Chief Minister is
repo-ted to have deciared himself as,
and has boasted himself of, being a
terror to his Opposition i his Legis-
lative Assembly. That is the way
how they deal with their Opposition.
While asking for co-operation, they
deal with the people in this ghastly
manne:. Then how can there be any
kind of co-operation from the Oppo-
sition?

My hon. friend has developed a
great allergy for agitation He for-
gets that he had been a Jabour
leader for a long time, but unfortu-
nately he seems to have been a Min-

ister for a longer time than as a
labour leader, (Interruptions) taking
account his future hopes also, If he

wants to run this country as Harish-
chandra had had to run the shamshan
then I can only tell him that the Oppo-
sition-—all of us—are not going to co-
operate with this Government. If he
wants all thes2 questions to be trcat-
ed on a national basis, then this Gov-
ermment has got to resign first of all.
It should have resigned long ago; it
wa; also suggested by my f-icnds.

My time is up. Now let 'me say that
I am in agreement with the sugges-
tions tha: hive been made by my
friends, Shri Kamath, Dr. Singhvi and
Sh:i Kripalani that whatever they
propose to do in order to unravel the
facts and truths. shou'd be done in a
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more satisfactory manner, in a more
acceptable manner, so that all over
the country there would be a feeling
that this Government is prepared to
learn its lessons from cvents as they
happen and from public opinion; they
can also widen their own perspective,
so that they can say that they do not
merely stand on prestige either at the
State level or ut the Union level and
they are prepared to yield to public
opinion. Otherwise, they have abso-
lutely no right whatsoever to ask for
our co-operation.

Then 1 was told that 'my hon.
friend's son is a Minister there. He
has held out in a very eloquent man-
ner all in favour of that Government
and s0 many of our friends who are
very enthusiastic helped him to go on
speaking for a period longer than the
usual time. What is it that he said?
The summum bonum of it is this:
the Opposition parties have something
to gain; they have some vested inte-
rest there; therefore, they have taken
it up. Let me assure the House that,
whatever 'may be the position in re-
gard to other political parties, my
Party is not operating there; as had
been the case when 1 was pleading
for the people of Kerala and a'!so for
the people of West Bengal, 'ny Party
has no political interest there; yet, 1
stand up for the people of Bastar as
ought to as a public man, as a citizen
of this countty, as one who has been
one of the fathers of the Constitu-
tion, a8 one of the architects of the
few Chapters on Fundamental Rights
and Directive Principles.

Then, my hon. friend expressed his
g-eat dissatisfaction that we had gone
far beyond the scope of the motion
which I had moved here and we had
touched upon various other subjects
and so on. Why has all this happen-
ed? Does he want to play the role of
an ostrich? Does he wunt to turn a
blind eye to what is happening? Is
he simply asking us and helping us
to shut ou:- eyes to what is happen-
ing in this country, taking protection
behind the rules and various other
things?
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[Shri Ranga]

It is a fact that that Government has
failed, and this Government also has
failed. My hon, friend over there
who was very eloquent, and who is
one of our ablest parliamentarians was
foolish enough to forget one simple
fact that Raipur may be with the tri-
bal people and some other district may
be with the tribal people but their
areag are smaller, and the percentage
of tribal people in those districts is
not so heavy as in Bastar. Therefore,
there is all the greater neeq for
paying special attention to Bastar.

Thank God, there was that maha-
rajah who identified himself with the
ordinary people. He did not fight for
himself. He lost his maharajahship,
gaddi and everything, and he sacri-
ficed his life, which most of ug are
not yet ready to do. We have not
done it. Anyhow, he has done it. He
received eight bullets. My hon. friend
opposite talks of violence. But who
used violence in Bastar? It was not
the Maharajah, it was not the Adi-
vasis, | | .

Shri Hanumanthalya: On a point of
order. . . . i

Mr. Speaker: That is a matter for
investigation.

Shri Ranga: I have taken your cau-
tion. He was noble enough to receive
eight bullets into himself.

Shri R. 8. Pandey (Guna): How does
my hon. friend know that?

Shri Ranga: This is what my hon.
friends themselves say. They say that
he received three bullets, while others

Division No, 10] AYES

Bade, Shri

Bagri, Shri

Buanerjec, Shri S. M.

Rerwa, Shri Onkar Lal
Chatterjee, Shri H. P.
Chatterjee, Shri N. C.
Chaudhuri, Shri Tridi% Kumar
Daji, Shri

Dwivedy, Shri Surendranath
Elias, Shri Mohammad
Gokaran Prasad, Shri

Gupta, Shri Priys

Kapur Singh, Shri

Lashri Singh, Shri
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Gupta, Shri Kashi Ram
Kachhavaiya, Shri Huksm Chend
Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishau
Kandappan, Shri S.

Kedana, Shri C. M.

Lohis, Dr. Ram Manohar
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say that he received eight bullets.
My only point is that he was noble
enough to receive eight bullets. He
did not throw any bullet himself, and
nobody has said so. He behaved like
an apostle of non-violence. Therefore,
the hon. Minister stands condemned.

Shri R. S. Pandey: How has my hon.
friend Shri Ranga come to know that
he received eight bullets?

Mr, Speaker: Now, I shall put Shri
Bade's substitute motion to vote,

The question is:

“That for the original wmotion,
the following be substituted, name-
ly:—

“This House, having consider-
ed the situation in the Sche-
duled areas of Bastar District
in Madhya Pradesh where there
has been a prolonged state of
unrest and discontent arising
out of the neglect of welfare
measures among the tribal peo-
ple who predominate there, is of
opinion that a delegation of
Members of Parliament be sent
to make on the spot study of the
hardships of the Adivasis in
Bastar District particularly in
relation to the food distribution
and imposition of levy and other
matters causing widespread dis-
satisfaction among the tribals in
the famine-stricken area of
Bastar.”,

Let the Lobby be cleared.
Lok Sabha divided:
[1738 hrs.

Mahanands, Shri
Misra, Dr. U.

Nair, Shri Vasudevan
Nath Pai, Shri
Pandey, Shri Sarjoo
Rangs, Shri

Reddy, Shri Narssimha
Singhvi, Dr. L.M.
Tan Singh, Shri
Verma, Shri S. Le
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Akkamma Devi, Shrimati
-Alvs, Shel A. S.

Alva, 8hri Joachim
Aney, Dr. M. S,

Asad, Shri Bhagwat Jhe
Balakrishnan, Shri
Balmiki, Shri

Barman, Shri P. C.
Basappa, Shri
Bhattacharyya, Shri C. K."
Brajeshwar Prasad, Shri
Chandak, Shri
Chandrsbhan Singh, Shei
Ch icaati

NOES

Jha, Shri Yogendra
Jyotishi, Shri J. P,
Keishing, Shri Rishang
Khan, Dr. P. N.
Kindar Lal, Shri
Kotoki, Shri Liladhar
Koujalgl, Shri H. V.
Laskar, Shri N. R.
Mabhishi, Dr. Sarojini
Malaviya, Shri K. D.
Mandal, Dr. P.
Mantri, Shri D. D.
Muruthiah, Shri

Ach Shri Braj Bihari

Chandriki, Shri

Chaturvedi, Shei S. N
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shri D. S
Chaudhuri, Shrimati Karoala
Chuni Lal, Shri

Daljit Singh, Shri

Das, Shri B. K.

Deshmukh, Shri B. D.
Dhuleshwar Meena, Shri
Dixit, Shri G. N.

Dorai, Shri Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.

Bring, Shri D.

Pirodis, Shri

Gackwad, Shri Patehsinhrao
Gandhi, Shri V. B.

Guhs, Shri A. C.

Hangda, Shri Subodh
Hsnumanthalys, Shri
Hazarika, Shri J. N.

Hem Raj, Shri

Iqbal Singh, Shri

Jadhav, Shri M. L.
Jagsjivan Am, Shri

Jedhs, Shri

Mehta, Shri J. R,

Mchta, Shri Jashvant
Mcnon, Shri . Govinda
Mishra, Shri Bibhuti
Misra, Shri Mahesh Dutta
Mararks, Shri

Murti, Shri M. S.

Naik, Shri D. J.

Naik, Shri Maheswar
Nandn, Shri §
Naskar, Shri
Paliwal, Shri
Pandcy, Shri R. S.

, Shri Vishwa Nath

Shri Rajeshwar

Patil, Shri D. 3,

Pattabhi Raman, Shri C. R.
Prabhakar, Shri Naval

Pratap Singh, Shri

Puri, Shri D. D

Rai, Shrimati Sahodra Bai

Raja, Shri C. R.

Rajdeo Singh, Shri

Ram Swarup, Shri

Rameshekhar Prasad Singh, Shri
Rane, Shri

Rrmill Singh, Shrl

P. S,

Shri Harl Vishnn Kamath:
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Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rueo, Shri Ramapathi
Reddy, Shri Lings

Roy, Shri L shwanath
Sadhu Ram, Shri

Saha, Dr. 8. K.

Sahu, Shri Remeshwar
Samanta, Shri S, C.

Sanji Rupji, Shri
Satyabhama Devi, Shrimad
Shankuraiya, Shri

Sharma, Shei A. 1

Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri

Shukia, Shri Vidya Charan
Siddananjappa, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singha, Shri G. K.

Sinha, Shri Satys Narsysn
Sinha, Shrimati Tarkeshwari
Subbaraman, Shri
Subramanyam, Shri T,
Swamy, Shri M. P,
Swaran Singh, Shri
Thomus, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
‘Tiwary, Shri R. S,

‘Tula Ram, Shri

Uikey, Sbri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B,
Valvi, Shri
Venkatasubbaiah, Shri P,
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri
Vvas, Shri Radhelal
Yadava, Shri B. P,

On a

Mr, 8peaker: The result of the divi-
sion is:

Ayes 31; Noes 123,

The motion was negatived.
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point of order. Why should the
Deputy Speaker alwayg vote with the
Government? Can he not abstain or
vote with the Opposition?

Mr. Speaker: He can ask him.

17.36 hrs,

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (8hsi
Satya Narayan Sinha): With yow
permission, I rise to announce that
the Demands for Grantg relating to
the Ministry of Health and Famdly





